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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

OA NO. 521 OF 2022

IN THE MATTER OF:
SAMPURNA NAND ...APPLICANT
VERSUS
STATE OF U.P & OTHERS ..RESPONDENTS
INDEX
NDOH: 08.01.2024
[ S.NO. PARTICULARS PG. NO.

1. | Compliance Affidavit of Respondent No.6 in terms 1-6
of the directions issued by this Hon’ble Tribunal
under the Order Dated 26" September, 2023.

2. | Annexure “A-1:Copy of the CTO dated 26/05/23 . 7-12

3. | Annexure “A-2” : Copy of the MSME certificate. 13

4. | Annexure “A-3": Copy of Notification dated 24™ 14-30
September, 2020 issued by the Ministry of Jal Shakti
(Department  of ~ Water  Resources, River
Development and Ganga rejuvenation).

5. | Annexure “A-4”:Copy of the photographs showing | 31.34
the construction and marking of the pillars.

6. | Annexure “A-5”: Copy of the photographs showing 35-36
the fencing.

Annexure “A-6":Copy ofthe half yearly compliance 37-152
.{cport.
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8. | Annexure “A-7”: Copy of the photographs showing [ 154 1c6 |
the extent of excavation.

9. | Annexure “A-8":Copy of the photographs showing 157
dust suppression.

RESPONDENT NO.6

THROUGH
(W<

S. C. LADI AND COMPANY

Deeksha L. Kakar and Dhruy Kakar
ADVOCATES

B-1/52, SAFDARJUNG ENCLAVE

NEW DELHI - 110029.

Ph. 9313119255 |deeksha. kakar@scladi.com
Enrol.No.D/1154/2008

New Delhi
Dated: 26.12.2023
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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

OA NO. 521 OF 2022

IN THE MATTER OF:

SAMPURNA NAND +.APPLICANT
VERSUS

STATE OF U.P & OTHERS «.RESPONDENTS

COMPLIANCE AFFIDAVIT IN_TERMS OF THE DIRECTIONS
ISSUED BY THIS HON’BLE TRIBUNAL UNDER THE ORDER DATED
26" SEPTEMBER, 2023.

I,Niraj Upadhyay S/o Sh.HarishankarUpadhyay, R/o Village PatihataTehsil.-
Chunar, Mirzapur, Uttar Pradesh aged about 45 years, do hereby solemnly

affirm and declare as under:

1. That the Deponent is Respondent No.6 in the above-mentioned case and
as such is well conversant with the facts of the case and as such

competent to swear and depose this Affidavit.

2. That the present Affidavit is being filed in terms of the Order dated 26"
September, 2023 passed by this Hon’ble Tribunal in O.A. No. 521 of
2022 titled “SampurnaNand Vs. State of U.P. and Others”

3. That by way of this affidavit, the Deponent is seeking to place on record

the compliance presently undertaken by the Deponent in consonance with
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4. The Deponent has been granted sand stone mining rights at the Mining
Project at Araji No. 703, Village: Bhagautidei, Tehsil: Chunar& District:
Mirzapur, State: Uttar Pradesh.

5. In terms of the report of the Joint Committee, the Deponent has
undertaken the following measures towards the recommendations and

observations of the Joint Committee:

(i)  Interms of S.no. 2.3 (v), the Deponent has applied for and received
the CTO from the Uttar Pradesh Pollution Control Board
(UPPCB). A copy of the CTO dated 26.05.2023 is annexed hereto

as Annexure “A-1”,

(ii)  In respect of S.No 2.3 (), the Deponent submits that concerned
proponent is registered as an Micro, Small and Medium Enterprises
(MSME), and in terms of the Notification dated 24™ September,
2020 issued by the Ministry of Jal Shakti (Department of Water
Resources, River Development and Ganga rejuvenation), the
Deponent has been granted exemption under Clause 1 (v) therein.
A copy of the MSME certificate of the Deponent is annexed hereto

as Annexure “A-2”.A Copy of the said Notification is annexed

hereto as Annexure “A-3”,

(iii) In terms of S.no. 2.3 (h), the pillars and their respective coordinates
in the mining project area has been constructed and written in clear
and visible parameter. Copy of the photographs showing the

construction and marking of the pillars is attached hereto as

Annexure “A-4”,

N PRPLLSANEIVIVN



3938

(iv) Interms of S.no. 2.3 (1), it is submitted that proper wire fencing has
been erected all around the periphery of the lease area/mining
project. Copy of the photographs showing the fencing is attached

hereto as Annexure “A-57,

\In terms of S.No. 2.3 (), Itis submitted that the Deponent is in the
process of installing the ambient ajr quality stations in terms of the

EC and the installation is likely to be completed by 9 Months.

(vi) In terms of S.No. 2.3 (k), it is submitted that the half yearly
compliance report in terms of the EC has been submitted to the
Regional Officer of the concerned Ministry. A copy of the said
report submitted on 25/09/2023 is annexed hereto as Annexure

“A__ﬁ’,'

(vii) In respect of S.No. 2.3 (I), i.e. raising of plantation around the lease
area; it is respectfully submitted that prior to allotment of lease/
mining rights to the Deponent, the area in question was under
mining rights for many years to different allottees and due to the
extent of deep excavation in the area currently, the Deponent is
unable to undertake any plantation, as recommended. Copy of the
photographs showing the extent of excavation is attached hereto as

Annexure “A-7",
_h___

@i 1n terms of S.No, 2.3 (m), it is submitted that the Deponent is

perform/mining work manually .

SpA T
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)_ In terms of S. No. 2.3 (0). it is respectfully submitted that prior to

(xi)

(xii)

allotment of lease/ mining rights to the Deponent, the area in
question was under mining rights for many years to different
allottees and due to the extent of deep excavation in the area
currently, the Deponent was unable to maintain the slope of the
mining bench and ultimate pit, despite its best efforts. However,
the Deponent is endeavoring to construct the bench as
recommended, at the earliest,.As possible as bench has already

constructed.

In respect of S. No. 2.3 (p) and (q), it is submitted that that water
tankers are being used to control dust in the lease area and
sprinkling of water is being carried out regularly on the
transportation route of vehicles, for dust suppression and haulage
road is being maintained. Copy of the photographs showing dust

suppression is attached hereto as_Annexure “A-8”.

In terms of S. No. 2.3 (r), it is submitted that crusher units are
being operated by all the mines wherein weighing machines

already stand installed.

In addition to the aforesaid, the half yearly compliance report, in terms of

the EC, submitted by the Deponent to the Regional Officer, copy of

which is annexed hereto as Annexure A-6, contains in detail the status of

the compliance of the conditions of the EC, by the Deponent, which are

- Gran 3TN
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The Deponent further undertakes to endeavor to comply with all the
conditions and regulations prescribed under the EC and CTO in a time
bound manner, including contributing towards any recommended
Environment Management Program in their day to day operations and

actions.

DEPONENT

VERIFICATION
Verified on this the 7" day of November 2023 at New Delhi that the
contents of the above Affidavit are true and correct to my knowledge, no

part thereof is false and nothing material has been there from.

DEPONENT

SWORN, VERIFIED & IDENTIF
AND ATTESTED BY COUN

a.m};\

Notary (Gowvt. of India) Civil
Court-Varanasi (U.P.) india

Jhvi TR LA
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ANNEXURE A-1

Uttar Pradesh Pollution Control Board
Building. No TC-12V Vibhuti Khand, Gomti Nagar, Lucknow-226010
Phone:0522-2720828,2720831, Fax:0522-2720764. Email: info@uppcb.in, Website: www.uppeb.com

183933;’UPPCBISonebhadra(UPPCBRO)!CTO:‘both:‘MIRZAPUR!2023 Date: 26/05/2023
To, -
M/s
SHRI NEERAJ UPADHYAY(SAND STONE)
ARAZI NO. 703 AREA-1.01 Ha, VILL. BHAGAUTIDEI, TEHSIL- Application Id;/
CHUNAR, DISTRICT—MIRZAPUR{U.P.) 21091925

Consolidated Consent to Operate and Authorisation hereinafter referred to as the CCA (Consolidated
Consent & authorization) (Fresh) under Section-25 of the Water (Prevention & Control of Pollution)
Act, 1974 and under Section-21 of the Air (Prevention & Control of Pollution) Act, 1981

CCA is hereby granted to SHRI NEERAJ UPADHYAY(SAND STONE) located at ARAZI NO. 703
AREA-1.01 Ha, VILL. BHAGAUTIDEI, TEHSIL-CHUNAR, DISTRICT-MIRZAPUR(U.P.).
subject to the provisions of the Water Act, Air Act and the orders that may be made further and subject to
following terms and conditions :-

1. This CCA SHRI NEERAJ UPADHYA Y(SAND STONE) granted for the period from 26/05/2023 to
31/12/2027 and valid for manufacturing of following products.

S Product Quantity Unit

No

1 Building Stone (Sand |75000 Cubic Meters/Year
Stone)

2. Conditions under Water(Prevention and Control of Pollution) Act -1974 as amended :-
(i) The daily quantity of effluent discharge (KLD) :-

Kind of Effluent Quantity(KLD) | Treatment facility | Discharge point
Domestic 1.0 KLD Septic Tank Soak Pit

(ii) Trade Effluent Treatment and Disposal :-The applicant shall operate Effluent Treatment Plant consisting
of primary/secondary and tertiary treatment as is required with reference to influent quantity and quality.

In case of stoppage of functioning of ETP, production has to be stopped immediately and this Board has to
be intimated by fax/phone/email with a report in this regard to be dispatched immediately.
(iii) The treated effluent shall be recycled to the maximum extent and should be reused w
for gardening etc. Quality of the treated effluent shall meet to the following general and
prescribed under Environment (Protection) Rules. 1986 and applicable to the unit fro

Industrial Effluent Quality Standard

l: S.No. [ Parameter ’ Standard

(iv) Sewage Treatment and Disposal :- The applicant shall provide comprehensive STP ..\;,,.
reference to influent quantity and quality.In case of stoppage of functioning of STP, production has to be
stopped immediately and this Board has to be intimated by fax/phone/email with a report in this regard to be

13 T Oy
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dispatched immediately.
(v) The treated sewage shall be reused in gardening as far as possible. The STP shall be maintained
continuously so as to achieve the quality of the treated sewage to the following standards.

|S No. IParameters ‘Standards

3. Conditions under Air (Prevention and Control of Pollution) Act -1981 as amended :-

i) The applicant shall use following fuel and install a comprehensive control systein consisting of control
equipment as required with reference to generation of emissions and operate and maintain the same
continuously so as to achieve the level of pollutants to the following standards.

Air Pollution Source Details

S No. Air Type of fuel | Stack no Control Height of
Pollution Device Stack
Source
1 Dust Particulate water
emission Matter sprinkling
during system and
manual Green Belt for
mining, controlling dust
transportati emission.
on and
loading/unl
oading of
Building
Stone
(Sand
Stone).
Emmission Quality Standards
S No. Stack no Parameters Standards
1 Particulate Matter Ambient Air
Standard as per
E(P) Act 1986.

In case of stoppage of functioning of air pollution control equipment, production has to be stopped
immediately and this Board has to be intimated by fax/phone/email with a report in this regard to be
dispatched immediately

(ii) The unit will not use any type of restricted fuel.

iii) Noise from the D.G. Set and other source(s) should be controlled by providing an
required for meeting the ambient noise standards for night and day time as p#¢
areas/zones (Industrial, Commercial. Residential, Silence) which are as fi
Day time : from 6.00 a.m. to 10.00 p.m.. Night time: from 10.00 p.m. to 6.00 af

Industrial

Standards for Commercial | Residential
Noise level in Area Area Area
db(A) Leq
Day |Night| Day [Night| Day |Night
Time | Time | Time | Time | Time | Time | Time
75 70 65 55 55 45 50 40

4. Essential documents to be submitted by the Industry/Unit as Applicable :- )
S y ry pp T.lzvjzjﬁ“c_wv\
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(i) Environment Statement in Form-V of Environment (Protection) Rules, 1986.

(i) Quarterly compliance report of the CCA, photograph of ETP/APCs/Waste Storage Area.

5. Competent Authority reserves the right to change/modify/add any time any condition of this CCA.

6. Unit has to comply with the following specific & general conditions. Non compliance of any provision of
this CCA and provisions of the Water Act, Air Act and Hazardous and Other Wastes (Management and
Transboundary Movement) Rules, 2016 will results in legal action under the aforesaid Acts and Rules.

7. In compliance to the G.O 1011/81-7-2021-09 (Writ)/2016 dated.13.1¢.2021 issued by Department of .
Environment, Forest and Climate Change, ‘Uttar Pradesh. You are directed to develop Mlyawakl Forest as
per the SOP available at URL: -http://www.upecp.in/TrainingSession.aspx for ensuring timely compliance of
this direction, you are hereby directed to submit a bank guarantee with minimum validity of one year of the
amount equivalent to the sum of initial consent fees (Air and Water) or Rs. 50,000/~ (Rs. Fifty Thousand
Only) whichever is more, within 30 days from the date of issuance of this certlf'cate In case of non-
compliance of this direction, your consent will be revoked by the Board.

8. If the unit uses the ground water and requires the permission from SGWA/CGWA for water abstraction
then the industry will have to obtain No objection certificate for abstraction of ground water. It will be the
responsibility of the industry to comply with the various conditions of the NOC obtained from the
competent authority and submit to the Board, within 3 months time failing which CTO will be revoked.

General Conditions:-
1. The applicant shall get analysed the samples of effluent/emission/hazardous wastes at least once in a three
month from the laboratory recognized by the MoEF and shall report to the UPPCB.

2. The applicant shall however, not without the prior consent of the Board bring into use any new or altered
outlet for the discharge of effluent or gases emission or sewage waste from the unit.

3. Treated Industial waste water and domestic waste water shall be disposed jointly at one disposal point.
The applicant shall provide discharge measurement equipment at final disposal point.

4. The applicant shall strictly comply with conditions of this CCA and submit compliance report of stipulated
conditions within 30 days of receipt of this CCA. If at any point of time, it is found that the industry is not

complying with stipulated conditions or any further direction/instruction issued by the Board, legal action

shall be initiated against the applicant.

5. The applicant shall maintain good house keeping. All valves/pipes/sewer/drains etc. must be leak-proof

6. The industry shall provide uninterrupted entry to the STP/ETP inlet and outlet points, Air Pollution
Control equipment and stack for smooth sampling/monitoring of efficiency of pollution control systems.
7. The industry shall provide Inspection Book at the time of inspection to the Board's officials.

8. Whenever due to any accident or other unforeseen act or event, such emission occurs or is apprehended to
occur in excess of standards laid down, such information shall be reported to the Board's offices and all

other concerned offices. In case of failure of pollution control equipment, the production process connected

to it shall be stopped with immediate effect.

9. The industry shall operate in a manner so that all emissions be emitted through designated chimney/stack
only.

10. In case of any damage to the agriculture productivity, human habitation etc. by the operation of industry.
it shall be imperative to stop production in the industry with immediate effect and such information shall be

reported to Board's offices. The industry shall be liable to pay compensation also in such cases as decided by

the Competent Authority.
I'1. The applicant shall apply before the 60 days of expiry of CCA or any ¢
production capacity/manufacturing process/capacity enhancement etc. or any/¢ng

point or emission point IR T mm
12. The Board reserves the right to revoke/add/modify any stipulated condifion fssued a]'ong;wltHYZ
may be necessary. 0‘*’-:“ - -1“1
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Specific Conditions:-
1. This consent is valid for production of Building Stone (Sand Stone)- 75000 Cu Meter/Year by opencast
and semi mechanized mining in 1.01 hectare leased area at ARAZI NO. 703, VILL. BHAGAUTIDEI,
TEHSIL-CHUNAR, DISTRICT-MIRZAPUR.

2. The proponent shall ensure the compliance of Hon’ble NGT orders passed in the OA No. 521/2022
Sampoornanand Vs State of U.P. in connection with adverse effects on the public and environment due to
illegal mining and blasting at higher intensity than the prescribed standard. Mining shall not be done till the
resumption of mining activity by Hon’ble NGT.

3. In compliance of Hon’ble NGT order dated 24.04.2023, mining shall be done only after getting permission
from District Administration.

4. Mining unit shall comply with the conditions of Environmental Clearance issued by District Level
Environment Impact Assessment Authority (DEIAA) vide Letter No.
720/Parya/DEAC/Sandstone/MZP/2018. Dated- 23.10.2018 and submit its compliance report to UPPCB.
5. Controlled blasting techniques with sequential blasting shall be adopted. The blasting shall be carried out
in the daytime only.

6. The proponent shall submitted compliance report of condition imposed in EC within every six month.

7. The proponent shall install Ambient Air monitoring station as per condition imposed in Environment
Clearance.

8. The proponent shall establish Water sprinkling arrangement for dust suppression.

9. The proponent shall establish Effluent treatment system to treat the waste water from the mine.

10. The proponent shall submit the Ambient air quality monitoring report of impact zone/buffer zone and at
the corners of mining lease on quarterly basis to the Board.

I'1. If the lease agreement expires prior to 31-12-2027, then the validity of this CTO shall stand expired
simultaneously with the expiry of mining lease.

12. Mining shall be done as per EC issued by DEIAA and directions given by Mining Department/District
Administration.

13. Unit shall develop and maintain green belt as per the conditions of Environmental Clearance.

14. Unit shall not withdrawal ground water for any industrial activity without obtaining necessary permission
from UPGWA.

15. The domestic effluent shall be treated through septic tank/soak pit or provide mobile toilet facility.
Industry shall maintain ZLD.

16. Unit shall make water sprinkling arrangement through Tankers for dust suppression at different sources
of dust emission during mining. transportation, loading and unloading of Building Stone (Sand Stone).

I'7. Unit should operate and maintain installed water sprinkler system effectively and continuously to achieve
the standards prescribed under E(P) Rules. 1986.

I8. Unit shall submit Ambient air monitoring reports of NABL accredited laboratory on quarterly basis to the
Board.

19. All trucks, tractors used in transportation of Building Stone (Sand Stone) shall be covered by canvas
sheet to prevent dust emission.

20. Water will be sprayed after loading activity (if Building Stone (Sand Stone) collected could be dry
condition)
21. The dust suppression measures like water spraying will be done on the haul rogééeg
22. Industry should comply with the provisions of Hazardous and Other A .
boundary Movement) Rules 2016. v .
23. Solid waste should be disposed in such manner, so that no water, air and lut‘lo'n\takensﬁﬂﬁt%

24. Industry shall abide by directions given by Hon'ble Court, MoEF&CC., (lent ig{uwﬂti{fr‘}%tr

Regd M-
£XP 03-089

L\
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25. The unit shall submit the latest copy of Audited Balance Sheet/C.A. Certificate (Fixed Assets+ Current
Assets - Current Liabilities) for verification of the Consent fee payable by the industry within 15 days. In
case CTO fee dues then it shall be submitted to the Board immediately.

26. Consent fees if revised, shall be payable by industry from the date of its applicability.

27. Industry shall comply with the relevant provisions of Environmental Laws.

28. If closure order is issued by CPCB or UPPCB against the unit, then CTO issued earlier will remain

Digitally signed by RAJENDRA

RAJENDRA SINGH siet

Date: 2023.05.26 18:46:56 +05'30'

Chief Environmental Officer (circle-2)
Copy to:

Regional Officer, UPPCB, Sonbhadra with direction to send the compliance report of CTO conditions on

quarterly basis. Digitall, by RAJENDRA SINGH
RAJENDRA SINGH pauy sty asenora snc

Chief Environmental Officer (circle-2)

) COPAL
VERMA (AGY.)
Distt.-VARANAS! (U.P.),
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3947 ANNEXURE A-2 13

WA HT®R N=n=
Government of India

i
HEW, YT Ty T

H.&q' W@W mw WCAC. SALL & METH)N ENTERPRISE S
Ministry of Micro, Small and Medium Enterprises

UDYAM
REGISTRATION CERTIFICAT

=

Our small hands to
make you LARCE

UDYAM REGISTRATION MAMBER UDYAM-UP-57-0006848
IYPE OF ENTERPRISE MICRO ( Based on FY 2020.21)
SOCIAL CATEGORY OF ORC
ENTREPRENEUR =
5.Ne, Name of Unit(v)
PR QRN 1 MUS NIRAJ UPADIIYAY
FlatDoos Meck No. 0 Name of Promises’ Bull ding BILAGAWAT I
Village Town IR HWock CHUNAR
OFFICAL ADDRESS OFENTERPRISE  |RoadS treetLane MIRZAPUR Chty MIRZAPLR
L UTTAR PRADES T Distrfet MIRZAPUR, Pin 201301
Meotile 99NEIRIE16 Froall : ne o rajupad yay 963 @ gmal | com
DATEQF INCORPORATION / 120972017
REGISTRATION OF ENTERPRISE
DATE OF COMMENC IMENT OF
PRODUCTION BUSINESS
SN NIC 2 DY NIC 4Digit NIC £ Digit Acti it
NATIONAL INDUSTRY cionel HEEEES Sl utaid ES e ———— i el od
MMCATIONCODHS} 1 49 - Land tranvport and transpet Vs B3 - Prelght transport by 49231 - Matarised rond Beight Servioey
pipelines 1oad (1 anvporl
DATE OF UDYAM REGISTRATION 22/06/2022

" In cmse of & adation (upwardreverse) of vistns of an endergwine, the beme Bt of the G
26.06.2020 Issue d by the Mo MSMPE

Dschimner Thes i campule geiated st siement. no sy

* will be avalled as per the provisions of Notification Ne. 5.0, TUNE) duted

For any assistance, you may contact: e
(\:{'\ﬂ 7S\LL& \

L. District Industries Centre: MIRZAPUR { UTTAR PRADES 11 {1

BE A
CHAMPION

resfabe ol

2. MSME-DI: ALLAHARAD ( UTTAR PRADES
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ANNEXURE A-3

MINISTRY OF JAL SHAKTI
(Department Of Water Resources, River Development And Ganga Rejuvenation)
(CENTRAL GROUND WATER AUTHORITY)
NOTIFICATION
New Delhi, the 24th September, 2020

S.0. 3289(E).—WHEREAS, on the directions of Hon’ble Supreme Court vide its order dated
thel0th December, 1996 passed in Civil writ Petition No 4677 of 1985, MC Mehta Vs Union of India, the
Central Government constituted the Central Ground Water Authority (hereafter referred to as the
‘Authority’) vide notification number S.0. 38 (E), dated the 14™ January, 1997 to exercise powers under
Section 5 of the Environment (Protection) act, 1986 (29 of 1986) for the purposes of regulation and control
of Ground Water management and development and to exercise certain powers and perform certain
functions relating thereto;

AND WHEREAS, the Authority has been regulating ground water development and management
by way of issuing ‘No Objection Certificates’ for ground water extraction to industries or infrastructure
projects or Mining Projects etc., and framed guidelines in this connection from time to time in twenty two
States and two Union territories, where ground water development is not being regulated by the State
Government Union Territory administration concerned,;

AND WHEREAS, some of the State Governments or, Union territories enacted legislations and
issued regulatory directions or orders for regulating ground water development and management;

AND WHEREAS, the Hon’ble National Green Tribunal, New Delhi vide order dated the 15" April
2015 in OA Nos. 204/205/206 of 2014 has issued directions to the Authority to ensure that any person
operating tube-well, or any means to extract ground water shall obtain permission from the Authority and
shall operate the same subject to the law in force, even if such unit is existing unit or the unit is yet to be
established,;

AND WHEREAS, the said Hon’ble Tribunal vide its order dated the 09" July, 2015 in OA Nos. 34
and 37 of 2014 directed all industrial units which are members of the Common Effluent Treatment Plants
(CETPs) to approach the Authority through State Pollution Control Board for obtaining ‘No Objection
Certificate’ in accordance with the law;

AND WHEREAS, the aforesaid Hon’ble Tribunal vide order dated the 13" July, 2017 in
OA No 200- of 2014 directed that every industry should be directed to pay for extraction of such water, that
too, subject to the conditions stated in the order permitting such extraction;

AND WHEREAS, the said Hon’ble Tribunal vide its order dated the 28"™ August, 2018 in
O.A. Nos. 176 of 2015 and 59 of 2012 respectively directed the Ministry of Water Resources, River
Development and Ganga Rejuvenation to forthwith review the existing mechanism so as to ensure effective
steps for conserving the groundwater resources;

AND WHEREAS, in pursuance of the directions of the Hon'ble National Green Tribunal and
powers conferred by sub-section (3) of section 3 and section 5 of the Environment (Protection) Act, 1986
the Authority, with a view to protect the ground water resources had circulated the draft guidelines for grant
of “No Objection Certificate’ on the 11™ October, 2017 inviting comments and suggestions from all the
stakeholders;

AND WHEREAS, all objections and suggestions received in response to the said draft guideline
have been duly considered by the Central Government, the Authority notified the guidelines to regulate
groundwater over-exploitation and to conserve the groundwater resources in the country vide notification
number S.0. 6140 (E), dated the 12™ December, 2018;

AND WHEREAS, the aforesaid Hon’ble Tribunal vide order dated the 03" January 2019 in the
OA No. 176 of 2015 directed that the above mentioned notification dated the 12" December, 2018 may not
be given effect to as it is unsustainable if tested on ‘Precautionary Principle, Sustainable development as
well as Inter-generational Equity Principles’ and if implemented, will result in fast depletion of
groundwater and damage to water bodies and will be destructive of the fundamental right to life under
Article 21 of the Constitution of India;

AND WHEREAS, the said Hon’ble Tribunal vide order dated the 11" September, 2019 constituted
a committee to deliberate on steps for preventing depletion of groundwater, robust monitoring mechanism
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against unauthorised extractions and fulfillment of ‘No Objection Certificate’ conditions, environment
compensation etc and to submit a report;

AND WHEREAS, the aforesaid committee submitted the report along-with draft guidelines to
regulate groundwater extraction and groundwater conservation in Hon’ble Tribunal on the
16" March, 2020;

AND WHEREAS, the above said Hon’ble Tribunal vide order dated the 20™ July, 2020 directed to
comply with certain points for sustainable groundwater management while issuing ‘No Objection
Certificates’ to commercial establishments by the Authority;

Now therefore, in pursuance of the directions of Hon’ble National Green Tribunal and the powers
conferred by sub-section (3) of Section 3 read with Section 5 of the Environment (Protection) Act, 1986 (29
of 1986), the Department of Water Resources, River Development & Ganga Rejuvenation, hereby notifies
the guidelines to regulate and control groundwater extraction in the country in supersession to this
Ministry notification vide S.0. 6140 (E), dated the 12" December, 2018 as per the Schedule below:

SCHEDULE
Guidelines to regulate and control ground water extraction in India
(with immediate effect)

INDEX
ITEM Page No.
Preamble and Background
1.0 Exemptions from seeking No Objection Certificate..........cc.ccovvvrvvnreiivninninnieeresese e, 35
2.0  Drinking & Domestic use for Residential apartments/ Group Housing Societies/ Government water
SUPPlY agENCIES IN UMDAN @rEAS ......oveviieiieiieiesiee s 35
3.0 AQFICUIUIE SECLON ..ottt st s re e e re e anas 36
4.0  COMMEICIAI USE ..ottt 36
A1 INAUSEITAT USE ...t 36
o |V, 1o 1T g To o 0] (=] SO TSR PRRR 37
4.3 INTraStrUCTUIE PrOJECES. ....cueiviitiieieieiieiest ettt 38
5.0  Ground water abstraction/ restoration Charges ............cooevveveierieninerenese e 39
5.1 Rates of Ground water abstraction /restoration charges..........cocoeevvieivcieiienes 40
6.0  BUIK WALET SUPPIY ... 42
7.0 Abstraction of Saling ground WALEN ............cccciiiiieiiiiiiie et 42
8.0 Protection Of Wetland Areas............coviiiiiiiiiieeee e 42
9.0 General compliance conditions in No Objection Certificate.............ccocvrverereireiisinniininns 43
10.0 Monitoring of compliance of No Objection Certificate Conditions............ccccceovvvrnnnee. 43
11.0 Renewal of No Objection CertifiCate ..........ccoeverieiiiieereee e 44
12.0 Extension of NO Objection CertifiCate ...........coouviiiririneieeeee e 44
13.0 Delegation of powers against illegal groundwater withdrawal ...............ccooovvoiervnrnnn. 44
14.0 Ground Water Level MONITOIING ........cooeiiiiiiiiisisie e 45
15.0 Environmental COMPENSATION .........oiviiiiiieieiisiesiie et 45
15.1 Rates of Environmental COmMPensation: ............ccoevereiierenenie e 45
15.2 Deterrent Factors to compensate losses and environmental damage (for packaged drinking water
units, mining, industries and infrastructural dewatering projects).........cccccoeveveriervenenn 46
16.0 ProviSion Of Penalty .........ccooiiiiiiiiiee e 46
17.0 Other important Conditions (Applicable to all): ..., 48

[F. No. CGWA-21/4/2020-CGWA]
ASHISH KUMAR, Director
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ANNEXURES

Annexure I Estimation of water requirements for drinking and domestic use.

Annexure II: Guidelines for construction of piezometers and monitoring of groundwater levels and
quality.

Annexure 111 Measures to be adopted to ensure prevention from pollution in the plant premises of
polluting industries/ projects.

Annexure 1V: Outline of hydro-geological report for obtaining No Objection Certificate for
industries.

Annexure V: Format of the Report on ground water conditions (for mining projects).

Annexure VI: Indicative list of Infrastructure projects.

Annexure VII: Supreme Court Order in Civil Writ petition 36 of 2009 regarding measures for

prevention of fatal accidents of small children due to their falling into abandoned bore
wells and tube wells.

Annexure VIII: List of States/ Union territories where ground water extraction is being regulated by
Central Ground Water Authority (CGWA)

Annexure 1X: Glossary of technical terms used

Annexure X : Annual water audits by the industries

Guidelines to requlate and control groundwater extraction in India

Preamble and Background:

On the directions of Hon’ble Supreme Court vide its order dated 10th December, 1996 passed in Civil writ
Petition No 4677 of 1985, MC Mehta Vs Union of India, the Central Government had constituted the
Central Ground Water Board as Authority vide notification number S.0. 38 (E), dated the 14™ January,
1997 to exercise powers under sub section (3) of section 3 of the Environment (Protection) act, 1986 (29 of
1986) for the purposes of regulation and control of Ground Water Management and Development and to
exercise certain powers and perform certain functions as per the said Act.

The Authority has been regulating ground water development and management by way of issuing ‘No
Objection Certificates’ for ground water extraction to industries or infrastructure projects or Mining
Projects etc., and framed guidelines in this connection from time to time applicable in twenty two States
and two Union territories, where ground water development is not being regulated by the State Government
and Union territory administration concerned.

To have sustainable management of water resources in the country groundwater abstraction guidelines have
been prepared to regulate groundwater extraction and conserve the scarce groundwater resources in the
country.

These guidelines will come into force with immediate effect from the date of Gazette Notification and will
supersede all earlier guidelines issued by the Central Ground Water Authority (CGWA).

These guidelines will have pan India applicability. Ground water abstraction in States/ Uts (which are not
regulating ground water abstraction) shall continue to be regulated by Central Ground Water Authority.

Further, wherever States/ Uts have come out with their own groundwater abstraction guidelines, which are
inconsistent with the CGWA guidelines, the provisions of CGWA guidelines will prevail. However, in case
the guidelines followed by such States/ Uts contain some more stringent provisions than CGWA
guidelines, such provisions may also be given effect to by the States/ Uts Authorities in addition to those
contained in the CGWA guidelines. States may be at liberty to suggest additional conditions/ criteria based
on the local hydro-geological situations which shall be reviewed by CGWA/Ministry of Jal Shakti,
Government of India before acceptance.

All new/existing industries, industries seeking expansion, infrastructure projects and mining projects
abstracting ground water, unless specifically exempted under Para 1.0 below, will be required to seek No
Objection Certificate from Central Ground Water Authority or, the concerned State/ UT Ground Water
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Authority as the case may be. The entire process of grant of No Objection Certificate shall be online
through a web based application system.

Water management plans shall be prepared by all the State Ground Water Authorities/ Organizations for all
Over-exploited, Critical and Semi-critical assessment units starting with Over-exploited units. Water
management plans shall be reviewed and updated periodically. Water management plans, data on water
availability and scarcity and policy framed in this regard shall be placed on the websites of Central Ground
Water Authority/ State Ground Water Authority.

1.0 Exemptions from seeking No Objection Certificate:

Following categories of consumers shall be exempted from seeking No Objection Certificate for
ground water extraction:

(i) Individual domestic consumers in both rural and urban areas for drinking water and domestic
uses.

(if) Rural drinking water supply schemes.

(iii) Armed Forces Establishments and Central Armed Police Forces establishments in both rural
and urban areas.

(iv) Agricultural activities.
(v) Micro and small Enterprises drawing ground water less than 10 cum/day.
1.1 Registration of Drilling Rigs

State / Ut Governments shall be responsible for registering drilling rigs operating within their jurisdiction
and for maintaining the database of wells drilled by them. Appropriate link shall be provided in CGWA
portal for making the data available to CGWA.

2.0 Drinking & Domestic use for Residential apartments/ Group Housing Societies/ Government
water supply agencies in urban areas

For grant of No Objection Certificate for ground water extraction, the project proponent has to furnish the
details as per the guidelines issued by the CGWA in proper format as available in CGWA website. No
Objection Certificate for new /existing wells shall be granted only in such cases where the local
Government water supply agency is unable to supply requisite amount of water in the area.

No Objection Certificate shall be granted subject to the following specific conditions:

i) Installation of Sewage Treatment Plants shall be mandatory for all residential apartments/ Group
Housing Societies where ground water requirement is more than 20 m*/day. The water from Sewage
Treatment Plants shall be utilized for toilet flushing, car washing, gardening etc.

ii)  The No Objection Certificate shall be valid for a period of five years from the date of issue or till
such time local Government water supply is provided to the project area, whichever is earlier. In case
the project proponent receives water supply from the concerned local Government Water Supply
Agency during the validity of the No Objection Certificate, intimation regarding availability of public
water supply shall be sent by the project proponent to CGWA and No Objection Certificate will be
cancelled by the Authority. In other cases, the project proponent will apply for renewal of No
Obijection Certificate, ninety days before the expiry of No Objection Certificate.

iii)  Proponents shall be liable to pay ground water abstraction charges for the quantum of ground water
proposed to be extracted, as per rates mentioned in Table 5.1.

Documents to be submitted with the application

a)  Details of water requirement computed as per National Building Code, 2016 (Annexure 1), taking
into account recycling/ reuse of treated water for flushing etc.

b)  Affidavit on non-judicial stamp paper of Rs. 10/- by the applicant, confirming non/ inadequate
availability of public water supply in case of users requiring ground water up to 10 m® day for
drinking/ domestic use.

c) Certificate of non-availability of water from local government water supply agency in cases requiring
ground water in excess of 10 m*/ day for drinking/ domestic use. Government water supply agencies
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applying for No Objection Certificate shall submit copy of government approval of the scheme/
project proposed to be implemented.

d)  Ground water quality data of existing bore well/ tube well/ dug well from any National Accreditation
Board for Testing and Calibration Laboratories (NABL) accredited laboratory or Govt. approved
laboratory (in case of existing projects applying for no objection certificate)

e)  Proposal for rain water harvesting/ recharge within the premises as per Model Building Bye Laws
issued by Ministry of Housing & Urban Affairs.

3.0 Agriculture Sector

Agriculture sector is the backbone of the Indian economy. As per Minor Irrigation Census 2013-14, 87.86%
of wells are owned by marginal, small and semi-medium farmers having land holding up to 4 hectares (ha).
Around 9.18 % of wells are owned by medium farmers having land holding 4 — 10 ha and 2.96% of the
wells are owned by big farmers having land holding more than 10 ha.

Considering the number of ground water abstraction structures, regulation of ground water in agriculture
sector through a ‘command and control’ strategy will prove to be an arduous task. Therefore, a
participatory approach for sustainable ground water management would be more productive.

States/Uts are advised to review their free/subsidized electricity policy to farmers, bring suitable water
pricing policy and may work further towards crop rotation/diversification/other initiatives to reduce over-
dependence on groundwater.

Agriculture sector shall be exempted from obtaining No Objection Certificate for ground water extraction.
4.0 Commercial Use

No new major industries shall be granted No Objection Certificate in over-exploited assessment areas
except as per the policy guidelines.

Availability of ground water resources shall be given due regard while considering applications for grant of
No Objection Certificate for commercial use.

Commercial entities extracting ground water shall be required to submit online annual water audit report
including an audit of water use as mentioned in the relevant sections. CGWA/ State Ground Water
Authority (SGWA) shall publish all such audit reports online.

CGWA/ SGWA:s shall engage independent agencies to verify the compliance of No Objection Certificate
conditions periodically.

4.1 Industrial Use

In Over-exploited assessment units, No Objection Certificate shall not be granted for ground water
abstraction to any new industry except those falling in the category of Micro, Small and Medium
Enterprises (MSME). However, No Objection Certificate for drinking/ domestic use for work force, green
belt use by these new industries shall be permitted. Expansion of existing industries involving increase in
guantum of ground water abstraction in over-exploited assessment units shall not be permitted. No
Objection Certificate shall not be granted to new packaged water industries in Overexploited areas, even if
they belong to MSME category.

No Objection Certificate for ground water extraction by industries shall be granted subject to the following
specific conditions:

i) No Objection Certificate shall be granted only in such cases where local government water supply
agencies are not able to supply the desired quantity of water.

ii)  All industries shall be required to adopt latest water efficient technologies so as to reduce dependence
on ground water resources.

iii)  All industries abstracting ground water in excess of 100 m*d shall be required to undertake annual
water audit through Confederation of Indian Industries (Cll)/ Federation Indian Chamber of
Commerce and Industry (FICCI)/ National Productivity Council (NPC) certified auditors and submit
audit reports within three months of completion of the same to CGWA. All such industries shall be
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required to reduce their ground water use by at least 20% over the next three years through
appropriate means.

iv)  Construction of observation well(s) (piezometer)(s) within the premises and installation of
appropriate water level monitoring mechanism as mentioned in Section 15 shall be mandatory for
industries drawing/ proposing to draw more than 10 m*day of ground water and. Monitoring of
water level shall be done by the project proponent. The piezometer (observation well) shall be
constructed at a minimum distance of 15 m from the bore well/production well. Depth and aquifer
zone tapped in the piezometer shall be the same as that of the pumping well/ wells. Detailed
guidelines for design and construction of piezometers are given in Annexure Il. Monthly water level
data shall be submitted to the CGWA through the web portal.

v)  The proponent shall be required to adopt roof top rain water harvesting/ recharge in the project
premises. Industries which are likely to pollute ground water (chemical, pharmaceutical, dyes,
pigments, paints, textiles, tannery, pesticides/ insecticides, fertilizers, slaughter house, explosives
etc.) shall store the harvested rain water in surface storage tanks for use in the industry.

vi) Injection of treated/ untreated waste water into aquifer system is strictly prohibited.

vii) Industries which are likely to cause ground water pollution e.g. Tanning, Slaughter Houses, Dye,
Chemical/ Petrochemical, Coal washeries, other hazardous units etc. (as per CPCB list) need to
undertake necessary well head protection measures to ensure prevention of ground water pollution
(Annexure I11).

viii) All industries drawing ground water in safe, semi-critical and critical assessment units shall be
required to pay ground water abstraction charges as applicable as per Tables 5.2 A and 5.3 A.

iX) All existing industries drawing ground water in over-exploited assessment units shall be liable to pay
ground water restoration charges as applicable as per Tables 5.2 B and 5.3 B.

Documents to be submitted with the application

(@) An affidavit on non judicial stamp paper of Rs. 10/- regarding non availability of water supply from
local government agencies in cases where ground water requirement is up to 10 m*/day.

(b) Certificate regarding non/ partial availability of fresh water/ treated waste water supply from the local
government water supply agency in cases where requirement of ground water is more than 10
3
m-/day.

(c) Ground water quality data of existing bore well/ tube well/ dug well from any NABL accredited
laboratory or Govt. approved laboratory (in case of existing projects applying for No Objection
Certificate)

(d) Water quality data of bore well/ tube well/ dug well in respect of existing industries from NABL
accredited laboratories/Government approved laboratories.

(e) Proposal for rain water harvesting/ recharge within the premises as per Model Building Bye Laws
issued by Ministry of Housing & Urban Affairs.

() Impact Assessment report: All projects extracting/proposing to extract ground water in excess of
100 m*/day in Over-exploited, Critical and Semi-critical areas shall have to mandatorily submit
impact assessment report of existing/ proposed ground water withdrawal on the ground water regime
and also socio-economic impacts report prepared by accredited consultants. Pro-forma for the report
is given in Annexure 1V.

4.2 Mining Projects

All existing as well as new mining projects will be required to obtain No Objection Certificate for ground
water abstraction. Since mining projects are location specific, there will be no ban on grant of No Objection
Certificate for abstraction of ground water for such projects in over-exploited assessment units.

No Objection Certificate for mining projects shall be granted subject to the following specific conditions:

i) It shall be mandatory for all the mining industries to ensure that water available from de-watering
operations is properly treated and should be gainfully utilized for supply for irrigation, dust
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suppression, mining process, recharge in downstream and for maintaining e-flows in the river
system.

ii)  Construction of observation well(s) (piezometers) along the periphery in the premises, for monthly
ground water level monitoring, shall be mandatory for mines drawing/ proposing to draw more than
10 m®day of ground water. Depth and aquifer zone tapped in the piezometer shall be commensurate
with that of pumping well/ wells.

iii)  In addition, the proponent shall monitor ground water levels by establishing observation wells
(piezometers) in the core and buffer zones as specified in the No Objection Certificate.

iv)  In case of coal and other base metal mining the project proponent shall use the advance dewatering
technology (by construction of series of dewatering abstraction structures) to avoid contamination of
surface water.

V) In addition to this, all mining units shall also monitor the water quality of mine seepage and mine
discharge through NABL accredited/ Govt. approved laboratories and the same shall be submitted at
the time of self compliance.

vi)  All mining projects drawing ground water in safe, semi-critical and critical assessment units shall be
required to pay ground water abstraction charges as applicable as per Tables 5.4 A.

vii)  All mining projects drawing ground water in over-exploited assessment units shall be liable to pay
ground water restoration charges as per Table 5.4 B.

Documents to be submitted with the application
(a) Mining plan approved by the concerned Govt. agency/ department.

(b) Proposal for rain water harvesting/ recharge within the premises as per Model Building Bye Laws
issued by Ministry of Housing & Urban Affairs.

(c) Comprehensive report prepared by accredited consultant on ground water conditions in both core and
buffer zones of the mine, depth wise and year wise mine seepage calculations, impact assessment of
mining and dewatering on ground water regime and its socio-economic impact, details of recycling,
reuse and recharge, reduction of pumping with use of technology for mining and water management to
minimize and mitigate the adverse impact on ground water, based on local conditions. Format for
report is given in Annexure V.

4.3 Infrastructure projects:

Since infrastructure projects are location specific, grant of No Objection Certificate to such projects located
in over-exploited assessment units shall not be banned. New infrastructure projects/ residential buildings
may require dewatering during construction activity and/ or use ground water for construction. In both
cases, applicants shall seek No Objection Certificate from CGWA before commencement of work.
However, in over-exploited assessment units, use of ground water for construction activity shall be
permitted only if no treated sewage water is available within 10 km radius of the site. New as well as
existing Infrastructure projects shall also be required to seek No Objection Certificate for abstraction of
ground water.

No ‘No Objection Certificate’ shall be granted for extraction of groundwater for Water Parks, Theme Parks
and Amusement Parks in over-exploited assessment units.

Indicative list of Infrastructure projects is given in Annexure V1.

The No Objection Certificate for ground water abstraction will be granted subject to the following specific
conditions:

i) In case of infrastructure projects that require dewatering, proponent shall be required to carry out
regular monitoring of dewatering discharge rate (using a digital water flow meter) and submit the
data through the web portal to CGWA/SGWA as applicable. Monitoring records and results should
be retained by the proponent for two years, for inspection or reporting as required by CGWA/
SGWA.
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ii) Installation of Sewage Treatment Plants (STP) shall be mandatory for new projects, where ground
water requirement is more than 20 m*/day. The water from STP shall be utilized for toilet flushing,
car washing, gardening etc.

iii)  For infrastructure dewatering/ construction activity, No Objection Certificate shall be valid for
specific period as per the detailed proposal submitted by the project proponent.

iv)  All infrastructure projects drawing ground water in safe, semi-critical and critical assessment units
shall be required to pay ground water abstraction charges as applicable as per Table 5.3 A.

v)  All infrastructure projects (new/ existing) drawing ground water in over-exploited assessment units
shall be liable to pay ground water restoration charges as per Table 5.3 B.

Documents to be submitted with the application

(@ In cases where dewatering is involved, submission of impact assessment report prepared by an
accredited consultant on the ground water situation in the area giving detailed plan of pumping,
proposed usage of pumped water and comprehensive impact assessment of the same on the ground
water regime shall be mandatory. The report should highlight environmental risks and proposed
management strategies to overcome any significant environmental issues such as ground water level
decline, land subsidence etc.

(b) An affidavit on non judicial stamp paper of Rs. 10/- regarding non availability of water from any
other source in case water is required for construction in safe and semi critical areas.

(c) Certificate from a government agency regarding non availability of treated sewage water for
construction within 10 km radius of the site in critical and over-exploited areas.

(d) Certificate of non-availability of water from local government water supply agency in respect of all
categories of assessments units for commercial use.

(e) Proposal for rain water harvesting/ recharge within the premises as per Model Building Bye Laws
issued by Ministry of Housing & Urban Affairs.

(f)  Details of water requirement computed as per National Building Code, 2016 (Annexure 1), taking
into account recycling/ reuse of treated water for flushing etc. (in case of completed infrastructure
projects for commercial use).

(g) Completion certificate from the concerned agency for infrastructure projects requiring water for
commercial use.

5.0 Ground water abstraction/ restoration charges

All residential apartments/ group housing societies/ Government water supply agencies in urban areas shall
be required to pay ground water abstraction charges.

All industries/mining/ infrastructure projects drawing ground water in safe, semi-critical and critical
assessment units will have to pay ground water abstraction charges based on quantum of ground water
extraction and category of assessment unit as per details given in this guideline.

All existing mining/ infrastructure projects and existing industries including MSME drawing ground water
in over-exploited assessment units will have to pay ground water restoration charges based on quantum of
ground water extraction. Further, new MSME, new infrastructure and new Mining projects in over
exploited areas shall also be required to pay ground water restoration charges.

Existing industries, infrastructure units and mining projects which have installed/constructed artificial
recharge structures in compliance of the conditions prescribed in the groundwater guidelines prevailing at
the time of grant of No Objection Certificate or its renewal shall be eligible for a rebate of 50% (fifty
percent) in the ground water abstraction charges/ground water restoration charges, subject to their
satisfactory performance and verification.

The revenue generated from the proposed water abstraction/ restoration charges shall be kept in a separate
fund for implementation of site specific suitable demand/ supply side interventions.
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5.1 Rates of Ground water abstraction /restoration charges

. Drinking and domestic use for residential apartments/ group housing societies/ Government
water supply agencies in Urban areas

All residential apartments/ Group Housing Societies requiring water only for drinking/domestic use
requiring No Objection Certificate would pay ground water abstraction charges as per rates given below in
Table 5.1.

Table 5.1 Ground Water Abstraction charges for Drinking & Domestic use.

Quantum of Groundwater withdrawal Rate of ground water abstraction charges
(m*/month) (Rs. per m?)
0-25 No charge
26-50 1.00
>50 2.00

Government water supply agencies and Government infrastructure projects shall pay Ground water
abstraction Charges @ Rs. 0.50 per m°.

Il.  Packaged Drinking Water units

Rates of ground water abstraction charges for packaged drinking water units in safe, semi-critical and
critical assessment units are given in Table 5.2 A and those for ground water restoration charges in over-
exploited assessment units are given in Table 5.2 B.

Table 5.2 A: Rates of ground water abstraction charges for packaged drinking water units
(Rs per m®)

S.No. Category Quantum of ground water withdrawal

of area Upto 51 to <200 200 to <1000 1000 to 5000

50m°®/day m*/day m*/day <5000 m*/day
v me/day and above
Ground
water use

1. Safe 1.00 3.00 5.00 8.00 10.00
. Semi-critical 2.00 5.00 10.00 15.00 20.00
3. Critical 4.00 10.00 20.00 40.00 60.00

Table 5.2 B: Rates of ground water restoration charges for packaged drinking water units
(Rs per m®)

S.No. Category Quantum of ground water withdrawal
of area Up to 50 51 to <200 200 to <1000 1000 to 5000
. m*/day m*/day m*/day <5000 m*/day
mP/day and above
Ground
water use
1. Over-exploited 8.00 20.00 40.00 80.00 120.00
(existing
industries only)
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I1l.  Other Industries & infrastructure projects

Rates of ground water abstraction charges for other industries and infrastructure projects in safe, semi-
critical and critical assessment units are given in Table 5.3 A and those for ground water restoration charges
in over-exploited assessment units are given in Table 5.3 B.

Table 5.3 A: Rates of Ground Water abstraction charges for other industries & infrastructure
projects (Rs per m®)

S.No. Category Quantum of ground water withdrawal
of area <200 200 to <1000 1000 to 5000 m*/day and
. m*/day m*/day <5000 above
m*/day
Ground water
use

Safe 1.00 2.00 3.00 5.00

. Semi-critical 2.00 3.00 5.00 8.00

3. Critical 4.00 6.00 8.00 10.00

Table 5.3 B: Rates of ground water restoration charges for other industries & infrastructure projects
(Rs per m®)

S.No. Category Quantum of ground water withdrawal
of area <3200 200 tg) <1000 1000 to 5000 m*/day and
v m>/day m>/day <5000 above
m*/day
Ground water
use
1. Over-exploited (existing 6.00 10.00 16.00 20.00
industries / new
Industries as per the
present Guidelines)

IV. Mining projects

Rates of ground water abstraction charges for mining, which are drawing ground water in safe, semi-critical
and critical assessment units are given in Table 5.4 A and those for ground water restoration charges in case
of projects drawing ground water in over-exploited assessment units are given in Table 5.4 B.

Table 5.4 A: Rates of ground water abstraction charges for mining (Rs. per m®)

S.No. Category Quantum of ground water withdrawal
of area <200 200 to <1000 1000 to 5000 m*/day and
. m*/day m*/day <5000 above
Ground water m’/day
use >
1. Safe 1.00 2.00 2.50 3.00
. Semi-critical 2.00 2.50 3.00 4.00
3. Critical 3.00 4.00 5.00 6.00
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Table 5.4 B: Rates of ground water restoration charges for mining (Rs. per m®)

S.No. Category Quantum of ground water withdrawal
of area <200 200 to <1000 1000 to 5000 m*/day and
. m*/day m*/day <5000 above
Ground water m’/day
use >
1. Over-exploited 4.00 5.00 6.00 7.00

6.0 Bulk Water Supply

All private tankers abstracting ground water and use it for supply as bulk water suppliers will now
mandatorily seek No Objection Certificate for ground water abstraction. The bulk water suppliers through
tankers drawing ground water in safe, semi-critical and critical assessment units shall pay groundwater
abstraction charges as per the Table-6.1 A. The bulk water suppliers drawing ground water in over-
exploited assessment units shall pay the groundwater restoration charges as per the Table-6.1 B. All
tankers will have to install GPS based system for their monitoring of movement/area of operation.

Modalities for issue of No Objection Certificate for bulk/tanker water supplies shall be worked out in
consultation with States/Uts and suitable guidelines in this regard will be framed and issued separately for
the same.

Table-6.1A: Groundwater abstraction charges for Bulk/Tanker water supplies

Category Rate per m3 (in Rs.)
Safe 10
Semi Critical 20
Critical 25

Table-6.1B: Groundwater abstraction charges for Bulk/Tanker water supplies

Category Rate per m3 (in Rs.)

Over Exploited 35

7.0 Abstraction of Saline ground water

Abstraction of saline ground water in areas having either saline ground water at all depths or pockets of
saline ground water in an otherwise fresh water area for use by industries/ dewatering by infrastructure/
mining projects including those located in over-exploited areas would be encouraged. Such industries shall
be exempted from paying ground water abstraction charges.

The list of such assessment units having saline ground water at all depths as per the latest assessment of
dynamic ground water resources will be made available by the CGWA in their website. However, due care
shall be taken in respect of disposal of effluents by the units so as to protect the water bodies and the
aquifers from pollution.

Detailed guidelines in this regard shall be prepared and issued separately.
8.0 Protection of Wetland Areas

The wet land areas in the country are very crucial as they are direct reflection of the presence of ground
water in such areas. The protection of the wetland areas is being separately handled by the Wetland
Authorities. Since ground water is very crucial for the survival of the wetland area, any excessive ground
water development within the zone of wetland area would affect the volume of water in that wetland.
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Projects falling within 500 m. from the periphery of demarcated wetland areas shall mandatorily submit a
detailed proposal indicating that any ground water abstraction by the project proponent does not affect the
protected wetland areas. Furthermore, before seeking permission from CGWA, the projects shall take
consent/approval from the appropriate Wetland Authorities to establish their projects in the area.

9.0

Vi.

Vii.

viii.

General compliance conditions in No Objection Certificate

Installation of digital water flow meter (conforming to BIS/ IS standards) having telemetry system in
the abstraction structure(s) shall be mandatory for all users seeking No Objection Certificate and
intimation regarding their installation shall be communicated to the CGWA within 30 days of grant
of No Objection Certificate through the web-portal.

Proponents shall mandatorily get water flow meter calibrated on from an authorized agency once in
a year.

Proponents shall install roof top rain water harvesting & recharge systems in the project area.

Proponents shall pay Ground Water Abstraction/ Restoration Charges based on quantum of ground
water extraction as applicable as per the rates given in Section 6.

Construction of purpose-built observation wells (piezometers) for ground water level monitoring
shall be mandatory as per Section 15. Water level data shall be made available to CGWA through
web portal. Detailed guidelines for construction of piezometers are given in Annexure-I1I.

Proponents shall monitor quality of ground water from the abstraction structure(s) once in a year.
Water samples from bore wells/ tube wells / dug wells shall be collected during April/May every
year and analysed in NABL accredited laboratories for basic parameters (cations and anions), heavy
metals, pesticides/ organic compounds etc. Water quality data shall be made available to CGWA
through the web portal.

If the existing well becomes defunct due to mechanical failure within the validity period of No
Obijection Certificate, the user can construct a replacement well under intimation to CGWA on web
portal. The defunct well shall be properly sealed (Refer Annexure VI1). The user will be required to
submit documentary proof in this regard. However, if the existing abstraction structures fails to yield
water and he proponent desires to drill another tubewell in the same premises, prior permission of
the Authority shall be required. If the replacement well is to be drilled in some different place, the
proponent shall obtain fresh No Objection Certificate.

Wherever feasible, requirement of water for greenbelt (horticulture) shall be met from recycled /
treated waste water.

In case of change of ownership, new owner of the industry will have to apply for incorporation of
necessary changes in the No Objection Certificate with documentary proof within 60 days of taking
over possession of the premises.

10.0 Monitoring of compliance of No Objection Certificate Conditions

To monitor the compliance of No Objection Certificate conditions, Central Ground Water Authority and
State/ UT Ground Water Authorities shall take the following steps:

a.
b.

Suitable MIS will be developed for compliance monitoring.

District Collectors/Deputy Commissioners (DCs) /District Magistrates (DMs) are authorized to take
enforcement measures like  sealing of unauthorized ground water abstraction structures,
disconnection of electricity, launching of prosecution against those violating the No Objection
Certificate conditions and taking action for imposition of Environmental Compensation.

Technical officers of CGWB/ CGWA and State groundwater organizations are authorized to take
actions with respect to monitoring and periodic inspections with the approval of competent
authority.

In case of violation of any of the No Objection Certificate conditions, the proponents shall be liable
to pay the penalties as per Section 16.
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11.0 Renewal of No Objection Certificate

No objection certificate shall be renewed periodically, subject to the compliance of the conditions
mentioned therein:

I. The applicant shall apply for renewal of No Objection Certificate at least ninety days prior to
expiry of its validity.

ii. Application for renewal of No Objection Certificate shall be accompanied by the Compliance
Report.

iii. Before granting renewal, Central Ground Water Authority or State/ Ut Authority shall satisfy itself
that the conditions of No Objection Certificate have been complied with.

iv. In case of change in category of the assessment unit, renewals would be granted with conditions as
laid down for new category.
V. No Objection Certificate will be renewed for the terms specified for various uses as follows:
Category Use Term of renewal
Critical, Infrastructure projects for drinking & domestic 5 years
Semi-critical use and urban Water Supply Agencies
and Industries 3 years
safe Mines 2 years
Over exploited All users in ‘Over-exploited areas’ 2 years

Vi.

Vii.

If the application for renewal is submitted in time and the CGWA\/ the respective State/ Ut Authority
is unable to process the application in time, No Objection Certificate shall be deemed to be extended
till the date of renewal of No Objection Certificate.

If the proponent fails to apply for renewal within 3 months from the date of expiry of No Objection
Certificate, the proponent shall be liable to pay Environmental Compensation for the period starting
from the date of expiry of No Objection Certificate till No Objection Certificate is renewed by the
competent authority.

12.0 Extension of No Objection Certificate

If the proponent is unable to construct the well(s) during the validity period of No Objection Certificate for
genuine reasons, the proponent will have to apply for extension of No Objection Certificate. Application
for extension should be supported by documents justifying the reasons for delay. Other conditions for grant
of extension of No Objection Certificate will be the same as that for fresh No Objection Certificate.

Extension of No Objection Certificate will be granted for a maximum period of two years. No further
extension will be granted after the expiry of the extended period. In that case, the applicant will have to
apply afresh for grant of No Objection Certificate.

13.0 Delegation of powers against illegal groundwater withdrawal

Central Ground Water Authority has appointed the District Magistrate/ District Collector/ Sub Divisional
Magistrates of each Revenue District/Sub division as Authorized Officers, who have been delegated the
power to seal illegal wells, disconnect electricity supply to the energised well, launch prosecution against
offenders etc. including grievance redressal related to ground water in their respective jurisdictions.

In order to further decentralise and strengthen the monitoring and compliance mechanism as per the
guidelines, officials of concerned Departments of Revenue and Industries of the States/Uts shall be
appointed as Authorised Officers in consultation with the State/Ut Governments.

A copy of the No Objection Certificate issued by the CGWA in the No Objection Certificate Application
Portal (NOCAP) will be forwarded to the respective District Magistrate/ District Collector. In case of any
violation of the directions of Central Ground Water Authority and non-fulfilment of the conditions laid
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down in the No Obijection Certificate, the Authorised Officers will file appropriate Petition/Original
Application etc under sections 15 to 21 of the Environment (Protection) Act, 1986 in appropriate Courts.

14.0 Ground Water Level Monitoring

All the project proponents (drawing ground water more than 10 cum/d) have to mandatorily construct
Piezometers (observation wells) within their premises for monitoring of the ground water levels. Such a
mechanism of compliance conditions has been made to ensure that every month the ground water level in
the project area can be monitored and observed. In this regard the necessary criteria for monitoring of water
levels through piezometers by the project proponents is given in Table 14.1.

Table 14.1 No. of Piezometers to be constructed & Type of Water Level Monitoring Mechanism

Quantum of Ground water No. of Monitoring mechanism
S.No. . piezometer DWLR with
withdrawal (cum/d . Wi
( ) requ”'ed Manual DWLR Telemetry
1 <10 0 0 0 0
2 11-50 1 1 0 0
3 51-500 1 0 1 0
4 >500 2 0 1 1

The piezometer shall be suitably located to ensure that zone of aquifer tapped in the piezometer is the same
as that of the pumping well.

15.0 Environmental Compensation

Extraction of ground water for commercial use by industries, infrastructure units and mining projects
without a valid No Objection Certificate from appropriate authority shall be considered illegal and such
entities shall be liable to pay Environmental Compensation for the quantum of ground water so extracted.
The norms prescribed by Central Pollution Control Board (CPCB) shall be utilized for calculating the
Environmental compensation as mentioned below:

ECew = Ground water consumption per day x Environmental Compensation rate (ECRgw) X No. of days x
Deterrence factor

where ground water consumption is in m3/day and ECRgy in Rs./ cum
15.1 Rates of Environmental Compensation:

Rates of Environmental Compensation (ECRgw) for various types of users in different categories of
assessment units are given in Table 15.1 to 15.3.

Table 15.1 : ECRgyw for Packaged Drinking Water units

S.No. |Area Category Water Consumption (cum/day)
<200/ 200 to <1000 1000 to <5000 5000 & above
Environmental Compensation Rate (ECRg,,) in Rs./m3
Safe 12 18 24 30
2 [Semi critical 24 36 48 60
3 Critical 36 48 66 90
4 |Over- exploited 48 72 96 120

Note :-Minimum ECgy shall not be less than Rs 1,00,000/-
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Table 15.2: ECRgw for Mining/ infrastructure dewatering projects

S.No. Area Category Water Consumption (cum/day)
<200 200 to 1000 to 5000 & above
<1000 <5000
Environmental Compensation Rate (ECRg,) in Rs./m3
1 | Safe 15 21 30 40
2 [Semi critical 30 45 60 75
3 | Critical 45 60 85 115
4 | Over- exploited 60 90 120 150
Note :-Minimum ECg,, shall not be less thanRs 1,00,000/-
Table 15.3: ECRgw for Industrial units
S.No. Area Water Consumption (cum/day)
Category <200 200 to 1000 to 5000 & above
<1000 <5000
Environmental Compensation Rate (ECRg,) in Rs./m3
1 Safe 20 30 40 50
2 Semi critical 40 60 80 100
3 Critical 60 80 110 150
4 Over- exploited 80 120 160 200

Note :-Minimum ECg, shall not be less thanRs 1,00,000/-

15.2 Deterrent Factors to compensate losses and environmental damage (for packaged drinking water
units, mining, industries and infrastructural dewatering projects)

The following deterrent factors based on the duration of illegal ground water extraction shall be levied to
compensate for the losses and environmental damages as detailed in Table 15.4.

Table 15.4: Deterrent factor based on quantum of ground water withdrawal and number of years of
illegal withdrawal

S.No. Water Consumption Deterrence Factor
< 2 years 2-5 years >5 years
1 <1000 KLD 1.00 1.00 1.25
2 1000-5000 KLD 1.00 1.00 1.50
3 >5000 KLD 1.00 1.25 2.00

Note: KLD — Kilolitre per day

16.0 Provision of Penalty

Penalty shall be imposed on the proponents for non-compliance of No Objection Certificate conditions
issued by the appropriate authority. Rates of penalty proposed for non-compliance of various conditions of
No Objection Certificate are given in Table 16.1.The rates of the penalty shall be reviewed periodically
with the approval of competent authority in Ministry of Jal Shakti.
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Table 16.1: Penalty provision for non Compliance of No Objection Certificate conditions

S. No. Items Charges in Rs.
1 Non installation/faulty Digital water Flow meter with telemetry system. 200000
2 Non disclosure/ construction of additional groundwater abstraction structures

a) Non-functional Structures.
b) Defunct/Abandoned 200000
Note: Given rates are for unit non-functional/defunct/abandoned structures. 100000
This shall be multiplied with total such structures to arrive at consolidated
penalty.
3 Reporting of fresh water zones as Brackish / Saline zones in application. 200000
4 Non Installation of Piezometer. 200000
5 Non Installation/faulty DWLR/Telemetry system 100000
Non Construction/Inadequate capacity of Recharge / Water conservation
6 structures. 500000
7 Non maintenance of Recharge structures. 200000
Injection of treated/untreated water into the aquifer system.
Note: In addition to penalty, the proponent shall bear the cost of aquifer 1000000
8 remediation as per the provisions of Environment (Protection) Act, 1986.
9 Non Submission of Water level/Water quality Data. 50000
Non-maintenance of log book of daily withdrawal/non submission of
10 Groundwater abstraction data. 50000
11 Non submission of photograph of recharge structure(s). 50000
12 Non Submission of Self Compliance report. 100000
Construction ~ of  groundwater  abstraction  structures by un 100000
13 authorized/unregistered Drilling Rigs (per structures).
14 Non registration of water supply tankers. 500000
15 Submission of false information/ undertaking. 100000

Charges shall also be payable for correction/modification in the existing issued No Objection Certificate
letter. The details of such charges are given in Table 16.2.

Table 16.2: Proposed Charges for correction/Modification in the existing issued No Objection

Certificate
S. No. Items Charges in Rs.
1 Change in recharge quantum 10000
2 Change in User ID. 5000
3 Change in firm Name 5000
4 Extension of No Objection Certificate 5000
5 Issuance of duplicate No Objection Certificate 5000
6 Issuance of corrigendum to No Objection Certificate 5000
7 Any other items/corrections etc 5000
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17.0 Other important Conditions (Applicable to all):

2
Vi.

Vii.

viii.

Note:

Sale of ground water by a person/ agency not having valid no objection certificatefrom CGWA/State
Ground Water Authority is not permitted.

In infrastructure projects, paved/parking area must be covered with interlocking/perforated tiles or
other suitable measures to ensure groundwater infiltration/harvesting.

In case of Infrastructure projects, the firm/entity shall ensure implementation of dual water supply
system in the projects. Compliance of the same shall be submitted through the web portal.

Non-compliance of conditions mentioned in the No Objection Certificate may be taken as sufficient
reason for cancellation of no objection certificate accorded/ non-renewal of No Objection
Certificate.

No application shall be entertained without supporting documents as specified in relevant sections.
Abstraction structure(s) should be located inside the premises of project property.

Self compliance of conditions laid down in the no objection certificate shall be reported by the users
online in the web portal of Central Ground Water Authority/state Ground Water Authority.

Processing fee prescribed, if any, from time to time shall be charged for various services.

1. Guidelines are subject to modification from time to time.

2. In

case of any discrepancy between Hindi and English versions of this document including the

annexures, the English version shall prevail.

n

TRUE COPY
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ANNEXURE A-6

From Date:

Shri Neeraj Upadhyay S/o Shri Harishankar Upadhyay
R/o Village-Patihata, Tehsil-Chunar
District- Mirzapur, U.P.

To,

The Member Secretary,
U.P. Pollution Control Board,
Building No. TC-12V,
Vibhuti Khand, Gomti Nagar,
Lucknow -226010

Subject: Compliance of Environmental Clearance Conditions for Sand Stone (Building Stone)
Mining Project at Araji No. 703, Village: Bhagautidei, Tehsil: Chunar & District:
Mirzapur, State: Uttar Pradesh. (Jan-2023 to June-2023)

Ref No - 720/Parya/DEAC/Sandstone/MZP/2018
Dear Sir,

This is to inform you that our project has been accorded Environmental Clearance from DEIAA, UP, for
Ref no- 720/Parya/DEAC/Sandstone/MZP/2018 on dated 23-10-2018.

Point wise compliance of the stipulated environmental conditions/safeguards mentioned in the
Environmental Clearance is enclosed as hard and soft copy formats.

We assure that the compliance of the conditions given by DEIAA will be strictly followed with the
progress of the project on letter & spirit.

Thanking you,

Yours Sincerely,
Neeraj Upadhyay
Project Proponent

Copy to:
1. The Regional Officer, MoEF&CC, GOlI, 5th Floor, Kendriya Bhawan, Sector H, Aliganj Lucknow- 226020.

2. The Director & Secretary (SEAC), Directorate of Environment, Lucknow, Uttar Pradesh
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Repistered

District Level Environment impact Assessment Authorit Mirzapur
District Magistrate, Mirzapur
Lif ul PP ITAA

L :
' Chairpers
Shvd Neveu Upaadhivay ~allectarste, Mirzapur 211001
S0 Shr 2 l'rn11|'mir.r.:"-unuimu'll'-ff'-i.F"‘“"l“'m
=0 Ky i Thavishian ko Upadhyay : i
"-‘ﬂ \' Hhage-Patihan, *I'L-h_._c']“"mn
ik \‘Ihl-.I.-u:l.-.'-‘lir.r;lpur. Uttar Pridesh S8
T FanaDEAC Sandstone/MZP2018 Date: 23- 155
Suh: v - : 0.
::!;:‘1nmnwmnl Clearnnee for Sand Stone (Building Stone) Mining at Ararji No 3;?]
"r:n;""hﬂnnu:mﬂ_ Tehsil-Chunar, District-Mirzapur.(Lease Arca-1.01 Hlect. or =
ACTeN *
Dear Sir,
dressed to the Member Seeretary,

Please refer to vour applicat
) application letter dated 29/05/2018 ad : .
i submitted the Undertaking project

DEIAA Committee. District-Mirzapur. The project proponent also s
pn‘*]:‘:'rnu:n! and consultant that the all information/data submitted with regards 1o application lor
environmental clearance is correct and true 1o best of their knowledge.

A presentation was made by the project proponent alongwith their consultant M/s Geo-

Environmental Management Services (GEMS), The proponent through the documents submitted and

pre
l.

14

s b

6.

7 A

\D oo

10.
11.

12.

3.

14,

sentation made, informed the committee that:
The environmental clearance is sought for Sand Stone (boulder mining) at Bhukhand Aaraji
N0.703. Village-Bhagautidei, Teh.-Chunar, District-Mirzapur, U.P. (Leased Area-1.01 Hect. or

2.50 aeres).
The mining lease was granted on date 26.08.2016 for a period of 10 Years which shall be

expired date 25.08.2026.
The Project proposal falls under category “B-2" of EIA Notification, 2006 (as amended).

The mine lease area located between latitude N Pillar (A) 25°03"-51.35", (B) 25°03'-51.48",
(C)25°03'44.85".(D)25°03"-44.79" and Longitude E Pillar (A)82°59'-59.28", (B)82°00'-

01.15, (C) 82°00%-01.06", (D) 82°59'-59.26".
The mining plan prepared by Shri Indm Singh (RQP/DDN/078/94-A) duly approved by

Directorate of Geology & Mining U.P. vide letter no.633/MP/2016 dated 21/06/2018.
The water requirement will be limited to 02.65KLD and will be supplied from the tankers hand

pumps and tube wells.
Mining is proposed for Building Stone, Sand Stone and Quartizite as applied. The land used

for mining area is stony land in nature and lease area is not covered with any vegetation.

The ultimate depth of mining will be 08 meter.
The mining operation will not be carried out in safety zone of any bridge or embankment or in

eco-fragile zone such as habitat of any wild fauna.
The annual production of 75,000M*/annum Sand Stone is proposed.
Solar panel will be used for site office only and diesel generator will be used for other

aclivities. All the activities are being carmied out semi-mechanically and the operation is
restricted to day time only; hence there 15 no power requirement for the project at site.

It shall be mechanized opencast mine. Lessee shall obtained the permission for deployment of
Heavy Earth Moving Machinery (HEMM) from the Director, Mines Safety, Varansi Region,

Varansi, U.P. under regulation 106(2) of Mines Act 1961.
Excavator/ L&T Kamastu 200 OR Hundai-210 (0.9M?) with detachable hammer device shall

be deployed for excavation, breaking & loading of material into vehicles. _
Deep hole Drilling shall be carried out with 110mm. dia Atlas capco & blasting shall be carricd

out with slurry explosives according 10 condition imply and shall be executed by competent

qualified person employed by lessec.
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6. Four ambient air quality monitoring stations shall be established in the core 20

il ico = ing i) v

15, hes project does it attract any af the general condilions applicable on min g projeciy
specificd in EIA Notification 140972006,

1o Regarding the project no litigation is Imndin;: in any court, |

et Level Lxpert Apprais

siri ch
pistrict Environment Impact As

o the title project Jor
acres (1.01 Heet.) is valid till

al Committee (meeling
cessment Authonty
for collection of
lease period

Hased on the recommendations of the D!
held on 30°052018) on the above said project, The
has decided 10 grant the Environmental Clearanee
75.000M Y annum Sand Stone from mining lease Ared 2.50
alone with tollowing General and specific Conditions:

A. Greneral Comdition: it

1. Any addition of the mining arca, change of Khasra numbers, enhancement of capacitys m
mining technology, modernization and scope of working shall required prior environ

clearance as per EIA notification, 2006.

No change in the calendar plan including excavation, quantum of mineral

It shall be ensured that mining operation will be done as in approved mining F‘_'""'

."ulmtn:.; will be carried out as per the approved mining plan. In case of any violation of m

:_'“: tm'ifT]""i_:"‘ﬂ Clearance given by DEIAA will be deemed null & ﬁ*;!id: Machinery (HEMM)

- essce shall obtag . - iy 2 vin a

Sined the permission for deployment of Heavy BVl U0 (0 - " 106(2) of Mines

from the Director, Mines Safety, Varansi Region, Varansi, U.P. under regu
Act 196]. l .
ne as well as in the

buffer zone for RSPM, SPM, SO,, NO; monitoring. Location of the stations should be chidEd
based on the meteorological data, topographical features and environmentally and ecologically
nsultation with the State

5‘:"5"“:"“ targets and frequency of monitoring should be undertaken in co
Pollution Contrel Board. The monitored data for critcria pollutants shall be regularly up loaded on

the companys website and also displayed at website. _
gularly submitted to the Regional

Data on ambient air quality (RSPM, SPM, SO;, NO;) should be re ’
office. MoEF & CC, Gol., Lucknow and the State Pollution Control Board / Central Pollution

Control Board once in six months.
Ambient air quality at the boundary of the mine premises shall confirm to the norms prescribed in

MoEF & CC notification noGSR/826(E) dt. 16.11.09,
Fugitive dust emissions from all the sources shall be controlled regularly. Water spraying

arrangement on haul roads, loading and unloading and at transfer points shall be provided and

change in
ental

and waslte chall be made.

-rlll

ining plan,

properly maintained.
Measures shall be taken for control of noise levels below 85 dBA in the work environment.

10.
Workers engaged in operations of HEMM. etc. shall be provided with ear plugs / mufis and health

records of the workers shall be maintained.
Industrial waste water (workshop and waste water from the mine) should be properly collected,

il.
treated so as to conform to the standards prescribed under GSR422 (E) dated 19th May, 1991 and
31st December. 1993 or as amended from time to time. Oil and grease trap shall be installed tefore
discharge of workshop effluents.

2. Personnel working in arcas shall be provided with protective respiratory devices like mask and they
shall also be imparted adequate training and information on safety and health aspects.

13. Special measure shall be adopted to prevent the nearby settlements from the impacts of mining

activilies.

14. The transportation of the materials shall be limited to day hours time only.

15.

iPﬂ::ﬂ.n'siu:::n shall be made for the housing thic labourers within the site with all necessary
infrastructure and facilitics such as fuel for cooking, mobile toilets, safe drinking water, medical
health care, creche ete. The housing may be in the form of temporary structures to be removed after

the completion of the project.

16. A scparale Environmental Management Cell with suitable qualified personnel shall be set-up under

7.

the control of a Senior Exccutive, who will report directly to the Head of the Organization.

The FProject Proponent shall inform to the DEIAA, MoEF & CC, Gol, Lucknow and Regional
ﬂﬂ?_t:c, State Pollution Control Board regarding date of financial closures and final approval of the
project by the concerned authoritics and the date of start of land development work.
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e s camanrhed Tor enviconmental protection measures shall be kept in separate account nd
:h'h;.rll T AT thl'u cited Tor other purpose. Year wise expenditure shall hI:' vi m'Tt‘:d‘tn the DEIAA
‘:."-.Iu.r..:pm_. ANMul I-'._:lmi Repional office, State Pollution Control llnurrjl. : ‘

he Reponal Oflice, MoV & CC, Gol, Lucknow and State Pollution Conlrol Roard shall monitor

t:“q”.lm'f“'f".b W ,"“" stipulated conditions. A complete set of documents, including Form-1M,
Prefeasibility. Report & Mining Plan Environment Impact Assessment Report, IEnvironmental
E{'_:Il;‘\{‘_cmcnl I‘li\l!.‘l‘llhliﬁi hearing and other documents information should be given O Regional
A .:hf -“rit‘hi“ E\Iknlj,_]*_ & CC, Gol, Lucknow and State Pollution Control Board.

the ;P}_ l; 11! e "1“"""""““! clearance shall be submitted by the Project Proponent to the Heads of
'1'1:-.-. j?:;.;ﬂu:i::;ll,:l!:ih:?.ﬂ; and .lenit:iiml Bnd'it:s as applicable in the matter.

which shall he iln. “'-.1 .i-m I advertise at least in two local newspapers *.':'Idﬂ Msiohas
S e Ir.:lh:r“: ';_t.nm_uulnr languape EIF the loeality concerned, w'ulun 7 days of the Ii’:hll'l.dﬂ'
copy of the t:lc:1r=1m:1:: ;‘_Tl‘t"‘}'-. “‘m_ﬂiu project has lfccl_n nm:nrr.!u{l‘cn_wmnmcntnl :Ir:arnn::.;n n::
Authority (n[:_hh:” \H:—?Lr is available with the District Level Environment Impact Assessme
The P“-""_i*-‘ﬂl Propor X -'111l.lr. i x ; :
sl ot Etal L[J:::-]::L llqlr::]qt“ ::iuhmtt_ !::1![' _}'E:irI}- cnmplmr.'uce rcpntn‘ ;;E:Ilﬁ i:l?;:lmﬁ{:ni:nl{z
June and 1st December nl’uac.lj:l:lc::!:ﬂ"imns in hard and saft copy fo Te L j ‘
The DEIAA may alter/modify the nhﬂ:.'c}ci;::;iitiuns or stipulate any further condition in the interest
of environment protection,

Cnn:'r:?[mg factual data or submission of false/fabricated data and failure t
conditions mentioned above may result in withdrawal of this clearance an
provisions ol Environment (Protection) Act. 1986.

ly circulated, one of

o comply with any of the
d attract action under the

B. Specific Conditions:
period.

1.

1

3.

4.

10.
1L

Land-use pattern of the ncarby villages shall
compensation for damage to agricultural lan
due to mining activity shall be submitte
Annual status of implementation of the plan
Regional Office of the Ministry from time 10 time.

The Environmental clearance will be co-terminus with the mining lease
Environmental clearance is subject to obtain forest clearance under

1980 as applicable.
5%% of the Project Cost, CER amount (Corporate Environment Responsbility) will be submitted by

project proponent in related bank account.
Wildlife conservation plan shall be prepared in consultation with the wildlife department and
of in-built monitoring mechanism with

implemented within six months. The plan shall comprise
special emphasis to protection of Schedule- 1 species. The status of implementation shall be

submittal to the DEIAA Mirzapur.
d in skills relevant to the project for eventual employment in

Local employable youth shall be traine
the project itself and to the extent (casible. Outside people shall not be employed.
the side(s) facing the nallah (if any) passing through the

A 50 m barricr of no mining zonc all along '
and thick vegetation of native species

lease area or if passing adjacent the lease shall be demarcated
raised, Status of implementation chall be submitted to the Regional OfTice of the Ministry on half

yearly basis. - ‘
Sand stone lease ultimate depth of mining should be restricted not more than 20meter.

Shelter belt i.e. Wind Break consisting of adequate tiers of plantations around lease facing the
human habitation, school / agricultural fields ete. (if any in the vicinity) shall be raised.

Blast vibration study shall be carried out and report submitted to the UPPCB/ DEIAA.
Personnel exposure monitoring for dust shall be carried out for the worker, and records maintained.

Need based assessment for the nearby villages shall be conducted to study economic measures
which can help in upliftment of poor section of society. Income generating projects / 10ols such as

development of IT fodder farm, fruit hearing orchards, vocational training etc. can form a part of
¢ budget for community development activities and

such program. Company shall provide separat
income generating programs. This will be in addition to vocational training for individuals
imparted to take up self employment and jobs.

be studied and action plan for abatement and
n the nearby villages
within six months.
reported to the

Forest (Cnnscn*atinn) Act,

d/ common property land (if any) i
d to the Regional Office of the Ministry
and expenditure thereon shall be
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ler
¢ (he EI'DI.II'I:'.:]WII
Tc{;i?fﬁe of the Ministry Wi

Rainwater harvesting shall be undertgken 10
implementation shall be submitted to the Region®

. :.able) shall be
thereafler every vear from the next consequent y.l-:ur* q mﬂnﬂgﬂm“"t of silt (as ﬂppflﬂﬂh] )
Measures for prevention and control of soil erosion a0

: tile
ied out with geo-texi
: ion shall be carried 3
undertaken. Protection of dumps, il genernted, Ill-'.ﬂ":'!"'t crg;l:;iw s and shrubs shall be carrl
matting or other suitable material, and thick plantations

out at the dump slopes. Dumps shall be profected by relaining \:ﬂs;nining plan. Trenches / garlnlnd
Waste management plan should be in accordance Lo the appro d coco filters installed at reguiar
drains (as applicable) shall be constructed at foot of {}U,ITIPS - number of Check Dams and
mtervals to arrest silt from being carried to waler bodies. Adequate ) flowing through the ML
Gully Plugs shall be constructed across seasonal/perennial ““"“h‘r.' gf ﬂmnjr'
arca and silts arrested. De- silting at regular intervals shall be carried o ;cad (as applicable) for both
Garland drain of appropriate size, gradient and length shall hc m":tm ; 50% safety margin over
mine pit and for waste dump and sump capacity shall be designed i i discharge in the arca
and above peak sudden rainfall (based on 50 years data) and maximum disc
g e : | also ide adequate retention period to allow proper
adjoining the mine site, Sump capacity shal PV °q land drains
settling of silt material. Sedimentation pits shall be constructed at the corners of the garlan
En;::df:::&;::ﬁiug;;r:: ]:[mn be regularly monitored for contamination fmd depletion dtlle to
mining activity and records maintained. The monitoring data shall be submitted to the r::gmnﬂl
office of the Ministry regularly. Further, monitoring points shall be located between the mine and
drainage in the direction of flow of ground water shall be set up and records maintained, ,
Fugitive dust generation shall be controlled. Fugitive dust emission shall be regularly monitored at
locations of nearest human habitation (including schools and other public amenities located nearest
to sources of dust generation as applicable) and records submitted to the Regional Office of the
nguml health and safety measures for the workers including identification of work related
health hazards, training on malaria eradication, HIV and health el'ﬁ:t:t_s on exposure to mineral du?t
etc, shall be carried out. The company shall engage a full time qunhﬁ‘_':d doctor who is trained in
ocupational health. Periodic monitoring for exposure to respirable mineral dust on the workers
shall be conducted and records maintained including; health records of the workers. Awareness
program for workers on impact of mining on their health and pr.ecauﬁunary measures like use of
personal equipments efc. shall be carried out periodically Review of impact of various health
measures undertaken (at interval of five years of less) shall be conducted followed by follow up
action wherever required.
Top soil (if any) and solid waste shall be stacked properly with proper slope and adequate
safeguards and shall be utilized for backfilling (wherever applicable) for reclamation and
rehabilitation of mined out area in accordance to the reclamation plan of approved mining plan.
Top soil shall be separately stacked for utilization later for reclamation and shall not be stacked
along with over burden.
Overburden (OB) shall be stacked at earmarked dump site(s) only and shall not be kept active for
long period. The maximum height of the dump shall not exceed 30 m, each stage shall preferably
be of 10 m and overall slope of the dump shall not exceed 28°, The OB dump shall be backfilled.

The OB dumps shall be scientifically vegetated with suitable native species to prevent erosion and

surfnc::l run off. Monitoring and management of rehabilita
vegetation becomes self-sustaining,

Environment & Forests on six monthly basis.
Slope of the mining bench and ultimate pit limit shall be as per (he
Indian Bureau of Mines / other Competent Authority.
Adequate plantation shall be raised in the ML area haul roads, OB dump sites ete. Green belt
development shi_ill be carried oyt considering CPCB guidelines including selection of plant species
and in consultation -with the local DFQ / Agriculture Department. Herbs and shrubs shall also form
a part of afforestation Program besides {ree plantation. The density of the trees should be in
gy invulvmllhe approved Mining plan shall not be less than 2500 plants per ha. The compan
¢ local people with the help of self help group for plantation program. Details of year

mining scheme approved by

sources. Stas's ol
ithin six months and

_ ted areas shall continue until the
Compliance status shall be submitted to the. Ministry of

41
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estation program including rchabilitation of mined out area shall be submitted to the
ntlo

wise Ministry every Yea : .

Region® ﬂmfﬂr:fgl :T' ground water jevel and quahtyds hall be carried out by establishing a network
lar MOM e and constructing new piezomeefS Curing the mining operation. The monitoring
of existng “Fnd out four times in 8 year prE-m“E:nsnnn (April-May), monsoon (August), post-
shall be carrl ber) and winter (January.) and the data thus collected shall be regularly sent to

mﬂ"?mll mel'ﬂgmund Water Authority and Rt‘:giml‘:ﬂl Director, Central G_mund Water Board.
MoEF. Emi[:;:nnnitnﬁﬂg stations shall be installed in areas of human habitations near the mine and
Adequale a

.o ety shall be muintai:}cd and regularly submitted to the Regional Office
lhru: T“ﬁi ﬂhﬁ;a;;;?ugd data for criteria pollutants shall be regularly uploaded on the
ol the S Y.

"+ website and also displayed at project site-
FIE;ITp:,I;I: w.:;'t:::}e;:i o migﬂ ::,Eall be treated to conform to the prescribe standards before

: d water from the falling Dam (if any) shall be
<charging in to the natural stream. The discharged Water .
:I;;l::ﬁ: ngmnitnred and report submitted to the RO. Ministry of Environment & Forests and the

State Pollution Control Board. trol and regularly monitored. Vehicles used for

Vehicular emissions shall be kept under con : feg {
transportation of mineral and others shall have valid permissions as prescribed under Central Motor

Vehicle Rules, 1989 and its amendments.. Transportation of mineral shall be done mﬂi during ﬂ;}*
time. The vehicles transporting mineral shall be covered 'wﬂh a tarpaulin or other suitable
enclosures so that no dust particles/fine matters escape during the course of transportation Nﬂ
overloading of mineral for transportation shall be committed. The trucks transporting mineral sha

not pass through wild life sanctuary. : _ ) y "
Prior permission from the Competent Authority shall be obtained for extraction of ground water, I
any. ;
Agtim plan for implementation with respect to suggestions / impmve:pcnts and n:m_:rrgme:ndahnns
made during public consultation/hearing (as applicable) shall be submitted to the Ministry and the
State Govt. within six months. (no public hearing is conducted for projects less than 5 ha area of
B2 category) *
A final mine closure plan, along with details of Corpus Fund, shall be submitted (if applicable) to
the RO Ministry of Environment & Forests & DEIAA, SEIAA UP, 5 years in advance of final
mine closure for approval.
Solid waste material viz gutkha rappers, plastic bags, glasses etc. to be generated during project
activity will be separately stored in bins and managed as per Solid Waste Management rules.
Issues raised during public presentation be strictly complied during operation phase. (no public
hearing is conducted for projects less than 5 ha area of B2 category)
Project proponent should maintain a register for information on (a) Quantity of material excavated /
collected (b) manpower and (c) Number of Trucks deployed for transportation of mineral per day.
In case project falling within 10 Km area of wild life sanctuaries a clearance from the National
Board of Wild Life is to obtain even eco-sensitive zone (ESZ) has not been earmarked.
Project does not fall under any buffer zone of no-development as declared/identified under any law.
33% Green belt development shall be carried out considering CPCB guidelines including selection
of plant species and in consultation with the local DFO/ Agriculture Department Herbs and shrubs
shall also form a part of aforestation program besides tree plantation. The company shall involve
local people for plantation program. Details of year wise afforestation program including

rehabilitation of mined out area shall be submitted to the Regi
Mirzapur every year. cgional Office, MoEF, Gol, DEIAA

You shall also ensure that the proposed site is not a

| In case of violation,
in the event of any dispute on owne

ch“]ﬂf I“n“l

part ni" any no-development zone as
this permission shall automatically deem

clearance shall automatically deem to be cancelled. Ship o land use of the proposed site, this

(Prevention & Contro i :
i ntrol of Pollution) Act, 1974

vironment (Protection) Act, 1986 and the Public liability |

The above stipulated conditions will be enforced inter-alia, under the provisions of the Water
& Control of Pollution) Act. 1981;

nsurance Act, 1991 along-with their

; the Air (Prevention
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amendments and mles m: ‘o
b I . ﬂl!l: lhuh: u“ﬂ ' # i e PTee -fJ l ¥ l 5 " i
: _ L w other orders passed by the Honble Courts of Law
relating to the subject matter., rand nlso any | y t
1. 4 i i W . W 1 S
he project proponent will have (o sybmit approved plans and proposals incorporating the

E{T“.Liil‘ s 1 * : - . = ® i I *
\ons specified in the Environmental Clearance within 03 months of issuance of this clearance.,
inht to revoke the environmental clearance, it conditions

The Dr‘,!r\."ﬁﬂlflﬂr\fﬁ[nlglr reserves the rig
2 ction of DEIAA/ SEIAA/ MoEF may impose additional

stipulated are not implemented to the satisf;

cm-mmnf;;r:}lﬁnl conditions or madify the existing ones, if necessary.
IS is 10 request you to take further necessary action in matter as per provisions of Gazelte

Nuotilficati B ;
otihication No, 8.0, I333(E) dated 14/09/2006, as amended and send regular compliance reports 10
.ll_

M t:mln:':gE Secretary,
DEIAA, Mirzapur (U.P.)/

(e~ SDM-Sadar, Mirzapur
Dated: As Above

the aut IV 1% Drecr e :
hority as preseribed in the aloresaid notification.

/2018

Copy for Information and 1necess:

_i' The Principal Sccretary, Environment, U.P. Govt,, Lucknow.

- ;:;;Cl;ﬂmﬂ:m SEIAA Dr. Bheem Rao Ambedker Paryavaran Parisar, Directorate of Environment Uttar

esh.

3. Advisor, IA Division, Ministry of Environment, Forests & Climate Change, Gowt. of India, Indira
Parvavaran Bhawan, Jor Bagh Road, Aliganj, New Delhi.

4. Chief Conservator, Ministry of Environment & Forests, Regional Office (Central Region), Kendriya
Bhawan, 5th Floor, Scctor-A, Aliganj, Lucknow.

- Director, Department of Geology & Mining, U.P. Lucknow.

6. District Magistrate, Mirzapur, U.P.

7. The Member Secretary, U.P. Pollution Control Board, TC-12V, Vibhuti Khand, Gomti Nagar,
Lucknow.

8. Copy for Web Master/G uard file.

M emb{;r Sccretary,
DEIAA, Mirzapur (U.P.)/
SDM-Sadar, Mirzapur

Gest
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POINT-WISE COMPLIANCE
OF
STIPULATED SPECIFIC AND GENERAL CONDITIONS
IN THE
ENVIRONMENTAL CLEARANCE LETTER
For the period of
Jan 2023 to June 2023

Reference no- 720/Parya/DEAC/Sandstone/MZP/2018
&
Date of Issue of EC : 23.10.2018

"SAND STONE (BUILDING STONE) MINING PROJECT”
(1.01 Ha. And 75,000 m®/annum)
at
Araji No. - 703, Village: Bhagautidei,
Tehsil: Chunar, District: Mirzapur,
State: Uttar Pradesh

Submitted by
Shri. Neeraj Upadhyay S/o Shri Harishankar Upadhyay
R/o Village: Patihata, Tehsil: Chunar, District- Mirzapur,
State-Uttar Pradesh
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PURPOSE OF THE REPORT

As per the “Sub Para (ii)” of “Para 10” of EIA Notification 2006, it is stated that “It shall be
mandatory for the project management to submit half-yearly compliance reports in respect of the
stipulated prior environmental clearance terms and conditions in hard and soft copies to the regulatory
authority concerned, on 1st January and 1st June of each calendar year” and as per compliance of
condition mentioned in Environment Clearance Letter (i.e. General Condition & Specific Condition),
Six monthly compliance reports should be submitted to the Uttar Pradesh Pollution Control Board and
Regional Office, MOEF, GOI, Lucknow and a copy to the Director & Secretary, Directorate of
Environment, Lucknow, Uttar Pradesh.

It is mandatory to submit a Six Monthly Compliance Report to show the status & compliance of all
the Conditions mentioned in Environment clearance Letter, along with monitoring of various
Environmental Parameters (as per CPCB Norms).

The regulatory authorities in this case are Uttar Pradesh Pollution Control Board, Regional Office-
MoEF (Lucknow) and U.P. DEIAA. Various scheduled Site Visits were conducted by a team of
Experts to Monitor Pollution related parameters as defined by CPCB / UPPCB. Samples for Air,
Water, Noise and Soil were also collected for further analysis.

Based on the Specific and General Conditions mentioned in the EC Letter, a Compliance Report was
prepared by the Team on behalf of Project Proponent; details of which are present in Chapter —
“Compliance Report”.

Methodology for Preparation of Report is as follows:

Study of EC Letter & Related Documents,

Site Visits by a Team of Experts,

Monitoring of Environment Parameters, viz. Ambient Air, Water, Noise, Noise, and Soil.
Analysis of Samples collected during Monitoring,

Interpretation of Monitoring Results,

Suggestions for Implementation of various Action Plans.

o0k PR

Generic Structure of Report:

1) Purpose of the Report, explaining the need of a Compliance Report and Methodology
Adopted for preparation of Report.

2) Environment Clearance Letter, prescribing all the conditions & guidelines to be followed
during construction Phase and Operation Phase of the Project.

3) Site Study Report, showing status of the project and site photographs.

4) Compliance Report, explaining the entire General & specific conditions in the EC Letter and
providing details with respect to each condition/ guideline.

5) Monitoring Reports & Analysis, showing the level of emission with in the project site for
various Environment Parameters.

6) Suggestions for Implementation.



Six Monthly CO?}EES%&&!

ort of EC Conditions
023)

47

SAND STONE (BUILDING STONE) MINE

POINT WISE COMPLIANCE TO CONDITIONS OF EC ISSUED BY DEIAA, MIRZAPUR, UP,
VIDE LETTER NO. Ref No. 720/Parya/DEAC/SANDSTONE/MZP/2018, Dated 23-10-2018

Environment Clearance of project **Sand Stone (Building Stone) Mining Project” Araji
No. - 703, Village: Bhagautidei, Tehsil: Chunar, District: Mirzapur, U.P.
Compliance (Jan 2023 to June 2023)

Details of Environmental Clearance:
1. The environmental clearance is sought for Sandstone (Building Stone) Mining Project at Araji No. 703, Village:

Bhagautidei, Tehsil Chunar & District: Mirzapur, State: Uttar Pradesh. (Lease Area- 1.01Ha).

2. Environmental Clearance for the proposal has been issued by DEIAA, Mirzapur U.P, vide ref of. MOEFCC Proposal
no. 720/Parya/DEAC/Sandstone/MZP/2018 on 23-10-2018 for the production of 75,000 m3/annum.

S.No.

Conditions

Compliance Status

(a) GENERAL CONDITIONS

1.

Any addition of the mining area, change of Khasra
numbers, enhancement of capacity, change in mining
technology, modernization and scope of working shall
require prior environmental clearance as per EIA
notification, 2006.

Noted and agreed.

No change in the calendar plan including excavation,
guantum of mineral and waste shall be made.

Noted and agreed.

It shall he ensured that mining operation will be done
as in approved mining plan.

Noted and agreed
Mining operation will be carried out as per approved
mining plan.

Mining will be carried out as per the approved mining
plan. In case of any violation of mining plan, the
Environmental Clearance given by DEIAA will be
deemed null & void.

Noted and agreed.
Mining will be carried out as per the approved Mining
Plan.

Lessee shall obtained the permission for deployment
of Heavy Earth Moving Machinery (HEMM) from
the Director. Mines Safety, Varanasi Region,
Varanasi, U.P. under regulation 106(2) of Mines Act
1961.

Operation is totally Semi-mechanized.

Four ambient air quality monitoring stations shall be
established in the core zone as well as in the buffer
zone for RSPM, SPM, SO, No, monitoring. Location
of the stations should be decided based on the
meteorological data, topographical features and
environmentally and ecologically sensitive targets and
frequency of monitoring should be undertaken in
consultation with the State Pollution Control Board.
The monitored data for criteria pollutants shall be
regularly up loaded on the company’s website and
also displayed at website.

Noted and complied.

Ambient air quality report is attached as Annexure 111
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Data on ambient air quality (RSPM, SPM, SO, No,)
should be regularly submitted to the Regional office.
MoEF & CC Gol. , Lucknow and the State Pollution
Control Board/Central Pollution Control Board once
in six months.

Noted and agreed.

Ambient air quality at the boundary of the mine
premises shall confirm to the norms prescribed in
MoEF & CC naotification no GSR/826(E) dt.
16.11.09.

Noted and agreed.

Fugitive dust emission from all the sources shall be
controlled regularly. Water spraying arrangement on
haul roads, loading and unloading and at transfer
points shall be provided and properly maintained.

Noted and Complied.

e Water is regularly sprinkled in the transportation
route of the vehicles.

e Haulage road is regularly maintained.

10.

Measures shall be taken for control of noise levels
below 85 dBA in the work environment Workers
engaged in operations of HEMM. Etc. shall be
provided with ear plugs/ muffs and health records of
the workers shall be maintained.

Noted and Complied.
e  Only day time mining is carried out.
e  Noise controlled machineries are utilized in the
mining activity.
e  Regular health checkup camps are organized.

11.

Industrial waste water (workshop and waste water
from the mine) should be properly collected, treated
so as to conform to the standards prescribed under
GSR422 (E) dated 19™ may, 1991 and 31* December.
1993 or as amended from time to time. Oil and grease
trap shall be installed before discharge of workshop
effluents.

No waste water is generated from the mine site. So no
need for the treatment.

12.

Personnel working in areas shall be provided with
protective respiratory devices like mask and they shall
also be imparted adequate training and information on
safety and health aspects.

PPEs are provided to the workers at working site.

Regular health checks up camps are also organized.

13.

Special measure shall be adopted to prevent the
nearby settlements from the impacts of mining
activities.

Noted.

Special measures will be adopted to prevent the

nearby settlements from the impacts of mining.

e Haulage road is regularly maintained.

e PUC certified wvehicles are deployed
Transportation.

e Water sprinkling is carried out twice a day.

for

14.

The transportation of the materials shall be limited to
day hours time only.

Noted and agreed, as transportation of Minerals will
be carried out during day hours.

15.

Provision shall be made for the housing the labourers
within the site with all necessary infrastructure and
facilities such as fuel for cooking, mobile toilets, safe
drinking water, medical health care, creche etc. The
housing may be in the form of temporary structures to

e Temporary rest shelters are provided on site.
e Local peoples are deployed in mining activities.
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be removed after the completion of the project.

16. | A separate Environmental Management Cell with | Noted and Complied.
suitable qualified personnel shall be set-up under the
control of senior Executive, who will report directly
to the head of the organization.

17. | The project proponent shall inform to the DEIAA, | Noted and agreed.
MoEF & CC Gol, Lucknow and Regional Office,
State Pollution Control Board regarding date of
financial closures and final approval of the project by
the concerned authorities and the date of start of land
development work.

18. | The funds earmarked for environmental protection | Budget for EMP is allocated and utilized.

measures shall be kept in separate account and shall
not be diverted for other purpose. Year wise
expenditure shall be reported to the DEIAA Mirzapur,
MoEF, and Regional Office, State Pollution Control
Board.

19. | The Regional Office, MoEF & CC, Gol, Lucknow | Noted and agreed.
and State Pollution Control Board shall monitor
compliance of the stipulated conditions. A complete
set of documents, including, Form-1M, Prefeasibility
Report & Mining Plan Environment Impact
Assessment Report, Environmental Management
Plan, Public hearing and other documents information
should be given to Regional Office of the MoEF &
CC, Gol. Lucknow and State Pollution Control
Board.

20. | A copy of the environmental clearance shall be | Noted and agreed.
submitted by the Project Proponent to the Heads of
the Local Bodies, Panchayat and Municipal Bodies as
applicable in the matter.

21. | The Project Proponent shall advertise at least in two | Noted and agreed.
local newspapers widely circulated, one of which
shall be in the vernacular language of the locality
concerned, within 7 days of the issue of the clearance
letter informing, that the project has been accorded
environmental clearance and a copy of the clearance
letter is available with the District Level Environment
Impact Assessment Authority (DEIAA), Mirzapur.

22. | The Project Proponent has to submit half yearly | Noted and agreed.
compliance report of the stipulated prior
environmental clearance terms and conditions in hard
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and soft copy to the DEIAA Mirzapur on 1st June and
I st December of each calendar year.

23.

The DEIAA may alter/modify the above conditions or
stipulate any further condition in the interest of
environment protection.

Noted and agreed.

24.

Concealing factual data or submission of
false/fabricated data and failure to comply with any of
the conditions mentioned above may result in
withdrawal of this clearance and attract action under
the provisions of Environment (Protection) Act. 1986.

Noted and agreed.

(b) Specific Conditions

The Environmental clearance will be co-terminus with the
mining lease period.

Noted and agreed.

Environmental clearance is subject to obtain forest clearance
under Forest (Conservation) Act, 1980 as applicable.

No forest land is utilized in the mining or its
related activities.

All the necessary clearances were already
taken from Forest Department by the Mines
department before auctioning the lease.

5% of the Project cost, CER amount (Corporate Environment
Responsibility) will be submitted by project proponent in
related bank account.

Noted and agreed.

Wildlife conservation plan shall be prepared in consultation
with the wildlife department and implemented within six
months. The plan shall comprise of in-built monitoring
mechanism with special emphasis to protection of Schedule- |
species. The status of implementation shall be submittal to the
DEIAA Mirzapur.

Not applicable.

Schedule | species are not found in the Core
Zone.

Local employable youth shall be trained in skills relevant to the
project for eventual employment in the project itself and to the
extent feasible. Outside people shall not be employed.

Noted and agreed

Local peoples are deployed in mining
activities and proper training programme are
conducted.

A 50 m barrier of no mining zone all along the side(s) facing
the nallah (if any) passing through the lease area or if passing
adjacent the lease shall be demarcated and thick vegetation of
native species raised, Status of implementation shall be
submitted to the Regional Office of the Ministry on half yearly
basis.

Noted and agreed.

Sand stone lease ultimate depth of mining should be restricted
not more than 20 meter.

Noted and agreed.
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Shelter belt i.e. 'Wind Break consisting of adequate tiers of
plantations around lease facing the human habitation, school /
agricultural fields etc. (if any in the vicinity) shall be raised.

Noted and agreed.

Blast vibration study shall be carried out and report submitted
to the UPPCB /DEIAA.

Noted and agreed.

10.

Personnel exposure monitoring for dust shall be carried out for
the worker, and records maintained.

e PPEs are provided to the workers at
working site.

e Regular health checks up camps are
also organized.

e Ear plugs are being provided to the
laborers who engaged near noise
making machineries.

11.

Need based assessment for the nearby villages shall be
conducted to study economic measures which can help in
upliftment of poor section of society. Income generating
projects / tools such as development of IT fodder farm, fruit
hearing orchards, vocational training etc. can form a part of
such programme. Company shall provide separate budget for
community development activities and income generating
programs. This will be in addition to vocational training for
individuals imparted to take up self-employment and jobs.

Noted and Complied.
Budget for CER Activities is allocated @2%
of the total Project Cost.

12.

Land-use pattern of the nearby villages shall be studied and
action plan for abatement and compensation for damage to
agricultural land/ common property land (if any) in the nearby
villages due to mining activity shall be submitted to the
Regional Office of the ministry within six months. Annual
status of implementation of the plan and expenditure thereon
shall be reported to the Regional Office of the Ministry from
time to time.

Noted and agreed.

13.

Rainwater harvesting shall be undertaken to recharge the
ground water sources. Status of implementation shall be
submitted to the Regional Office of the Ministry within six
months and thereafter every year from the next consequent
year.

Not Applicable.

14.

Measures for prevention and control of soil erosion and
management of silt (as applicable) shall be undertaken.
Protection of dumps, if generated, against erosion shall be
carried out with geo-textile matting or other suitable material,
and thick plantations of native trees and shrubs shall be carried
out at the dump slopes. Dumps shall be protected by retaining
walls.

10% margin is left from the embankments of
river to avoid the soil erosion.

15.

Waste management plan should be in accordance to the
approved mining plan. Trenches /garland drains (as applicable)
shall be constructed at foot of dumps and coco filters installed
at regular intervals to arrest silt from being carried to water

Noted and agreed

Waste Management will be done as per
approved Mining Plan.
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bodies. Adequate number of Check Dams and Gully Plugs shall
be constructed across seasonal/perennial nallahs (if any)
flowing through the ML area and silts arrested. De- silting at
regular intervals shall be carried out.

16.

Garland drain of appropriate size, gradient and length shall be
constructed (as applicable) for both mine pit and for waste
dump and sump capacity shall be designed keeping 50% safety
margin over and above peak sudden rainfall (based on 50 years
data) and maximum discharge in the area adjoining the mine
site. Sump capacity shall also provide adequate retention period
to allow proper settling of silt material. Sedimentation pits shall
be constructed at the corners of the garland drains and de-silted
at regular intervals.

Noted and agreed.

17.

Groundwater in the core zone shall be regularly monitored for
contamination and depletion due to mining activity and records
maintained. The monitoring data shall be submitted to the
regional office of the Ministry regularly. Further, monitoring
points shall be located between the mine and drainage in the
direction of flow of ground water shall be set up and records
maintained.

Noted and agreed.

18.

Fugitive dust generation shall be controlled. Fugitive dust
emission shall be regularly monitored at locations of nearest
human habitation (including schools and other public amenities
located nearest to sources of dust generation as applicable) and
records submitted to the Regional Office of the Ministry.

Noted and agreed.
Measures taken to Control the air pollution
at site:

Haulage road is regularly maintained.
PUC certified vehicles are deployed for
Transportation.

All the vehicles are covered by tarpaulin
sheet during the transportation of the
mineral.

Water sprinkling is carried out twice a
day.

19.

Occupational health and safety measures for the workers
including identification of work related health hazards, training
on malaria eradication, HIV and health effects on exposure to
mineral dust etc, shall be carried out. The company shall
engage a full time qualified doctor who is trained in
occupational health. Periodic monitoring for exposure to
respirable mineral dust on the workers shall be conducted and
records maintained including; health records of the workers.
Awareness programme for workers on impact of mining on
their health and precautionary measures like use of personal
equipments etc. shall be carried out periodically Review of
impact of various health measures undertaken (at interval of
five years of less) shall be conducted followed by follow up
action wherever required.

Occupational Health and Safety Measures is
undertaken periodically.

PPEs are provided to the workers
working site.

Regular health checks up camps are also
organized.

Regular health and safety related
trainings are also provided to workers.
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20. | Top soil (if any) and solid waste shall be stacked properly with | Noted, no top soil is available in the mining
proper slope and adequate safeguards and shall be utilized for | lease area.

backfilling (wherever applicable) for reclamation and
rehabilitation of mined out area in accordance to the
reclamation plan of approved mining plan. Top soil shall be
separately stacked for utilization later for reclamation and shall
not be stacked along with over burden.

21. | Overburden (0B) shall be stacked at earmarked dump site(s) | Not Applicable
only and shall not be kept active for long period. The maximum
height of the dump shall not exceed 30 m, each stage shall
preferably be of 10 m and overall slope of the dump shall not
exceed 28°. The OB dump shall be backfilled. The OB dumps
shall be scientifically vegetated with suitable native species to
prevent erosion and surface run off. Monitoring and
management of rehabilitated areas shall continue until the
vegetation becomes self-sustaining. Compliance status shall be
submitted to the. Ministry of Environment & Forests on six
monthly basis.

22. | Slope of the mining bench and ultimate pit limit shall be as per | Noted.

the mining scheme approved by Indian Bureau of Mines /other | The slope of Mining bench and ultimate pit
Competent Authority. limit will be as per the mining scheme
approved by Indian Bureau of Mines/other
Competent Authority.

23. | Adequate plantation shall be raised in the ML area haul roads, | Noted and agreed.
OB dump sites etc. Green belt development shall be carried out
considering CPCB guidelines including selection of plant
species and in consultation -with the local DFO / Agriculture
Department. Herbs and shrubs shall able form a part of
afforestation programme besides tree plantation. The density of
the trees should be in accordance to the approved mining plan
shall not be less than 2500 plants per ha. The company shall
involve local people with the help of self-help group for
plantation programme. Details of year wise afforestation
programme including rehabilitation of mined Out area Shall be
submitted to the Regional Office of the Ministry every year.

24. | Regular monitoring of ground water level and quality shall be | Noted and it will be complied.
carried out by establishing a network of existing wells and
constructing new piezometers during the mining operation. The
monitoring shall be carried out four times in a year pre-
monsoon (April -May), monsoon (August), post- monsoon
(November) and winter (January.) and the data thus collected
shall be regularly sent to MoEF. Central Ground Water
Authority and Regional Director, Central Ground Water Board.
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25.

Adequate air monitoring stations shall he installed in areas of
human habitations near the mine and the results of ambient air
quality shall be maintained and regularly submitted to the
Regional Office of the Ministry. The monitored data for criteria
pollutants shall be regularly uploaded on the company's website
and also displayed at project site.

Noted and it will be Complied.

26.

The waste water from the mine shall be treated to conform to
the prescribe standards before discharging in to the natural
stream. The discharged water from the falling Darn (if any)
shall be regularly monitored and report submitted to the RO.
Ministry of Environment & Forests and the State Pollution
Control Board.

Not Applicable, as no waste water will be
generated from mine.

27.

Vehicular emissions shall be kept under control and regularly
monitored. Vehicles used for transportation of mineral and
others shall have valid permissions as prescribed under Central
Motor Vehicle Rules, 1989 and its amendments..
Transportation of mineral shall be done only during day time.
The vehicles transporting mineral shall be covered with a
tarpaulin or other suitable enclosures so that no dust
particles/fine matters escape during the course of transportation
No overloading of mineral for transportation shall be
committed. The trucks transporting mineral shall not pass
through wild life sanctuary.

e Overloading is avoided.

e PUC certified vehicles are used in the
transportation of mineral.

o All the vehicles are covered by tarpaulin
sheet during the transportation of the
mineral.

e Water sprinkling is carried out twice a
day.

28.

Prior permission from the Competent Authority shall be
obtained for extraction of ground water, if any.

Noted and agreed.

29.

Action plan for implementation with respect to suggestions/
improvements and recommendations made during public
consultation/hearing (as applicable) shall be submitted to the
Ministry and the State Govt. within six months. (no public
hearing is conducted for projects less than 5 ha area of B2
category)

Not Applicable

Public hearing will not be conducted because
the Project falls under B2 category with
Lease area 1.01 Hect which is less than 5 ha.

30.

A final mine closure plan, along with details of Corpus Fund,
shall be submitted (if applicable) to the RO Ministry of
Environment & Forests & DEIAA, SEIAA UP, 5 years in
advance of final mine closure for approval.

Noted and agreed.

31.

Solid waste material viz gutkha rappers, plastic bags, glasses
etc. to be generated during project activity will be separately
stored in bins and managed as per Solid Waste Management
rules.

Solid Waste material viz gutkha rappers,
plastic bags, glasses etc. are collected and
disposed of as per Municipal Solid Waste
Management Rule.

32.

Issues raised during public presentation be strictly complied
during operation phase. (no public hearing is conducted for
projects less than 5 ha area of B2 category).

Not applicable
As no public hearing will be conducted for
projects less than 5 ha area of B2 category.
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33.

Project proponent should maintain a register for information on
(@) Quantity of material excavated / collected (b) manpower
and (c) Number of Trucks deployed for transportation of
mineral per day.

Noted and it will be Complied.

34.

In case project falling within 10 Km area of wild life
sanctuaries a clearance from the National Board of Wild Life is
to obtain even eco-sensitive zone (ESZ) has not been
earmarked.

Not applicable
As the project does not fall within 10 km
area of Wild life Sanctuaries.

35.

Project does not fall under any buffer zone of no-development
as declared/identified under any law.

The Project Proponent will be ensured that
there is no any activity identified/declared
under any law within 10 km Buffer Zone.

36.

33% Green belt development shall be carried out considering
CPCB guidelines including selection of plant species and in
consultation with the local DFO/ Agriculture Department Herbs
and shrubs shall also form a part of aforestation programme
besides tree plantation. The company shall involve local people
for plantation programme. Details of year wise afforestation
programme including rehabilitation of mined out area shall be
submitted to the Regional Office, MoEF, Gol, DEIAA.
Mirzapur every year.

Noted and Complied.
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REVIDED MINING PLAN
WITH |
PROGRESSIVE MINE CLOSURE PLAN

(Submitted Under Rule(s) 340l U.P. Minor Mineral Concession Rule 1963 )
OF
BHAGOTIDEI (SAND STONE) MINE (GATA No.-703)
VILLAGE- BHAGOTIDEI, TEHSIL-CHUNAR
DISTRICT-MIRZAPUR, STATE-UTTAR PRADESH rf'
LEASE AREA- 2.50Acres (FOREST —-NIL Hect, NON-FOREST-2. Schrés

LEASE PERIOD SANCTION — TEN YEARS, PLAN PERIOD —FIVEﬁ’tﬁ—I :
(26022016 T0 25082026 )5 s

-, ) “"—
Py

R T gt s L T A e

LESSEE
SH. NEERAJ UPADHYAY S/O SH. HARISHANKAR UPADHYAY B
R/o Vill.- Patihata, Teh.- Chunar, Distt.- ermpur, U. P %= "’H.
i PRE PARIEb’BY £ B ﬂ)\\k\
{ . Indra Smgh e ) ,} ' .\(’J

RQP/DDN/O7 f{).{l:;A.-[’." o
Mobile No. 91-9415022193
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;
e
| e
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o 5 s0acres 1sopranted 00 SIL NEERAJ UPADITYAY SI0 sy l
i .tx_ﬂ O & N : . ' 4 X l'
nm\\ wo Vill.e Patihata, Teh.- Chunar, Distt.- Mirzapur, ang the J¢y
pHY ; 5

¥ . o
A% 016 tor a penod of ten years [rom 2008.20106 (o 25.08.202¢. under P ;
W 1 HE{ [O) « i

- " . . . * “'l{ ._'_:\.
(¢ oncession) Rule 1903, (Annex.1&2) for the extraction of minor mineral San ston ’r%

ORUES: _ _ T (pyed
poalders) i Village- Bhagouder, KhasraNo.-703, ‘T'ehsil- Chunar, District-Mirzapur up q"Y&,i

\s per MoEF Vide Notification dated 14.09.2006 & 15 01.2010, the environment clea
! ra

from DEIAA for the production of 25000 cum/ year of sand stone (patiya, gitti, bouldcr] Br,

approval of Mining Plan vide letter no. 696 /MP/15, dated 24.06.2016. #l
NOW

Duc to increase in demand in the development work of the State, This Mining Plan with Progressiy,

Closure Plan is being submitted for the revised quantity of 75000cum/year under Rule (s) 34 (2) UPp,

mineral (concession) Rules1963.

-,
=

This Mining Plan with Progressive Mine Closure Plan with revised quantity is being subm;'ttéaaﬂi-ﬁjg

,

Rule (s) 34 (2) U.P. Minor Mineral (concession) Rules]963. i e
iy -“ -
The history of lease area grant, ownership etc. is as below: f e bp E e
| L
_/ S. No. Particular ( Details o
- !
1. Letter no/date of lease execution & | Lease deed is executed on 26.08.2016 for 4

lease period period of ten years from 26.08.2016 to

25.08.2026 ( Annex.1&2)

2. Date of first opening f 26.08.2016 J
I
3 Letter no/date of first mining | Mining plan with Progressive Mine Closu.lrc1
| proposal & lapse period Plan approved vide letter no. 696 /MP/15, dal:c(.‘
24.06.2016 Now, Mining Plan withl Progressive
Mine Closure Plan is being submitted for the
revised quantity of 75000 cum/year hence, there
is no lapse period. B
' ification dated 14. 09_'
4. Status of Environmental clearance As per MoEF Vide Notification da

2006 & 15.01.2016 the lessec will submit t'hc
application to DEIAA for the increased capacily |

for environment clearance. r
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B)

C)

D)

E)

F)

G)

4000

GENERAL:
NAME OF THE LESSEE WITH COMPLETE ADDRESS:
S ] T l‘ 1‘ 4 4 . i
HLNEERAJ UPADHYAY S/0 SH. HARISHANKAR UPADHYAY
R/o Vill.- Patihata, Tch.- Chunar, Distt.- Mirzapur, U.P.
Mine Owner '

SH. NEERAJ UPADHYAY S/0 SH. HARISHANKAR UPADHYAY
R/o Vill.- Patihata, Teh.- Chunar, Distt.- Mirzapur, U.P,

STATUS OF LESSEE: Private Individual.

MINERAL WHICH ARE OCCURRING IN THE AREA &
WHICH LESSEE INTENDS TO MINE: Minor Mineral (Sand stone)

Period for which the mining lease is granted: The mining lease is granted from

26.08.2016 to 25.08.2026 for 10 year. (Annexure No.1&2)
Name of R.Q.P. preparing the Mining Plan: Under clause (b) of sub section 2of section 5 rule

15 of Mineral Conservation & Concession Rues 2016

Mr. Indra Singh ;ﬁ; iy

9-B/205 Vrindavan Yojana, .’ e e

Rai Barely Road Lucknow-226025 = } vl ok
U0 N ey

Mobile No. 9415022193

Email: singhindra66@gmail.com B e
RQP/DDN/078/94-A (Annexure No. 4). =

Name of prospecting agency:

e of Mines & Geology and given the consent for extraction of mineral.

Directorat
‘ed from the State Govt.

o & date of grantfcommunication receive

uted on 26.082016 for a period of ten years under U.P. Minor Mineral
he copy ol leasc deed & khasra map 1s €n
letter no. letter no. 696 /MP/15, dated 24.06. 2016 (Annexure No. 3.

Reference n
Lease deed 15 execC
(Concession) Rule 1963. T closed (Annexure No. 1&2).

Mining Plan was approved vide

66
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(a)} Pornids of aven (witl
: location map):

District and State:
Village:
Khasra No.

Lease Area (Acres):

67

4001

Varanag; Na!innul
Highway No. 7. Further, ¢ ‘hunar -J"amui~ Ahrora Jip roaq
conneet the arca. The [ease area is abouy 47 Km. from
Mirzapur. The Ahror lown is aboyy 5 kms ip “ast frop,

the lease area About | SK m kachy road leads ¢, the lease
area. (Plate No.| &2)

Mirzapur, Uttar Pradesy,

Bhagotidej
703

2.50Acre

Whether the areq jg The land ;g OWned by State Govt. & State Gowt. has gi}f@ﬁ;;tﬁeii—‘,"; )
recorded to be jp forest ;
(please Specify whether
Protected, reserved etc.)

Ou'nership/Occupancy:

Existence of publijc road
/ railway line, if any
nearby apg
Approximate distapce:

Toposhcet No. with
Iatitude and longitude.
area. The Gps reading of g comer pillars jg given below:

TabIeNo.I
- Pillar No *‘H““T”H‘TH“‘T“““7
= T 0357 35 8 sgn 59.28"
b A e 2, N
. B 25703 5] g5 B 83700 01 157 —
| C 25" 03 44 g5 | 83”00 01 og
[~ HH&"‘““-—-——-— "—"‘—ZTT' . TTi— e Wi T
D 25" 0344 79 82° 5959 76
— | i ]

GPs ding ar YOIers pillars jg shown i Plate Ny 3.

INDRA SINGH
R.Q.F”.fﬁDPJ/O?Bde -A
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i § el Enilocd BRSS! W Eabie urEd
Barven dagnd e exastinsg tand use pattern oy tahudated as bolos
Talile Na, 2
P and pae r Apricultu | Forest | Barren o Gerazing Land ( Aore) !
{ re land jI I.and | land i
[ (Acre) | (ACie) {Acre) l |
1 Mininp ;\|1~,. i (.47 | :|
(hiany |
\pproach Road | - - 008 - 1
3 Dumips . -: B = Nil - w
= T ———— y § R
4 Office. Rest : . , 1
f < Nil -
i Shelter ete.
N =
| alanc - -
| disicbed: 1.94 ] |
— ndisturbed land
' | Total | 4 R 2.50 R ]

b) Attach a general location map and vicinity map showing area boundaries and existing

proposed routes. It is preferred that the area be marked on a Survey of India topographical map
or a cadastral map or forest map as the case may be. However, if none of these are available the
area should shown on an accurate sketch map on a scale of 1:50000: Location map a}gaglggd:“:_:__

% - T
showing lease (Plate No. 1) S TR B
<=7  INFRASTRUCTURAL - FACILITIES: fogr S
i) Roads: '}‘1’73 | :
Lease area is connected by Mirzapur — Varanasi National Highway No. 7. Fu hér-Chunar — -

Jamui- Ahrora link road connect the area. The lease area is about 47 Km. from hﬁf’zapur The

Ahrora town is about 5 kms in east from the lease area . About 1.50km kacha road leads to the
lease area. (Plate No.1 &2) "

ii) Power:

Bhagotidei and surrounding villages already receiving electric power. About 90% villages in S

Km. buffer zone are electrified.
1)  Water:
Surrounding villages have numbers of wells & bores, which provide drinking water to villagers.
iv)  Transport:

Regular bus services & local jeeps are available from chunar up to Ahrora. The lease area is about

47 Km. from Mirzapur. The Ahrora town is about 5 kms in east from the lease area . About

INDRA SINGH
R.Q.P.IDDNGTBI94-A

L.SOKm kacha road leads to the lease area. \%
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private clinics are |
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Vi) Healh Facilities: Primary health cc st 47k il
_ . thich 1s a . jate are availg et
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facilities: Education facilities up to hig
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Ahrora. For higher education students go to V

; in Ahrora.
D w is situated 1
ix) kB low: The nearest PWD Dak Bul]gIO 1S
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hich is abou -
d: The nearest railway station is at Chunar w .
X)  Rail head: The ne
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L )

darea.

Sy

i Farn.
: ; .
ol SEOLOGY. AND EXPLORATI.EN. ral geology & local mine geology of th%“‘rr%mera
. . hy gene i .
) Briefly describe the topograp
deposit including draining pattern. \ B X -
e SIOGRAPHY: f India’s Topo sheet No. 63K/16. 630/4, (Plﬂfjﬁ' ND - 2). Th_q
one lies in Survey o ‘ : ) s
s 5"0 Km.fb;ifrzr ;?I:(jpography of the area is elliptically isolated hil]s with gentler slope:The, area i
conspicuous fe

R

L

However, Jirgo Jheel lies in south-west of the area within the SKm pg‘iphe
water body in the ares from where severa] canals have beep drown to jrr
physiography of Jease area is shown in key Plan (Plate No. 2).

Due to past mining the Jease i degraded in 1o WO mij ning
The highest points in the leasehold jg 121.0mRL i Mid-of
4t pillar, “C~ g 114 mR] ¢ north-west of the areg . The g
- cast & souh directions The topograp

ry which is large stagnan
gate the agricultyre land. The

pits, the depth of pit it jg about 1.5 1o 2 m deep,
the area while, lowest 10
eneral slope of lease aregy
OWn in Plate No. 3,
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hy of leage area is sh
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O Upper K Dhandiol Ouanzste
Searp sand stone & conplomerates { R
1 ower Ko Vigas parh shale 20m
Uppa Ot zte A5
Susnai conglomeratic Bracaa
Silicified shale I0m
Lower Quartzite 10m
---------------------------- Unconformily ----=s=ss==szmsm=ssssoscommees
Rohats limestone 170- 1%0m
Kheinjua sub group Glucomitic Sand stone (Patiya, gitti, Boulders)
100m
Semari Group Fawn dolomitic lime stone 150m
Qlive shale 30m
Porcellinite 100m
Kajrahat Limestone 630,
Pathrawa Sandstone &Angari Shale Ll A T &y
Basal Conglomerates )
---------------------------------- Unconformity -----
Bijawar Group Phyllite & Quartzite with Lenticular Cabonates
b) GEOLOGY OF THE AREA: Uit

In geological sequence the Sand stone (Patiya, gitti, Boulders)of village Bhagolide\i‘:ﬁ:@é%.gi_'
Kaimur Group of sub group Upper Kaimur characterized sby red to brown in colour, covered with 0.3-
1.0m soil/ semi-weathered sand stone , often showing current bedding and load cast structures indicating
dry and eolin environment of deposition. Bijagarh shale having a thickness of 0.5 — 1.0m has been
observed in intercalation with sand stone. The following join sets have been measure in sand stone.

Joints Direction Degree

1 120N 15( bedding plane)
12 160 N 85

13 150 N 65

¢) DETAILS OF EXPLORATION:
a) Already carried out in the area:
Due 10 past mining the lease arca 1s degraded n two pits . the depth of pit varies {rom 1.5-2.0m.{ro
top surface level. The location of pits is shown in Plate No. 3.
b)Proposed to he carried out:
In future the arca shall be explored with two bore holes to ascertain the
h of sand stone. T he vear wise Juture exploration programmed 15 as helow in table -3 X

#
INDRAGING

grade & depth pursistenc
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{ mining experience.

[rasis of

bulh densild of sand stone has sectional area ——
[he bu NS

uted through cross

ave been comp
N strike influence to get th

nultiplied by the

s h e volume. The strik,

iy The peological TESETVE
ch section 151

- 25m & 25Mm.

1) The arca of o
see of the seclions ar
g, the area is opened at th
th of quarry has reached up to 112
rf;
ities of sand stone up to depth of 65 mRL from surl i«

i e bottom & depth of pits various 2m to 4m from
mRL. On the basis of the depth of

e Hash éep,!
g ' - |

vit) Due to past minin

surface & maximum dep

e

E

adjoining area pits. all the quant

er has been Confidersd oo
considered under proved category- Further Sm depth below proved lay I i 1;§ s a§ ;

Pr@bahh?. ‘I .{‘:g ‘_ L;J

Surface plan & Geological Plan of the area is shown in Plate No. 3. and GGOIng'(.;_a-]' fsectlonsare

depicted in Plate No. 4. The category-wise reserves are given in Table No. 4. S, e

Economic axis: Due to past mining the mineral produce is néitiya, boulder & — haVing n
0

problem sclling in the market. The road is near the mine site & mineral shal] be |

oaded m
110 trucks & trans anually

ort 1o demand site. State Govt, has given their co

| nsent for the ¢ s
mineral. On the basis of feasibility study. cxploitation of

economic viability of Jeage area has been established &

A feasibility « ;
vV stud S L

o Y provides 3 p:ehmmary assessment with

Lol feasibility Study. Hence feasip *level of con .

(]I'I| JI- y
SUPAYsIcy ics he :
Istudies have heeyy s code has beep conside

o ( - " Ao
Geulogicy) arried out, therefore fancin:1: red as F1. No

sidered as F1.
and stope W
epth of PIt has e

b excavage,
ASe areg, i

1€ maximyp, ¢ 45 ¢ncountered

acl
Lup to 2m. Therefore
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poatopweal axis has heen taken as Gl cteeory On the bas

dhcation for cach e

s ol above avsamptions” folow g
atcgory ol mineral reserve

CREL ol s i1s helow
Fable Na, 04,
( ATEGORISATION OF GEOLOGICAL RESERVF, 1

i . \re: | .
| ‘\:"_"““ (1 Itl; | Area ) Total Avea  |Strike Influence Mc;:::f::ctlsn(‘:;';;l; l\
' ine 2 211 i ’
!. .__“_'_‘ ) 2T m%) | (111421 1) (m") (m) Volume (rn )
i - | 7216 | 3010 10226 25 | 255050
|22 | 1361 | 2891 10252 25 1 256300
| T =5k = e e
s N ] 511950
Section Area Area Total Area Strike Indicated Mineral
Line (122) (222) (122+4222) tnfluence (m) Resources (332)
i (m%) (m?) (m%) Volume (mz_')
1-1' 425 530 1005 25 1 25125 \
2-2 440 570 1010 25 \ 25250 \
Total \ 50375 |
B Sff.t“’" mm | 122m) | 211 (m) \ 222 (m)
me SEES e
1-1 180400 10625 75250 | 14500 | FAm e
| 2.2 184025 11000 72275 | o
Total 364425 21625 147525 |

Categorization of Reserves:

Proved Reserves: (111)

The bottom of quarry is 112mRL & Sand stone is exposed & persists in depth.

Out crops of Sand stonc (Patiya, gitti, Boulders)exists from top to bottom, On the basis of the depth
of adjoining area pits. all the quantities of Sand stone (Patiya, gitti, Boulders) up to depth of 65
mRL from surface has been considered under proved category.

Probable Reserves: (122)

All the quantities of Sand stone occurring up to Sm below the proved layer has been considered as
probable reserves.

Feasibility Mineral Resources (211): Reserved blocked in barmer ultimate pit limit under proved
reserves his been considered as 211. \‘S{
DRASINGH
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re estimated through b
AL & A% .

{ HLH-&___‘

LR vn T
ved ol oA I-l! yine the ultimate pat I””'[ll 'I I"i ;“‘--«: b
AR b ared 15 Uphed hyy, o™
B g ! e ‘“'ml“ni wed and s area 15 my Il ud )y e
-I honucies i ‘ v i . ' aQire
e Lhe Ben ‘. s heen .'.. ‘] by the bulk density 1o gt the lmm..}:t :
St i hipre I Itiphee
Wy st Cpe it
TR | Juni
Wi M ) lhl»\u
fye- \S TERERLS

——
Summary of Res

3
Codel  Quantity (m’)

Grade

¢ Jassificntion

fEVES
V) Mineral Reseryve

U 364425 | Sy, Gitti, Boulge,
leserves T . 1625 ah
eral lu.htl\t“- 122 P 2_
i i.m\t;jI‘\{\“I‘mcr.'rl Reserves
3 I‘n'f“‘ e v i

4 G“_‘i___* BE’H@C?
ining Resources
, mg e deadnin
B) Remain

147525 Patiya, Gittj, Boulde™
itv Mineral Resources } 211 I
s 222 Patiya, Gitti, BOU]der
Feasibility
2)Pre-Feasibi ) ’
.\lnzl_:r_a;‘RcsourCﬁ'S I ’ 562325
Total

D) MINEABLE RESERVE:

h height and width 6m & 6m high & bottom bench of 8m height under ry
Bench heig .
1961 has been drawn in geological sections to caiculate the mi
Act

level has been calculated & multiplied by its bench height 1o
evel h:

112 194658

—

Road cutting from112-104

4608
f 104 175734
| Total 375000
Eo ——— —

—_—

e SO

4.0 MINING:
4.1) Briefly descri
design Parameters:

be the existing/proposed method for gey

elop

Ing/Working the deposit witp, all
a) Existing Method of Mining:
During Previous yearg INNg is being carrieq out manually s the bottom of the pit. Two
Pit were developed dye to past Mining & the dimengjopg of miy

4 Pit dimensiop (average iy m,)
Pit | Sm

40m x 25 .
——— 40mx 3532 0m

45m x 21 m X 2.0m =
iy

—-_.___—-—.____._____

and stope Mmining in (he region js being Carmed gyt open cast 1y
ool i drilling apg bl

anually wiq, conventional hand
asting, Except druxsing,

Sorting an( S17ing, no (}Ihcr'-\;\jmzul.‘i of

N YA M
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| T 3 |
henefloation cated o y p
. tyen cotvied ont at mime The noken Sand stone 15 bemg toaded manually mowo trucks &
Havhss ! Wiy ’ .

& transported 1o neaby crushing: it where gt of different sizes are made as per
duemand
by Proposed method of mining:

=~ Hosh : e . e : g . 3 ;
hall be mechanized opencast mine. | essee shall obtained the permission for deployment of

Heavy  Farth Moving Machinery (HEMM) form The Director, Mines Salety. Varanasi

Regon Varanas, U.P under regulation 106(2) (b) of Mines Act 1961.

Excavator / L & T Kamastu 200 OR undai-210 (0.9 M*)  with detachable hammer device shall be

deployed for excavation, breaking & loading of material into Tata tippers.

Y

Deep hole Drilling shall be carried out with 110mm. dia Atlas capco & blasting shall be carried out with

slumry explosives according to condition imply and shail be executed by competent qualified

person employed by lessee.

Al

The height of running bench shall not be >3 m whereas width of the bench shall be >10m .

~ The bench height & width for closing benches shall be kept 6m with face slopes 70" -
maintaining overall slope of 45° & bottom bench of 8m height will be maintained under rules 106
(b) of Mines Act 1961
~ The proposed targeted production of Sand stone (Patiya, gitti, Boulders) for five years has been
75000M? or 187500MT/annum which shall be supplied to the crusher plant as per the market

demand. Hence it is expected that about 375000M° or 937500M.T. of productigg;ﬁﬁ@'%h
achieved in next five years. Indicated quantum of development & tonnage & grade pﬂg’rqdﬁctioxf*-.--

for ensuing five year plan period is expected as in table no.6 (Plate No. 5-9) {‘;"{F' ;H -
Table No.-6 h e
T S AN
Year |Overburden | ROM Sand | Saleable Sand Sub | Mineral |, Qr&ig-
(cum) stone (cum) stone (MT) grade reject nv'iirﬁilr‘(len
mineral ratio. . :
I Nil 75000 187500 | Nl | Nil | Nil |
It Nil 75000 187500 |  Nil | Nil | Nil |
n [ Nil 75000 187500 | Nil | Nil | Nt |
v Nil 75000 187500 | Nil | Nil | Nil |
Y Nil 75000 187500 | Ni | Nil | Nil |
| Total Nil 375000 937500 | Nl | Nl | Nil |

~ During the course of mining, bench height of running face will be kept 6.0m width of benches

shall be kept > 10m with face slope 70°. 6768 m” area shall be covered by mining pit & it will

be in between the local coordinates N 08 to N 196 and E 08 to E 45. Haul road having width 6m

& gradient 1:16 shall be re —oriented& made to open the working pits.

» The entire leasehold consisting sand stone having no soil cover except, thin cover of red

morrum. All the ROM extracted shall be used in making aggregate. Therefore, generation of soil

and waste material will be nil & no provision has been given for separate stacking of top soil &

waste material. 5% provision of total excavation of sand stonc has been considered as mining

loses & various & other geological factors on the basis of past mining experience.

\ Q
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afge " . \I
\ all be rehab:hitintee
71 hench sha

a1 o 11l

O LLAR

arned out with i 7.5m barrier zone. Apap ol

s shall be carm . ”n_:ﬁ

¥ v ul o E :

& atboad achy le stacks cte shall not be stacked with 1n 7.5m hl“D. ]
i il prade s ]

Pt T | <k

O

een belt : y.
' hall be done to develop green belt all along
] opyecres SN
oh o fowal 8
Ll bR o
il

roduction
o Development and Prodi
)Y enr wang - l h ’ .
tepment and Production in Ist Ye:
o Develo

iucnon Sand stone  (Patiya, gitti, Boulders) t
= I'he production |

arget for the ycar has been kepy 750003,11
STSOOMT 1o achieve the production, the mining |
l' b [ |

aces will open from top to downward, |

advance from middle to south to north,
# Pre-existing service road in the area sh

12 my),
sh

he worked out partly and shall be
all be maint
The maximum advancement of benches shal] be

i north

ained & widen up to 6m.and shall
in east &
&south direction. The working face length will be

# The width of closing benches sha) be kept 6m, height of be
position & section show

atl:16 gradiep,

west directions & orientation of benches

Shaj,
kept 20-30m in staggered manner,

nches shall be 6.0m with face slope 790 TheF
ing advancement of benches is shown in Plate No. 5

]
The table given below

"

e

show the opening recoverable reserves, ROM of Sand st ne, rfg-leabi
& balance recoverable reserves is as below:

]

L B

3 N .

“adsn s
S

quantities of sand stope

TABLE NO.7

Opening Balance recoverapy,.
rf Bench{ Roa)d level recoverable reserve (Mp) -
J mR] reserves (M?)

’. 112

i) Deveiopment and Production in IInd Year:

Mining faces shajj be further advanced towards north & part of 112mR] bench shal] be
f'sand stone 75000M3

es, ROM of Sand stone

workoy
further 1o achieve the pet production ¢

or 187500M T tons (Plate No. 0)

(Patiya, gitti, Bouldcrs) »Saleable quantities

The openin & recoverable resery

of sand stope & balance Tecoverable reseryeg 1S as belg

Wi
Table No.-g
Op(.*l;l:l;g ' e
(mRI) recoverable ROM (V) Balance recoverable
5 Feservey (M3 reserve (M)
2 I :
Tota) T

& pit seetion

xhuwing advanceme

Ntofl bencheg during the

75000 T ITTY ‘j
f 119658 E%W“""']i“"_' 44658 F
Pit posinop

year is shown in Di.ex xS
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G D Deaetsprnent nl Vrssdud tion in Mird Yeay:
shiati W
s shall be 1onher advanced 1owards narth & 11212 bench

shall he apened for next 104m R beneh furlye oy
1l up 1o machine boom

shall be exploned

[
rward v a pradient

My Hag

mprictely ot road

of 116 The bench hereht shall be 8m high to pet maximum miner;
Mines Act 1968 11 11 process ol road cutting jpd ahigniment of about
i mineral. Further |, 104mR1 beneh

F28m long and 6m wide road shall generate 4608 M of ROM as
open up o achieved 75000M° or [B7S00MT tons of sand stone (P

herght under rules 106 (hy of

atiya, gitti,

shall he

Boulders)(Plate No. 7)
able quantities of sand stone & balance

The opening recoverable reserves, ROM of Sand stone, sale

recoverable reserves is as below:

Table No.-9

; Openin

1 g
| Bence I{H{l{}g;d level vecoviiable . ROM (M?) Balance recovc}rahle
" reserves (M3) reserve (M?)
i 112 44658 44658 s T _
I'I Road cutting 4608 4608 B ' ‘:I-‘,.
/ from112-104 : 0 I ‘
f 104 | 175734 25734 150000 € * - s
i W :
/ Total ‘ 225000 75000 150000

The pit position & pit section showing advancement of benches during the year is shown in Plate

No. 7.

iv) Development and Production in IVth Year:
In this year also mining faces shall be further advanced in north & south & part of 104mRI bench

shall be worked out & net production of Sand stone (Patiya, gitti, Boulders) shall be 75000M? or

187500MT tons (Plate No. 8)
The opening recoverable reserves, ROM of Sand stone, saleable quantities of sand stone & balance

recoverable reserves is as below:

\

\

Table No.-10
: { Opening Bal: coverable
Bench/ Rgad level FEEHVETABIE  ROM (M) a 1rnezirrfe (M}r)
(mRi) reserves (M3) )
108 | 150000 | 75000 75000
| s N A
150000 JJ 75000 75000 _,J

_'_I'otal

No. 8.

Fhe pit position & pit scction showing advancement of benches during the year is shown in Plate
%P

2
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g Table No.-11
' Balance recoverap,
_ = Open'"g] ROM (M) reserve (M)
. Bench/ Road level rccovera:{;
(mRlI) reserves (] -

: 75000
= 108 /
f.

d) Attach supporting composite Plan & section
mineral, if any etc.

Itis an CXIsling mine

& mine shaj be fully de
are 375000 pps

veloped by the end of I[Ir( Ve
OR 937500 pg T

ar. The ot
Y E

al mineape reserves
or 187500MT of Sand

above Proposed target comes o
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3.3 CIANUTEIIL AL PLAN:

Lo Fyvame of ©C ompletion of Faploration
Faplotation as on date: Almost entire area has heen exposed duc wo past miming and depth of the pits
s e 1St 20 below averape surface level
Eaploration duving plan period: Proposed 1o be camied out:
In future the arca shall be explored wath two bore holes to ascertain the prade & depth persistency of sand

stone The year wise future exploration programmed is as below table -12

TABLENO.12 B

Near | Bore | Angle & D Depth Location
hole -
1| B4 " Ventical 10m At the imersect?mnmca] coordinates N 187 & E 12
_II__l B-2 Vertical 10m Al the intersection of local coordinates N 18 & E 20

The position of proposed bore hole is shown in Plate No. 3.

¢) Ultimate shape & size of pit:
The ultimate shape of pit by the end of plan period shall be same as the shape of area except 7.5m barrier.

Size by the end of plan period shall be 1.67acre having length 183 m & average width of 3&. . d'epl.h _

Sm.bgl

d) Conceptual Development: SR R el L .
Mining will be by opencast mechanized means confined within ultimate pit fimit dtrﬁgrc@ted Road :

habitation etc. will require diversion from mining area for the safety of workings. 512@: by The end., of.

conceptual period shall be as same to plan period be 1.67acre having length 188 m & average- wI_dﬁh 0-’['_3(;‘_.5__ '
m & depth 8mbgl.Details of the area are as follows: o
375000 M? OR 937500 MT Quantities of sand stone shall be exploited by the end of five years at the rate
of 75000M° or 187500MT & mining pit shall reach up to a depth of 104mR1 in five years & in the
conceptual period up to a depth of 104 mRIl . Therefore five years development composite plan and
&conceptual plan have been prepared separately. The geometry of pit as on date & at the end of plan
period & at the end of conceptual period is given below in table no.13

TABLE NO.13

| Period Pit Pit dimension (average inm.) | Shape Area Broken

L No _ in Acre.

As on date Pit 1 40m x 25m x 2.0m Lrregular 0.24 ‘

Pit 2 45mx 2Im x 2.0m Irregular 0.23

] , 0.47 ~

' At the end of plan [88m x 36m x 8mbgl Rectangular 1.67 \
- period l
At the end of conceptual 188m x 36m x 8mbgl ' Rectangular |- 1.67

Period |

) Plan pepi S . _—
period/ Conceptual plan: : - Wholc the lease area within 7.5m barrier towards north- south shall be

Cloped i one EE T : . e = i :
| one pit by beneh formanon during plan periods & dimension ol pit will be 188111\\@1 X 8m

I‘--H
R.OPIDDNIO78194-A
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g Management: ) ) e N

d.4 Waste Manag ; consists of sand stone & further persists in depth. All t quantitie d
: . 5
As stated earlier that entire lease area

hl- & j Iif'd ha” I‘_?L’ senl to Cmshe} pfal]l‘ OLI[Slde U?C arca L’“h":h W l” be Ubed 111 Imna g 1
cX il s 5

! f C, EEHCI’?”OH Of- waste Sha” L4 ]I]‘I & no pl OI.}OsaI as been €n visage fO] ”.S (= u
1ereliore., ys b h b :]

mine side.
4.5 Reclamation/Rehabilitation: |
The mined out area & reclamation / rehabilitation as on date, at the end of plan period & at the eng of

conceptual period is given below in table no.14 Jfﬁ, :
TABLE NO.14 ‘ L&
Area Area for Quantities of soil to be spread. /

broken rehabilitation of over the benches for

(Acre) benches (Acre) rehabilitation (cum) 1"}
As on date [ o0a7 ] Nil ] Nil N
End of plan period 1.67 / 0.58 o 1174

End of conceptual
| period

1.67 0.58

112 mRI bench shaj] pe rehabilitated by the end of fi
bench shall be Jefi Open 1o percolate water to recha
4.6 Posthining Land use:
I'- Land yge -The land use at present, at the e
given below i table no.15

At the end of conceptual
Period of mjpe (Acre)
1.67
_‘_\_‘—_‘_-'_—'—-—-_________\___
L 1.67 \j““‘““““]‘ﬁ““”l
1410 T -~
| L (0.83 Benchess 141(0.83 Benchess 5 S“J{
1053 along 7.5m Strip e
= np) | __along 75, strip) i

a) f Total areq Cxcavated
. (hrokcn)
h_} _ ‘,}{____/_\_::c;_: mh? mined oy
) f Arca fully

Y rehabilitageq
by oresiago

\ o

\



S T ARt peniphery of munng pit shall be fenced w avoid any danger.
af b wse s wate land which can he rmnﬂblaﬂlpl:mhll|n|1 ol local species over the benches

whicde wal senve the commumty for food. Todder and fuel 1o meet ther datly demand as well as the
vrocrery of the area will sureh cnhance the aesthetie beauty ol the area. lence 1t will be a boon to the
people for the regron Ulimately o elean and healthy atmosphere will be developed alter scientific and
svstematie safe extraction ol mmeral
I1- Dump area: As stated carlier that entire lease area consists of sand stone & further persists in depth.
All the quantities 1o be exploited shall be sent to crusher plant outside the arca which will be used in
making aggregate. Therefore, generation of waste shall be nil & no proposal has been envisaged for its
separate dumping at mine side.

Hence there is no provision of dumping at the end of plan period / at the end of conceptual period

as given below in table no.16

TABLE NO. 16

3l No Head At present At the end of Plan At the end of conceptual
(Acre) period (Acre) period of mine (Acre)
a) Total area under Nil Nil Nil
dump
b) Area under active Nil Nil Nil Tk,
dump i
. c) Dump area fully Nil Nil Tﬁfjifi ,”"‘
rehabilitated ;,'4 T :,\ &

By the end of plan period Part of 112 mRI bench shall be rehabilitated by the end of"‘fjii%__'
reclamation. Whereas part of 112 mRL shall be habilitated during conceptual period whereas ,'L04le
bottom bench shall be left open to percolate water to recharge local water table. o
III- Others: The table given below reflects the overall picture of the conceptual plan-

TABLE NO. 17
I Sl Head At present At the end of Plan At the end of
No (Acre) period (Acre) conceptual period of
B . mine (Acre)
a) l Area under mineral stack Nil Nil Nil
~b) | Area under road Nil 0.18 0.18
¢) | Areaunder green belt Nil 1.41(0.83 Benches+ 0.58 | 1.41(0.83 Benchest 0 58
(1c. plantation on area along 7.5m strip) along 7.5m strip)
other than dump &
backfilled area

Conceptual Plan & scetion is shown in Plate No.11

Q}

INDRA BINGH
R.Q.P /DDMN/GT78/94-A
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@ ihpen { ast Mines nechanized, semi Meey,
w e tsalient features of the mode of working (1 an
My giving
0 Deseribe brie

&‘1
manvall;

‘n re 'z xcavation & loadin,,
|1 pencast mechamzed nine. Over burden removal | exc £ shy all |
I widl he an o ‘ e [
ns of Excavator (0.9 MY), Mining shall be carried out fre P 1o dowy,..
catrnsd o by means AL .

I'd.
11 (&4 t & width ol bLﬂCI]L& “)hd“
i Jout the formmation ul'hcnchcs |‘I) H‘IcCh;]”l?L‘t] means. The h J'E,h h
.'.':1‘.'(:_ ny i

",
It
1:16 shall be
tm with face slope 70°. Approach road & haul roads with 6m wide with gradieni meded!

1o the mumng faces,

. . i aces & sites
1) Describe briefly the layout of mine working, layout mine f:

fﬂr disp(]sal
overburden/waste.

; ance from
Mining faces shall be opened from top to downward. It will be adv. n

ntation of faces shall also be in north-sout

cach mining faces for transportation of mineral.

No waste shal] be generated during plan
iii)

south (g Nory
directions & orje

h direction. Approach road shall be Produceq o

period therefore, no proposed has been for its separate Staking
Extent of mechanization:
The re

quirement of mining equipment is calculated at its maximum production capacity g5 beloy.

0 M? or 187500 MT
300 working days =187500/ 300= 625MT

The maximum Jevel of annual production planned =7500

Daily productjop required assuming

A)) Requirement of Wagon drill & drill holes:
1) Yield per hole with spacing & burden of =4x25%x60x2.5= 150 to
11) Daily production required =625
11i) No. of holes to pe drilled in one Shifi =625/150= 4
1v) Length of each hole with 10% sup grade drilling = 0.6.16 m.
v) Therefore metreage required to pe drilled 6.6 x 4= 26 .4m
Assuming 10% extrg drilling for tackling the toes,
total meterage 10 pe drilled
Vi) Ixpected performance of drills in one shm
VIt))  There

= @5Sm/h =40m,

fore number of wagon drij]s Irequired for production

=26.4/4() = 0.66=]
=] (Occasmnaﬂy}

Q
”\Fl_JHr-\jEfNGH
R.Q.P.IDDN/o78/94-A
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e Y

LOonpressor

P g?ﬂm"" cment of Compressors:

svssots ol about 360 ¢lim will be sullicient 1o meet the present requirement

j e reguirement of machinenes for drilhmg will be ag helow
1ype | Nos. || Dia of hole Size/eapacity Make Motive
i (m) power

350c¢tm | LG 450 | Disel

Compressor

82

Wagon dnll 4.57(110mm) = Atlas disel
L - Capco
Excavator: ( Shall be deployed on hourly basis occasionally)
Loading capacity of excavator - 372 cum x 2.5
per shift € 930 tonnes
- 930 x 1 = 930 tonnes

Operating shift per day
No. of operating days per annum &
Annual loading capacity of excavator

300

Maximum quantum to be

handle per annum - 187500 tonnes

Therefore no of excavator required for handling
=1.87/2.79=0.67=1

I
(V5]
o
]
~
\O
L¥S]
o
I
(]
~]
O
)
(e]
]
—
=
9
5

Requirement of Excavator: is tabulated as below which shall be deployed occasionally.

—

Type f No. / Bucket [ Boom Boom Make/model Motive/Dies?\
capacity Height | Length 1
Excavator / I 0.9m’ 2.220 | 6.782m L&T 70-80 ltrs/
m Kamastu 200 day
OR Hundai-
/ 210 (0.9 M?)

INDRA SINGH

m.'.
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' s )
. 10 tonne
3 pement o fippers { .
iy Rogrsd TS tor the (ransy

orl |]]‘ Clrus

83

) = ) - W=7 .:X‘-;‘-
i minc to crusher, v, ot |
her stone [rom Tk o

7

fe cgurermea! ks A
i . from mine arca 1o stack yard al crushing |
et B l::]:: 7 Km. mine road (@ 10 Km/hf‘ = 24 ITTI:I-
fo & fiv journcey on =2 min.
) Scooping and walting =2 min.
t21) Loadmg = 4min.
i) To & fro joumcy st
V) Turming and unloading .
Therclore total cycle time

Requirement of Tippers:

Crusher stone to be transported per day =625 MT
Cycle time of Tippers =14 min.
Therefore round trips per hour =60/14 = 4.2

Average load carried per round per trip =10 MT

Therefore average carrying capacity per Tippers

per hour.

Therefore average carrying capacity per Tippers

one shift
Therefore total no. of Tippers required
Standby dumpers @ 25%
Therefore tota] requirement of Tippers

Requirement of dumpers is tabulated as below:
Type Nos. S

]
g @
L
i

o

20
'.L‘

=42 x 8=336 MT . = '
Tagh

s
a7

ize/capacfty
7 Make Moti
__fh Ug 10 tonnes 407 T Bl
e ata

Diese]
—_—

—

|

INDRA SINGH



(c)

i)

84
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Hiasting.
vo mentioned carhier that nne wall be worked mechanically & drlling & blasting will be

e by Wagon dndl (F10 mme dia), Iihally 3m height sub benches shall be developed

whneh shall be converted into 6.0m height beneh later on with paramelers as helow

1jole.depth &
S]*uilm‘llni.'. 4m
Burden 2.5m.

4 x2.5x6.0x2.5=150 tonnes

Thus one hole will give quantities ahout

Excavation required per day 695 tons
(considering 300 working
days in a calendar year)

4 nos.

Thus number of holes to be drilled

& required to be blasted.

The holes will preferably be blasted in one round.
The blasting shall be undertaken by 25mm cartridge and DF cord, delay &electnc detonator

(Class 2 explosives) according to condition imply and shall be executed by (,ohrpﬁtent

qualified person. Explosives are being supplied by the license owner in explosive van with

valid license.
On the basis past experience in the area & lithology of rock, the powder factor is expected to

be 20 tons per kg of explosives with charge ratio 8.0 cum /kg . 1.0kg. of explosive per hole
will be required to reach 20 tons per Kg. of powder factor.
All holes to be blast shall be covered with sand bags, pieces of old conveyor belts & iron

sieves to avoid fly rocks beyond 10m and in to nearby crushing units

INDRA SINGH
R.Q.P.JDDN/078/94-A



broke,

All the precautj
ons sugges :

Before electric firing, the circuit will be tested by an approved tester.

further sa{‘ety, the blasting time will also fixed during the end of t
workers will removed outside the danger zone

4019 85

o Dlastingt ,srrretly.
LS Nl durmk e | ftaken .Illd l““”“ ‘ | 1/3rd |
w T PFvan " cri o . /
] he unt ( less than 12srd dengyy, o
Gocauhons wil : and no : 1g
i | of adequate length fu,
ol t L 4
; 11 be srong HU
P— P hould (s :
' : 1 check blow outs: wening hours to avoid temnp..
ol This will €hee? and late evening hoy mptralup,

, ning
n”'l\ ”l(”“
: ndoed e cark;
{3lasting should be v

i ersion condiions. facc winds are blowing "’Ward
|

S i
e when strong S
1]ast may be avoided at the tme wh
Rlasting mi;

inhabited arca, N
at any point in the charge Jength should not be less t p

] ‘ . h
The wind direction at the time ?f I?Izilstlng S
protected. especially if wind speed is high.

be done at a time when there is heavy background noise. In some mine;
ances become less apparep

The burden
ould not be towards the structure to b,

Blasting may _ - S
abroad. they are creating it artificially so as many blasting nuis
Blasting should be done in once round. Blasting of larger rounds, infrequently can’t p,
hetter supervised. causing nuisances. Further the villagers are exposed less frequently wil|

itself lead to a reduction in the number of complaints. e
i

- -

“i= 'lb

o 5 %
J‘r LA R u' i
iy i
"
L

Pre shooting of the boulders, instead of plaster shooting, should be continued.

nrock from flying out,

R .
must b adheray 1961 specially as speci
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s MINE DRAINAGE
: Loy depth of water table bage
Lake ! based on observations from nearby well |
ALY wells and warer bodies.

"
e dug well s sttuated at north- wesy ol lease ar
. S T 4l e Asearea along road side Fhe top pround level of the
T AN (AN ater table ene v i ' ;
e Abie encountered in the wel| 1s about 26 m. I'th d
S ; ) . « cep an the {:.Y.pe:c.l(:

s
“water table m the region i
;pth ol glon is about §3mRy. During summers the walertable furthier soe
? ater tabie goes

e
3 0m. and the \ :
about 1.( 1€ depth of water table will be about 82mRL. In winters, the water table

down
During rainy

gocs down about 0.70m. and is expected depth of water level s about 81.30mR1
season the water level further rises about 1.5 m. and depth of water Jevel is about 8;,8()m[{l..

p) Working expected to be 21 m above the water table during plan period. During plan period, the
mine working will be confined up to 104 mRL. Water table will not be intersected by the mining

t-,peralioﬂs-
¢) Quantity and quality of water likely to be encountered, the pumping arrangement and places

where the mine water is finally proposed to be discharged.
The mining operations will be limited in the upper levels & the lowest bench will be formed at

104 mRL at conceptual period, hence water table will be not be encountered by mining activities

during plan as well as in conceptual period.




4;9,2‘, AND DISPOSAL OF WASTE! 71 8
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herefore, waste wub grade mineral rejects shi
fication.
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 for disposal ol wasl
all the ROM shall be used i
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Land choscl

ot shall be gene

Il
g activitics;

rated during minin

al is given for separate stac
and configuration, sequence of

N Wa

aggregale. therefore no propos

king of waste material at mine gjq
5] e

a note indicating the manner of disposal,

¢ \ttach
ong with the proposals for the stackin

build up of dumps al g of sub-grade ore, to b
’ e

indicated item wise.
e lease area is barren hilly, undulated terrain having no soil cover, only red
’ re CO]
Ored

mouram occurs in very thin layers along joint plains with no vegetation. The
venerated 1n pocket | mouram
s dP s shall be excavated by deployment of an excavator, filled in to ti to be
shall be used fo ; . ) £ ot
r clearing of plantation site while waste shall be spread e
ead over the 3
PProach

roads for the maintenance. T,
. Therefore disposal
and configuration of bui
uild of dum
Ps shal] n
ot

anse during mining period.

8.0 USE OF MINERAL:

90 OTHER:

LY ..
") Site Services

The '
” ¢ following site services will b
‘ € provided:
: -, provided:
e I
Y Drinking Water shed
N Rest shelter 2
) First Ajg Centre 2
he Store |
» Blasier shelier 2
Blaster Shelerg ]
g 2
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; "]'“llltl .
suprieney he n i

i hus vateg

ding o feo Firat

L Cng e
5 3 -Cr
a Al CMploviney hould | I hol
p d ) 5 \\.I'“ l 1o UL
Cas |y . Thihie

"I““”}_' ma ale of
I Nines munugcmnining engiy

: e
2 Machenical E“ﬂinccr(

; p{]]'t Til‘ne)
3 .Mines mate / Blaster
Skilled:

Excavator Diver

J

Dumper Driverg =
Drillers F B
Supervisor

Office Assistanthispatch Su
Semiskilled:

Time Keeper

Pervisor

R

Compressor operator
Drill operator : ST
Un-skilled: ' EaT

Piece rated workers F

Total:

[2%]

10.0 MINERAL PROCESSING:
a)

If processing / beneficiation of the ore or minerals mined is planned to be conducted on site or

adjacent to the extraction area, briefly describe the nature of the processing / beneficiation.

This should indicate size and grade of feed material and concentrate (finished marketable
product),
The entire lease area consists of sand stone exposures with intercalated weathered soil which shall be

used in making aggregates therefore, no beneficiation of mineral processing will be required for sand
slone.

T r i tity and
b) Explain the di posal method for tailing or waste from the processing plant (quantity
- ¢ dispos: . ’ e
0 e ity of tai 1, toxic cffect of
quality of taili gs proposed to be discharged, size and capacity of tailing ponc
Ity ailings p .

e 4
i ' »ffect before their disposal an
iling, i i -ocess adopted to ncutralizc any such eff
Such tailing, if any, with process ¢

. e am
dealing of excess water from the tailing dam)

)

' ili raste disposal [rom
; refore no tailing or wa
. ficiation is required, therefore no tailing
»Mated above that no benefici .
Processine plant will be undertaken.

)
INDRA SINGH
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(a)  Attach a note on the status of base line inform

(i)

i)

-89
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¢ se e wried o
o e

hltll_'{-___‘_
o will be

w et
L1 low .‘:UI!”I

L%
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Nop chiworiied
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ite / plant.
i » stored on si

1 type of chemicals to be

' tiny and 1)

¢)  Specify quan

site / plant.
-l will be stored on the s
No chemica

cu.n i ini i cessing and SO"I"(‘
er day) of water requlred for mining and pro s .
. ) a)
ic us nf:[}‘ f u. 1-]
) Indicatc qua

cling.
Disposal of water and extent of recycling
supply or water. Di

{ n ] 1 I on road to Suppress Ihe di
ired for mi ing and processing, on]y water spnﬂklmg sy i
" 15 require
No water s regl

drinki ng
ankers |,

1 1 I d. AbOUt 2. K D
ak u ! no disposal ofu-'atm and extent fOI’ I‘CC}/C[II]U 15 requne / I
~ak hours. hence ' & | IE t I
" €] - i t su §310n sha]l be lIEl’lSpOI’tC m to he
;W rater for planlalron and dus 5 ppre d
waler as \H..” as wa
the mine head [rom nearby VJHaEES.

11 ENVIRONMENTAL MANAGEMENT PLAN:

Land Use:

The existing land use of the area is almost hundred percent waste Jand.
The existing land use js given in tabular form:

TABLE NO.18

| Shelter eqc.

[ _'_-_-_-_\_-_‘—-———-.________

Ir Balance

fl undisturbe( land

e

Withip 5 k

m. areg, abouyy 409, ol]
dhour 100 16 300 i away from q),

I PUIPOses. The e i
G it SCS. The au lds are
¢ Workings, Plate No.10 M
Water Regime.
ere is Jipg 4 perenniy) Wate
S aboyy, 20K -

.

i N
Loy J”Ir_' .

Y Kaimur gupg stone with a thin

and of khaki, |y j hard & |
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I 1able
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round woye
it & act as sutlace of w
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| "
ater rechay rom the groundw
Cehanpe e

aley poant of view 1t s
atcl N “;“"! Mone terran veeury ill\.'l l'lL‘
AL *

ading 1o Prominent surface w

ater tanks Ground
]ll\\' lhu S

and stope strata. Ulneler |
il

we wells having discharpe o£ 0.5 ¢ B8 s
water table Toses ats sipmificance iy v

avorable conditions

ndhyan re
out 26 below the general pround level, The

o the <ub surface 1s dominant, though v

gion due 1 great depth.
shear zone

hen tapped

The depth of water table is
and joints which allow the flow of water

in wells, har : s : s
scient water round the year, hand pumps & tube wells provide

Mlﬂ
flora and Fauna:

chrubs of Karaunda & Ber are found ip w
Trees of Keekar, Neem, Mahua, Jamun,

i

th in the area, Vegetation and wild Jife are quile scanty.

& Pipal etc. are found i ' :

: : only in and around the villages or in
agrlc-llllurl.. ﬁelﬁs]d ??WS, hf}lises, donke)’S, goats, Sheep and buf{‘alo are kept for house hold
requirements. \ 1. '1 € cm.npnses of rabbits, Squirrels, foxes, snakes, and lizard. Fishes, turtle, and
crabs form aquatic life which occur wit inar

: adius of 5 km. Low shrubs and bushes grow on barren
rocky areas of the lease area. No wild life is foung within the lease area.

(iv)

Quality of ambient air noise level and water: i

g . w2 A
The proposed site is located: in the remote area having a clean atmosphere. Therefore t ﬁ;y of.”
ambient air is good. SPM, SO,, NOX. will be either below permissible limits or clos¢’

limits. Similarly ambient noise level is as low as of any standard

e I
yrealinid,.
place. The water quaji%uﬁiﬂgﬁﬁ be
affected as mining is restricted to above ground level, Drinking water is being laken"h’?@'ﬁgﬁé*gqiq i A
well & supplied in water tankers from nearby villages. Numbers of hand pumps are dgg‘*in?tfjﬁf et
villages.

(v) Climatic Conditions:
a) Temperature:
A hot summer and general dryness prevails during the year except, the South west monsoon
season. The year may be divided into four seasons. The cold scason December to February is
followed by hot season from March to middle of June. The period from middle of June to
September is the south west monsoon season. October and November are the post monsoon or
transition period.

The normal maximum temperature received during the month of May is 423 C 1o 48.1C &

. 0 0 : 2
minimum during the month of January is 7.1 C to 4.3 Cthe ‘nomlaI annual means maximum &
minimum temperature of Mirzapur districtis 32.7 C and 18.1 C respectively.

b) Rainfall: , .
; St > (listrict reccives maximuinm
The normal annual rainfall of Mirzapur district is 1100 mm. the (Ilhlll(i();] C;:;l\ u; l];l xl:nu;
L : 190.2% of the a
rainfall during south west monsoon period 1.€. June to Seplcmbezl. A-b(:-u“ Lakc: S
. & tka -ainla s pla
rainfall received during monsoon season. Only 9.8% of the annual rain b

Octaber 1o May period.

INDRASINGH
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relauive humdiny 2ene rally exceeds 88% (Augye
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£ L frict
) s = sl Mol
i the V& ) > dries
g I i1 than 10, May s the
g oy JOSS I
Fegryapidtiy 1
0N Juring the pre-monsoon period ;lslcompﬂer 1 Jost Mong
her during imum 1-8 km/hr. during the month of NOVcn'Ib’“"
°r

T i g 1

he month of June

|I|\\iml yveloet
{ velocity In the district

Wornd vl
¢l
1al wing

1 'k
i /hr.
abserved dunn is 4.1 km /h

] he average annt

i an Scttlement: - - |
vi) Human tlemenls arc distributed in fringes of buffer zone. The inhabitants belong to aJ| i o
Human scitle s § | | ‘ | |
al inhabitants are Bhojpuri who speak in Bhojpuri and Awdhi and are farmeyg Th

1s | &

casies The loc 1
main occupation in 5 km. buffer zone is farming and mining. The agriculture alone does not Ppeg
r
10 be sufficient to sustain the population. Poor literacy conditions prevail in the surrounding of leg
h SE
area & condition of literacy is more pathetic in females. Older generation wear Dhoti Kurta Why|
lig

vounger generation is adopting dresses like pant, shirts etc. The villagers collect the “MAHUA*
vouns and

sell it to the market while part of the quantity is used for making country liquor.

vii)  Occupation:
Agricultural remains the main occupation in this area. Study reveals that within 5Km radius of |
4 Ol lease

main crops are Wheat, Gram , Arhar, Alsi,Paddy, Jawar, Maize , Tuar, Urad, Til. & Mustereg
? » ] Te and

% population is engaged in agriculture, Percentage of females engaged in a

about 70% to 85

is higher than males.
Disparity in agricultural land holding is less. But yield of agricultura] produce i
s very

gS 5

noticed in the area. The yield of crops is as below: G
Wheat : 400 Kg per Acre :.?{ft , s
Gram : 300 Kg per Acre s
2;%].“ : 400 K¢ per Acre
3 : 150 Kg per Acre

Viil)  Public buildi
Ng, places of worsh;
P and monumenpt
st

]\0 e U].”H‘g]tl[l\a’e ||Illlll]“] al 1 Al t 1 ]le e se T > o 11 e l(]ld
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A g t evironmental fmpae
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i n the land for i _ PN & o
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e Ae and land usc will undergo a radie mited o he modifical ;
pb 1 [ e l : l cal Chﬂnge (IUC o “I ) ation of the f"'“pl.'. [he
ol 1s luted as benehes will be fo CN cast mining. The
SOTHOL n il . N .
perie = ned on the already degraded | g. The impact during plan

1 glso modity the physiography aded land | Bes;
“,II -i]-\ L 3' : CSIdCS !hC‘iC h(:r'l(.‘h{.:s r .

: , roads

i aclt on land use will also be limi
i mpe dlS e Il]'nIth The

< duri : . modificatj -
activites during plan period are given below: cations due to mining & allied

- porcET TABLE NO.19
. ctivity A bisdngul
l;ea chupied (Acre) mf
. B ‘ uring plan period ! conceptual
Mining and Existing pits T period (Acre)
Waste dumps I\-Ii l L 1.67
__—————___________________ N‘]
| Road - 0.18 :
Infrastructure facilities Nil 0.18
Fﬁo_restalion 1.41 (083 B Nil ’:;Jf”__;:":‘":" :
lon 7 enches+0.58  [1.41(0.83 Benches+ 0.58 alghge) - "¢
E—— along 7.5m strip) 75 ) -
" Balance undisturbed land Nil : m;‘“P) !{.1;? ° 4.
| il TR
| To(al 1 8.
2.50 2.50 ",1-;2;“ Yl )
A
- ! :
i) Air Quality: By
‘..wé" i

I: has already been explained that mining will be in a small scale with drilling and blasting. One ;Ft'fie
most crucial elements for air pollution is vehicular transport. Due to movement of tippers/tractor
trolleys in one shift only, air quality will undergo certain significant change.

However the only cause of concern in future will be SPM content. The daily average SPM is less than
300 micro-gram per meter cube. Considering the semi-mechanized operation for plan period, if safely

believed that SPM content will seldom exceed 300 micro-gram per meter cube. However, if required,

water sprinkling on dry months may be undertaken on the haul road where the maximum traffic will

be observed.

Water Quality

h E‘:Ias already been mentioned that water
“this area is found in the shear zone and is about 26
Vet period is confined in the already broken area hence no imp

table does not have any relevance in terrain. The water table
low the ground level. The working during

m. be
act on water quality will be observed.

Mg Level;
I hanized mine. Drilling &blasting

en cast -imcc '
ansport will be deploycd for

ven vehicular tn
i [jeant increase.

.“.I\Ihccn explained carlier that pmposcd mining 1S 0p

Wl he epac % ;
he occasional | excavators and other equipments €

Med G e ¥ : ;
lime. Therefore noise level too will not show any sign

Vibpg
|!1rat|nn level
|. hence no Increasce in vibalion Ve

s 1y .
4 Dee B . , e o > HWINECC
e N mentioned that no drill & blasting will be perfor \

INDRA SINGH

s A N



ape withmn the arca therelore ng sig

vanion some changes m base ”“L i
Ll -
Wy

alre: X COV: sit s
in already excavaled area, gl i o
“"-ll, ]

'n'mu:nl chranni
¢ o et

wer du
H be done

but whatever employment will be generateq 5
il]

TR .
jo-l conomit is ol very |'1lj.']l : ;
| that there is @ SCrious problem of migration "

of y,

il S . i
i . i lm"f'“ ment pnl‘t nh 1l lione
" Thoutd €78 oundmg: 1t has been mentit . .
ayarlable 10 Spm : ;[_ n\chhvﬂd- any atiemplt of gencraling cmploymcnl will be irnp, 3
o Hhe neet ¢ . : , : : : My,
Ceaon for 1 " nd should be welcomed. The activily will also provide indirect emplg),n“
‘ b Mey,
1t

non 1o (his arci _ ;
‘ ruck drivers €lc.

pkeepers. dhabas and t

’ n-ﬁr:bn
In W .1_\"'!'.khu
lnmmwnts etc.!
ments exist in surrounding & within the Jease hold.
] Management Plant supported by appropriate plans and g
cctiﬂn ;
§

tion proposed to be taken with sequence and timing in the foll,
“"iﬂg

(viril Mhlon’rnl A
No historical monu
Attach an Environmenta

dealing the time bound ac
(or diagram should be added).

(cl

areas
I Temporary storage and utilization top soil :
Mining during plan period shall be under taken in ro i ' '
o cky terrain having no soil ¢
over. Excavat
ed soi]

aS

been given for separate stacking of soil.

2. Year wise proposal for r . : £
eclamation of land affe
e . ¢ cted b . , X g2t
activities during next five year period: y abandoned quarries and allied miﬁfﬁg'-
) ?\%-bza I'; .t-:'j ’
‘3‘; g?}: LIS 1

During plan period, 112
shall be transported to C:j}::}:i{ ?hah’ rea_ch the ultimate pit limit. Thcf total exploited S-:clnd-‘-ts;[ <8
During plan period plantation will be Or:imkmg Zi.ggregates; therefore no waste shal] be gem;;‘;ns
strip about 0.83 acres & (.58 acre N eﬂakcn 1 1.41 acre of land out of which on 7.5 Ed
¥ Program on benches shall be  reclaim as shown in Plate No. 5§ o
o sf:ffffsaff(')ff)i?;:ﬁi?r wise for the initial five year indicati el
er different areas in Acre. ' lﬂd:catmg number of plants with

Iﬂr.ogrammc of Afforestation:
in ‘ea: i
Ing Area: 580 no. of sapling in 1.41Acre

TABLE NO.2¢
No. of

A.rfﬂ undEr

Mine out Ne o
.0

Total No. of

| 7.5m strip(Acr)
rf T | Twiiae— ﬁn?ﬁiﬂi?f. bench \
A 0.166 B rp area(Acr) sapling over sapling |
] 0.166 o S __ benches
T =
v / 0.166 8|
Tatgl ! "”_60 : e L
el s
118 |
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o nnarhed by larpe UXPosure of I

Y] &

LSRR undartabhe the plantanoy with i |

ren Lan The 1ey

i e PN .
case hold yre P rocky termain so s

il }'I|l1r|}|J

cer the smpand outside the Jease along ol
' Croa oy

“nll v
| he

L (pral)-
= od Mangilera andica (A

o [
aregy 75 barnier alter spreading

I : i :
ies recommended for plygyg Pshier i own land of lessee

,'I\\'\ ;1[il?ll

along Mmature bheye

S hes within Jease ares arc Fieus
shorea yobygg

a (sal) and |

_-\-‘Jlll;‘lli‘”‘l am), Emblica olficinalis (

3 ;n should be done i large sized 90 ¢y «
qrion

Boswelha serrata (Salai)y,
actone grandis (teak) may also

Anwuln]

(ot

{ + Acgle marmerlos (Iber),
20 cm. pitg dug in advance and fi

olant 3
flan « balore e, T . ‘ lled with manure
50 days before | g The plantation raised carlier should pe full e
Jhoul - X _ carcfu maintained.
= lties <hould be replaced by fresh saplings. y

\[\!]m -

post Plantation Care:
03

' lowing PrCCﬂ“[ion to be undertaken for survival of plants:
1.'0 Q = 2

The samplings wil
will be taken care by applying fertilizers and proper wedding etc.

1 be undertaken for survival of plants.

.1 plants
A Healthy !

| fal 29l
) plings will be covered by tree guard to avoid damage through cattle grazing.

ree species will be recommends for plantation.

ings will be replaced with new healthy saplings.

) Every 52
s Gardner of mazdoor should be employed for care.
'.I] ! i . . .
) Necessary arrangement will be provided for watering tree species planted at different parts. ST
i) Sl
& 5

Stabilization and vegetation of dumps along with inter burden dumps managemént };éait‘:-}'_fiSf

S

i

for initial five years: B ES.. 3
; . Ak T h s 0r B
The entire lease arca has granite out crops having no waste, therefore generation of Sydte ‘during’ .

3 £ - ¢
ext five years shall be nil & no proposal has been envisaged for its separate stacking. =}
n

izl

= ST,
a t ., R
o L

L -

R

Measures to Control erosion/sedimentation of water courses:

ge of water course will be disturbed due to mining. The lease area consists of sand stone

No draina o ) _ d
in water will accumulate in the mining pits which shall be pumped out. As sand stone

outcrops & ra | . !
is hard rock therefore erosion/ sedimentation along water courses will not arise.

Treatment and disposal of water from mine:

i . 4 nter
Ithas alrcady been mentioned that water table in Vindhyan duc to its great depth shall not encou

; - in the mine.
during mining therefore, treatment and disposal will not be concern in .

Measures for mining adverse effects on water regime:

' ' S and underground water,
It has already been stated that mining will not interfere with the surface an g

Wowever, eventualitics shall be taken care of.

. ' blasting:
Protectiy b ration/air blast caused by bla
iy ; I vibration/a £ et
¢ measures for grounc ¢ th limited amount of drilling and

AS e I - . ized open cast W _
i‘\ the proposed method of mining 1s mechanized op ers. So the impact on this aspect

blac - \ ent exp
“Sling shall be done under the supervision of compet

I'I'r'..‘|f.i srlyan
negligible. bilitation of human scttlement

i , or reha
I_L“'*Ilrc for protecting historical Monuments and fo \Q
B o W P
SHOhe disturle mining activity: S A O
red due to f INDRA SINGH

= 0.P.IDDN/O78/94-A

e



4029 95

. s seabare oasuts within S km of the lease ared.

—nnoemic beneficiate oult of mining:

(peeration s himited wath 902 local L‘Hll‘f"“}’”'cm' indirect emp]
g . . dire
will occir on this aspect. Besides the direct employment, 1 ploymen,

Ee o LTS L

[ence. some benefit 1o the |

wil)

v owners, truck dnvers. shop keepers, dhaba walas ctc.
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CLOSUR): PLAN

a ol
B NEERAJ UPADIIVA YV o ‘
. . ” YAY §/0 SH. ll/\Rl.’\'ll/\
oip Vil Patihata, Teh.- Chunar, pjgg AR e

| Mirzy Pur, U,p.

Aline Owner

: 10|

 Vill.- Patihata, Teh.- ANDAR UPADHYAY

Chunar, Distt.. Mirzapyr u.p

R

b), Status of Applicant: Private individug]

,, Location: Lease area 1s connected by Mirzapur —
LB

gurther. € hu_nal‘ — Jamui- Ahrora link road connect the area, Th i

<m. from Mirzapur. The Ahrora town is ahioit Sk I eas; : e lease area is about 47

| 50km kacha road leads to the lease area. (Plate No.1 &2) 1o he lease area - Abou
\ Extent of Lease area: 2.50 Acre

Varanasi National Highway No. 7.

d o
""-'""7:\"— i e
- 4;4"\,

o). Tvpe of lease area: The mining lease area is a waste land P P
HE e e

0). Present land use pattern:  The existing land use within the lease area is wasts Tand and

! i
B

s under mining. The lease area does not fall under forest land. The existing land ﬁsethhm
he lease area is given below e
TABLE NO.1
| St
; Mo Land use Agriculture Forest Barren Grazing
| Jand Land land Land
| (Acre) (Acre) (Acre) (Acre)
{1 Mining pits Quarry - - 0.47 -
2 Approach Road - U-QS -
E Dumps ' - | i -
_ 4 | Office, Rest Shelter etc. - i : 1N9]11 | -
5 I Balance undisturbed land R - 2-50
— : N : -
i Total I R

- |NDRA\§JNGH
R.C.P./ODINIOT78/94-A
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s ’:
eral ]ll'llt‘l'.ﬁ.‘llll;.

fethod of mining and mn [ )wzu‘dS the bOtl{)n] of
k) L 1ol mining Aed out m.‘lIIUEI”y ( & L ”"t 4
a) F visting Mcth! mining 15 beimg CME]L . Jimensions t)l"”’_f'_né.[)—n—bfg-z-i?f“dth P
[uiyag presious Vears: i L fg_[_l_"_'.(—————-**—"“__ Area

ue to past i

Shape
ot were den cloped d ragc in m-) “__—H'""‘““RE

s Pit (Ii'n](‘n_‘_*i_"_'_'_(f_‘fa-
it No | e S -—'—;l.al_l X 25!]_1_:’5 2.0m 023 IIT(:gu]ar
T f e i . DT
[ am 4_5_1_].]_{_2—1—1——#-— Total
l_i! I GRS [ e —_—

i e .
s being carried out open cast mar.nu-a]ly with conven,
Except dressing, sorting and sizing, no other mes
ken Sand stone is being loaded manually ip, ¢ ;
t where gitti of different sizes are mjg o

. - -
Sand stone mining in the region .1 :
hand toals with drilling and blasting.
beneficiation carried out at mine. The bro

& tractors & transported to nearby crushing uni

S qf
I'U(;kS
3 pey
demand

1. Reasons for Closure:
It 15 an existing mining lease having contiguous common lease boundary with Other |eg,
areas those shall be mined out simultaneously. The progressive mine closer plan is m;

mect the statutory requirement under Rule 34 (6) & (7) of amended rules of .
Mineral (Concession) Rules 1963. 7

de o

.2 Statutory Obligations:

Al present the progressive mine closure
amended rules of U.P.Minor Minera]

therefore,as per EIA notification dated |

clearance from DEIAA for increased quantity

AS per Rule 34 (6) & (7) of amend

fresh grany renewal of mining |
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‘;MH ,.;-i-pm atmne
&'55”‘ e didress o the Applicant:

CERAJ UPADHYAY S/0 s,
Ilz\Rl%llAM);\l{ Ul
} ,j\ l) II \)5\1\'

‘” ! Feh.- Q1
)l“]lil ch.- Chuane .

vl | var, Disq,- Mirzapur. 4 5

y LK,

B owie!
UPADI '8 ‘
NEE RAJ / IYAY S/0 S11. Il/\RlSllANDAR
: UPADHYAY

‘}lﬂt

s
L. Patihata, Teh.- Chunar, Di Ti
g Vit » Distt.- Mirzapur, y p
ovs & Registi ation No of R.Q.p.: '
t addre . Q.P.: Under clause (b) of sub secti
" S tiner 1l Conservation & Concession Rues 2016 Sub section 20f section 5 rule
 jdia Singh
0205 ) andavan Y ojana,Rai Barely Road
Lnou-33 Ojﬁ
ile No 9415022193

mnhmdrabb wgmail.com

N/078/94- A (Annexure No. 4).

}\WP'DD /
yame of the executing agency:
hall execute the provisions of mine closure plan. Presently no decision en
c;?;éEQEZE?;‘h:EQ:\m
{; ot =,

losure of mine. Therefore, copy of resolution of the executing ag

'i B
:?a]m
%

,_..,
T
’

Lk

Jessee himself s

'E'-'u.
“

s

- in this regard to €

e bl
s -

L] ':-a_ "'_\'{

e gIvEn-
10, Mine Description:
Topography &Geology:
rvey of India’s Topo sheet No. 63K/16. 63014, (Platc; Nﬂoml)‘The
s elliptically isolated hills with gentler slope. Th'E‘«ﬂre;us

750 Km. buffer zone lies in Su

amspicuous feature of topography of the area i

ders and in situ outcrops of Lower Kaimur Sand stone. The general slope of lease

{ & south directions. No seasonal perennma
h-west of the area within the SKm peripl

ial drainage exists within the

iminated by boul
yery which is a

#% 15 from middle to north , eas

2 area. However, Jirgo Jheel lies 1n sout
wn to imrigate the

stagnant water body in the area from where several canals have been dro
“eilture Jand, The physiography of lease arca s shown in key Plan (Plate No. 2).
i o lwo mining pits, the depth of pit 1t is about 1.5 to =
1.0mRL in Mid-of the area while, lowest 109.90 mRL at
a . The general slope of lease area is trom
1 in Plate No. 3

- past mining the lease 1s degraded in t

Ihe highest points in the leasehold 1s 12

& 114 mR1 at north-wesl of the are
" les s 18 ShOw

“eastat pillar,
e 10 g o -~
mh , east & south directions The topography of leasc ar¢

\Q




e Les pves? e
“"4‘033'1 ot ) Grade 99

St :
[ Quant A
canan .‘ Coll® Recod erable I
1'1.-1“"”". o | B "l — s ——
e 'J 350435 ] _Patiya, O1tth, Boulder
V) Atinct? hl*l" e | I; 2 ”)25 = J[iﬁl—lyﬂ-"—(”i“_Bﬂkll(_l‘(.r .
,““‘) \anerd LS o '-_)-;-,,... L SR o =
1" neral Reserves——— i - T C"_-_-_l[i T
. ]»:"!\_;Ml i AU TCeS e s i |47525 Pdllyd, JILL, ()Uldtr
B m-m:iini":._: “‘1““"-- | 211 }
Ainerd N
1] c.lhli‘ilm ﬁ__,ﬂ-r = =
Resourees _,,__H_,_-—-Z-—ii"'—' 28‘750 Patiya, Gitti, Boulder
S3Pre- Feasibility Mineral f,,_r———-—-'——“‘*‘
Resouree fff’#w;f -
' ol _————""
ng Method: 4 opencast mine essee shall obtained the permission for deploymen o
cctor, Mines Safety ,Varangg;

5.3, Mini
, It sha

Il be mechamz¢

g Machinery (HEMM) form The.Dir

Heavy Earth Movin e
— : ' ines Act _

Region‘\faranasi, U.p under regulation 106(2) (b) of Min - j—
g , 3 1 detachable hammrérsde oy
_ Excavator /L & T Kamastu’ 200 OR Hundai-210 (0.9 M ) with de IF ({_",:__,fﬁf?l!e:\}_&lgesm
be deployed for excavation & loading of material into Tata tppers- Hage Seo00 20

s capco & blasting shall be cé‘ 5

! ':.1 ¥ r‘

arried out with 110mm. dia Atla :
uted by ComﬁE}éﬁfﬁquallﬁe(

Deep hole Drilling shall be ¢
dition imply and shall be exec

rry explosives according to con

slu

person employed by lessee. |
nch shall not be >3 m whereas width of the bench shall be >1 OI.T.I

losing benches shall be kept 6m with face slopes 70"

The height of running be
cight will be maintained under rules

The bench height & width for ¢

maintaining overall slope of 45° & bottom bench of 8m h

106 (b) of Mines Act 1961
~ The proposed targeted production of Sand stone (Patiya, gitti, Boulders) for five years has
been 75000M° or 187500MT/annum which shall be supplied to the crusher plant as per the

:larkm‘ dema;.]d. Hence it is expected that about 375000M° or 937500M.T. of production shall
L-’ aclm.eved in next five years. Indicated quantum of development & tonnage & rade of
production for ensuing five year plan peried is expected as in table no.6 (Plateil Sg‘)))

L : 0. 5-

7 -
24, Mineral Beneficiation:
Mumeral granite does not requi T
s not required beneficiation in making Patiya, gitti,& boulders . Tl d il
= > ; rs . The sand stone W1

|\K' llt.’l“\']t ] .
=t 1] 'l L4 1 I“:} 1ng | ¢ . 1
£ == 1 1 I WY ) IS ) ( e
" * ICU](‘ Of l i i | i
ir . .
" e aarsl ||”]l ?\1“““._: II i {. 1 uinn N l l 1 ] | ! 14 I) 1
L | 1 hi l | “”.Ld ]]L’I]CC, [-(_,Vlc\\ OI‘ ]]] I] . ] |
iy e M In‘l.’“]“'q'l G = l ilII{” (l![ I ” ! ;] /
: G, HI\"C (‘-I()"TI“I‘P Mt ) [§ | { I'e
& . I i:il] LII l‘] ” C
1 ]lI ‘]] \l(} : | \
Su [ ()J ]]]In > Qrise ‘ ‘
C LI'«”\:h I] ‘”l' i
I
iy . ;‘:::-I ' ‘.\i I..'![‘ 3

A
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SRR I ey [T~

& gy Weridanrs
o Bl [y 1he ) Plomation agtorq

by lamation cte. have
N ey - wir ete. ha
Perod opey Mg,

¥ : {:I.lll
( Jasore IREUE
9

it
! atined out land:
i !
e has been propogeq Tau

{het -I]I(.]l[_\. llcl’-l'i\dc(l
oopons  The herght and wady, (

e
v

Lind. M
Mlnnu! laces wyl| advance from east 1o west

vill be ke _
ke Ht kept 6.0m. slope of g faces will be kept 70
i »
Since the ore bog 1]. - e .N“ waste shall he ‘Lenerated, as all the ROM
I of plan period. Theref, Y has vast strike length, the deposit cannot be exhausted in
by the end o pk - Iherefore, mature bengleg of the mn I S ce ‘
. " > mine sh

ON mature beneleg by planting lo

' henehes
e and the overallslope of the py wipy

11 be used as agpregate,
w!

Je reclamaton will be done only all be closed progressively. IHence
1%

! ; ‘
I cal species after the whole deposit

hall be exhausted.
1o proposals of mined out land & B -
Ihe prol 8 first five years is given below:

TABLE NO.3
3
. Activities Area(Acre)
Area already broken up 0.47
Area already backfilled ; reclaimed Nil
(b)
|-_ - ..
SLNo. Activities Area(Acre)
i 1. Additional Area proposed to be broken up during 1.2 //:_:_ T,
next 5 year ,/:::t’ w ﬂ ,_“"
2. Additional area proposed to be backfilled NiL;'"’-. ~Hg b
3. Additional Area proposed to be reclaimed/ 1.41@3 g £
rehabilitated in mined out benches & in barrier zone Bencheﬁj@.i}‘ig_; T
along 7.5t Srip).*]
f R t3 .-L;,}L 3
(C) R S
SI.No. Activities ~ Area(Acre) I
1. Area already occupied by dump Nﬂ
2 Additional area to be covered by dumps: I\h‘l1
i)Top soil Stack Ni
ii) Waste dump . _ o
3 Dump area to be covered by protective measures Ni
(d) |
[ SI.No T Activities Area(Acre)
SI.No. | 0
1 covered under plantation : :
e alfead\ d to be covered under plantation during 1.41(0.83 )
2 Area proposed 10 Benchest (.58
next 5 years . s 7.5m strip)
Within the lease hold along7.5m barrier along

24 'SINGH

INDRA CIND

= ().P JDDNJO78194-A
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1
serneh
anape

v \la

ming 1s berng carried out gy Uppe, e
I'he mming

\Water Quakif

q =

Vet
- arei caer will have to be Chanygy,
wathin the a Only rain water wi i L.:_,_:(IlL
3 L e = L o . i
4.2 poely €NTS ot he there er hody  Devari Jhil lies ag ), o
’ fwatd ngz will ! eams / water ey,
gap grroeliiid §walet punprie i patural sIrcaTe i
5 i h W ( '
L i on
. j ot wns! " : s
sraaltemm ol | arty sus| . . rom north 10 south and cast 1 &
Piw | foses not e 0 SKm WL et driven [ro \I(;(
-
oy nowad i ‘I'_‘le\ ,;[]]IC'J within oL
bl arv. 0
e fease d Iy be ¢
woppt ol 1 n usual]
e’ wh w1

; .1 (irections.
¢ it M ; cast ~west dil . ion ete. dur;
Y owards €8 ' - siltation. sedimentation - durip,,

S d for the protection of silt:
. it —
-n furnishe
ave been

" ‘L’y
having width 0.75m. and height 0.75m. wj| be i
pnlpu_‘i.’[! h s of 10m cach, ha ju

rial during inte
ining wall ; id the wash off the mate g m
o relal ining walls will avo

i “he retain

area. Ther

[lowever,

Lowers. SO0m. lon
~ih

gy,
: ticipated as material exposed wil| be @
- slope of the ) water quah[y 15 anucip
alouag e LRRE rificant impact on
; ‘urther no sigr
rains. I'u

s ter. . 26m below the groun |
hich is merely reacts v ith wa ral, the ground water occurs at depth of
whrel k ’ 15 neral,
- dy: Inge
seological Stud)
Ilyvdro geolog

Fanj,

E\"{:L
] joints, fractures and sh ar 2o
is unconfined & is controlled by the Jo : %
" i in the area . L d
: uifer in ;
Water table aq . been carmic | | e
reoloeical studies of the area has not be _n Tied 0l ) . o et t lanlEd
_Hman Ch : The m.ining operations do no cqu wa except wate
¢ lance art: T
ii The water ba
ii) P ng the p

g 1 i nt aI’ld or t g Wol-k{‘
as f .nk”ﬂg fos ppl' SS the dLlSt dunﬂg Vehlcular mo or
re 4 Q1 Sp” u C
areas as “E” D VEImne, I h

ine site.
employed at the mine si

hese purpose approximately 2.7KLD water will be consumed in the area.
For these

4.3 Air Quality Management:

ity will not undergo any signi

ficant

No chemical or toxic effluents are ma

de/ discharged in the
question of air pollution does not arise.

area during mining operations, Therefore,

44 Waste Management-

The sand stone inter-mixed weathered soj] partings w

ithin the hogt rock are the m
waste nevertheless, al] (he

ain components of
quantity of RQM produce

shall be used s aggregate. So there will be no
Waste Management.

NO toxic and hazardoys elements are present in the nter-burden Materia|.

Top Soj) Manageme

I'he Proposed mMining

nt:

area js rocky terr
Mining Weather soj] gpy;

ation sjte

ain having no soil cov.
he ) During

€r therefore, £eneration of top soil shall
il be gencerated &
of rh-;rrmp

alloreg mnd mainte

all the quantjijeg shall be used (o 1he purpost
ance of rogqs.

\

A
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1 Ajanagement:
Cen

|ran
pemmical or 1oXI clluents wall be discly I
¢ discharged from the nune nor wil

l_.nii"‘:

gher | any 10X1€ subatan
oo ot alhed achivines: Therelor i

.,!.]-;»'d yn thie g ol ihed activities Therelore there 15 no question of takimz dam nanagement.

]11[|'n.~h‘1|c!|ll'v:

. i - [erthues L e . | ‘

| ol '”I""m"“'“ fmethines hike road, acrial ropeway, conveyor helts, power hinc. huilding & structure:
Jant, transpo X siisi .. . h .

W plant, transport & water supply sources are present within the lease arca. [‘herefore no

1l I:cutmc:
clural facilities like

wi . i
heir physical stability & maintenance will be required. Also infrastru

|,-':!.'|1‘-‘n ;Q l
al cables, culvert,

! s 3
ission. telephone line, water pipe line, sewer line, gas pipe linc. clectric

¢ transim
restoration. A foot

Jectt
!Lvi'ltlilc-" are not existing within the lease area. So question does not arise for their
yrack [’ﬂsscd within the lc""fc area & lessee shall maintain the foot track during PMCP period.
48 l)islmsnl of i\-lim'ng Mathl.nery:
" One excavator with three tippers shall be deployed for excavation, loading , transportation & removal
of overburden The deployment will be hourly basis in a week. Tippers will be deployed for the
,mnsportalion of OB & mineral. This is existing mine & there is no question of disposal of mining
achineries -
19, Safety and Security:
The haul roads will be provided to open the mining faces. The maintenance of haul roads will be under
taken periodical}y. Following provisions will be made.
1 Helmets 10 a1l workers will be provided.
I,,, pisposable respirators, will be provided to all those working in dusty area where dust con¢
very height-
g One pair of safety shoes will be provided to all the workers. 4
g Safety belts will be provided to all those working at height. %
g Wemine boards & working hours shall be displaced at conspicuous places. L TR b ;?
o  There will be two opcning of entry & exist of mine which will have manual gales&*h;ﬁ@lﬁ}: un&é‘;f
supervision of two chowkidar. ‘5: ! ‘F !
w)  An experience Mines Manager will be employed for the supervision of mining operation. R
) Themigars shall be properly fenced to avoid any inadvertent entry of any live stock.
s  During opencast working, all the precautions are to be observed as per Reg. 106 of MMR, 1961 for
safety and security.
110. Disaster Management and Risk Assessment:
ation, Exploitation of

ped by mean of manual oper:
Maximum depth of working has been

| be kept 6.0.There is no

1g excavalions in the area have been develo
means of semi mechanized mean .
ground level & height of benches wil
s of disaster have been apprehended du
all the statutory precautions shall be

The existir
mineral is to be carried by
concentrated 8 mbgl (average) from the

problem of ground water/ surface water. No cause
r cannot be ruled out. Therefore

052. Mines rules 1955. MMR 1961

nng mining

aelivity, but possibility of disaste

under akon g 3 ¥

dertaken into account as per Mines Act. 1

])];2" o i 5 < ; .
aster Management plan is a comprehensive and structured system for ensuring the preventon ol

sk » i . - y -
disasters involved. The principles used Lo prioriics work arc as follows. \&
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ot I ndddresse

1 e problems 1 jomust he gaven priority over measures, hc”""””iu
\ latio = )
]1.\1!“ '

arge K
hecting @ (HIF
i people SAUSC SCrious injury or [oss of ©
S 1» one that may cause serious fhury 5 of e o e
1omine . B le i oyl
BT g D > [irst action under the disagre.
X vnale VSRS Wl alhied operations, Thereflore the : aster Man,, ™
and
g a

enpaved m the “nisks mvolved and their priorities. From this risk assessmen the
: on 0 1Sk

1o the wdentifical

l[l{: . .‘-?."
HTH
11!1,:I

are as below:
asards are as be | | | | | -
h d the blasting operation, inducing vibrations due to blasting i p;)
: ives an HE
Use of explosi
ii).  Slope Failures in open pit.
iii).  Pit inundation.

iv).  Solid waste generation, their disposal and rehabilitation.
n). s

v).  Proper training on the use of equipments,

vi).  Development of green barrier to contain air and nojse pollution.
Each parameter is discussed beloy:

i).  Use of explosive and the blasting operation;

Drilling and blasting will not be undertaken

ii).  Slope failures:

6m.width of benches with advancement of gyp benches 3 1. height with overal] 45° Slop(}\aﬁudéa]‘

stable slope for granite terrain& bottom bench of 8m height wil] be maintained under rules ?Oﬁ?ﬁb}
of Mines Act 1961

It is also Proposed that when Pijt reaches its €Conomical depth, plantation sha

Il be carrieg Out on mipeq
out area which wil] give more support near to the slope. In that case cha

iii).  Pit inundation:
IUis stated earljer that ground water table is quite below the working levels. However the rain water

il be pumped oyt Problem of inundation of pit will not arise.
iv).  Solid Waste generation, thejr disposal and rehabilitation-

Top soil, wage & sub grade are Ot to be generated (

will be accumulated in the pits, which w

uring first five years. All the quantitjes of waste
& sub grade will be used in aggregates & road meta].

V). Proper training on the yge of ¢quipments:

All machinerjes deployed in the mine shall e eXamine & fesie However vocational training program

will be orpan; e Inevery week 1o trained the workers about mine workings,

Vi), Developmeny of Green bely: \

Phe green ), development proor i i \S
! Pment program wijj help in: K]
INDRA SINGH
R.Q.P./DDN781%:
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o vonnn o e tleaves, s
. VUL DO B a oo sink)
sinky and scree
LA T it o condosmeal Balanee CHECTUI 1oy g
Jnvasing avsthene vadue Plantanon wil)
‘ LB\ »
HEhe under taken towands the sonthicrn slope of the ar
" CTTE <l O W Ared

1 \15""'(‘“-"]
l $ (A ll"‘ ‘“L llll‘i""“l \ l) SCo I[ 1nc
1 nunuan
bt

e Lime of temporary dise i s b

A\t i | untmuanee of mme, notice ( as per rule 24 of MCDI 84 & ]
MR jop]) shall be sent o DGM ¢ b of MCDR 1988 & Rey 6 of
Al md mines safety Authoritics. Notices shall be accompanied as per

‘I L‘[ '\IL l‘ll\ 1988, vide 1011
n No. D-1. All
recaulio
of care & maintenance. I ionary steps shall be taken into account in

Rule
“--.}\L\‘l
L “"'“""ic Repercussions of Closure of mine and manpower retrench

\bolﬂ 7 persons ¢ shall be employed in the mine. Out of them about l“'r'c ::‘f“'s’ s gki : ;

Rest 10 people has their present occupation is mostly farming. So thcypdu‘s:tlﬂrtlsklllcd mlt)hclr [rad;
duc 1 their employment in the mine. They can change over to their Dresenlr_]olt])z aEfZ:i:sa:o‘: lc;‘i':ill'ac

mlnmg Opt.ral.lon

As per industrial & disputes (Amendments) Act 1976 & also based on further amendments in the year
1084, the following issued are to be considered while closure of any establishment. The provisions of
(his act aré applicable to all industrial establishments employing 100 or more workmen. Therefore the
same will be applicable to the mine when more than 100 person are employed.

Total numbers of persons employed in the mine are 27, therefore no retrenchment/ compensation is

envisaged- )
/9::“'—‘ S
> P rf A i* 0y
There 1s N0 satellite occupation, hence Not applicable f‘;& £ “

Mining is not going to affect as the local people do not reside at the mine site . They ley come

to the mine for daily earning.

i.e. power, water supply etc. on thc expectatmn of !

does not process facilities & infrastructure (i
development. Therefore the envisaged

Mine site

society. Besides it, mine site is not a centre for community
ations of society are out of question.

osure is that employces may become unempl

& hence the question of repercussion not expe

repercussions on the expect
oyed. However there

The repcrcussmn seen due to mine cl

affect due to mining cted at this

basic occupation will not

slage.

Time Scheduling for abandonment:

4l 10m each. having width & height 1.0m

o check the flow of sediments.

and road is given below:

out 50m long retaining W
ng the slop outside the lease arca !
aining walls & plantation

During next five years ab
respectively will be made alo

The year wise schedule of completion of ret

104



jAtlLE NOA Year
g (w1
Aobivilics | ] I ) i :
' ' 0
J L ”] y '4{! = _l}f__.
o Gt S L z T{? T 10 | 10
' 10 I A

13 Peapbud wig
d I iantation ( Ny o} -‘,”3“”?_-_\_ )
¥ bivla 1N ) i o i .
Ketamng wall along the slopeds |
als is each ycaris g
tation ol above proposals 1s € y

/

lig 3

| () ’ rl"{il

~

iven below-

a1 ey be spent for the implemen

TABLLE NO.5
- Year ’

Total amr;u‘}; -

DBarbed  wirc fencing (@Rs/ - / -
70)
o 6570 ] 8100 ,

inRs, |
V "'H.J
5310 m
700 35557~

iy )Plantation((@ Rs. 45/ sampling) / 3060; 3060/
/ 700 / 700 i 700 / 700

f m)Retaining wall along the slope
& nala( @Rs 70/m)

/ 3760 / 3760 / 7270( 8800

Total

|
[ —

7.0 Abandonment Cost:
The temative cost for implementing the protective and rehabilitation measur

the mining plan for first five year period are as under:

/

TABLE NO.6
’ Activities Year
ll!
|
l I | II1 1V V
" 1)Barbed wire 8 - - - -
fencing along
1) Retaining 10 10 10
Wall along the N X
slope,
68 68 146 180 118

) Plantatiop, (No.
of ‘.s'apiings) /
Tota)

26100




B her information:
vt

L
‘}ﬂ'”“ ,
i

M . .
ol }h'““\

4040

\ I)(‘\'(‘!nl‘"‘lclll' l IIL' cxpenses h ] |
] S neunence |l'|\\';|,|[]5 |h(- SO
.- I‘L‘(I{‘l\l‘llllll tl o ! -
L\l\."ll-\'pl'l-i"ll‘ | B

TABLI No.-7

lﬁ-db&éﬂ Action Plan Towards

—

Ist TO Vth Years

Sngio_cgom)mic development

Expenditure
proposed (in Rs.)

Expenditure
incurred (in Rs.)

=
General Development of the area

Public Transportation &

Communication
Recreation &  other sports

activities
Expenditure for environment

management

| Others (Compensation to land
| owners)

i) Housing 150,000 ‘ -
ii) Water Supply 75,000 ‘ :
i11) Sanitation 30,000 \
iv) Health, Safety & Medical 50,000
Facilities
Education & Training 40,000 \
Employment to local inhabitants; 1,00,000 s
Land  owner compensation; / &
Supervisor & Headers etc. |

40,000

INDRA SINGH
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f et 1 1hie
ysatt A o gated 00 | i 55
28 e g ECE 1 1 _\]H.l' J'\(IJ.“ Area i Neg Ao
T L § a +.55 as ce
jitional l”-[-} """"”hr‘cd ’ [ ,.l.‘sm”“
Y, 1 “
Area pit “nill‘"'"" ( Act fully Caleulyy
pn use Al ¥ed «goplan rccl:lilllf‘l & (7 Lr.)
, during | jlitated
- yond start W J '|g'l'i|"I- rcllﬂ'” I
- A e L
[ (Aer) o (7 i I B, 1.67
5 0
ey R S
Area U et / I ) _______,._.__.-—--"""_'_FF_.’.‘ - -
r;|_-lll-":'. - 'l_‘_ SR ———
= | T -
Gropape 1of top | — N = s
\u‘:i e —_—
- - d_____.-——-—'_'-'__'____-_________"“‘-x.._
,')\-,;rlulr'lh v | | = = E"“]
dumip_ | T
|

| Afincral storage

-
-

) _q___ 3 _Infr;i.\lmt‘llm‘
‘ { \\'orkshOP;
admumistrative B .y
building etc.) "__‘_—___ 0.353 - i
_'L-_‘_F Roads :
;F __‘,' Railwayvs T
FT Green Bell - ' :
L__‘,3_ Tailing pond [ - - - : ,,_.i \
10 'a' Effluent - - - |
f Treatment o W :
| ,/ Plan LT I
[ 11| Mineral J i - - - e
/ | Separation Plant T !
| 12.| Township area - - - . R
[ 13. | Others to specify / T - l . = - Nil
| | (undisturbed) etc.
o ] :
! | Grand Total i i

Arca 1o be considered for financial assurance = 2.50 Acre.

It will be B category mine therefore s
Financial assurance(@Rs.25.000/- per Acre will be applicable.

250X 25,000=Rs 62500/=
(Rupees Sixty two thousand & five hundred only)
Howeve :

owever, under Rule 34 (6) & (7) of amended rules of U.P.Minor Mineral (Concession)

Rules »
'j']u}Li 1963the minimum amount as a Financial assurance will be Rs. Two L
¢ lessee will s i : : | §. 1wo Lac.
Dircetorate, Geol mefl ﬁ?]&nc:a] assurance in the form of bank ‘ The
ale. Geology & Mines Lucknow U.P. at the time of g g]uaramee of Rs. 2.0 lac to 1IN
' pproval .

(]

() ” (. " - }
. (‘!'II '(." =H 1y

10.0 Plap & Seeti
. ‘ CAaCClony-- ' nl: ) !
All the plans & scetions are enclosed with Minj P]
§ ning Plan.
\ Q
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PROGRESSIVE MINE CLOSURE PLAN

sion Rule 1963)

( Submmtted Under Rule(s) 3dof ULP Minor Mineral Conces
Ol
RHAGOTIDEI(SAND STONE) MINE (GATA No.-703 Vi. Kr.-22)
VILLAGE- BHAGOTIDEL TEHSIL-CHUNAR .‘
DISTRICT-MIRZAPUR, STATE-UTTAR I’RAI)I']PI‘?I'I X
| FASE AREA- 2.50Acres (FOREST —NIL Hect, NON-FOREST-2.50 ?

> -FIVEY
| LASE PERIOD SANCTION - TEN YEARS, PLAN PERIOD

LESSEE |
SHLNEERAJ UPADHYAY S/O SH. HAR[SHANKAR UPADHYAY

%
- Fa / = A4
R/o Vill- Patibata, Teh.- Chunar, Distt.- Mir(in‘-zur, ur 5

| L

PREPARED BY.
Indra Singh

ROP/DDN/OTE/94- AV alid up to 16.03.2017

R SePe
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Proforma -1

AUTHORISATION LETTER BY THE LESSEE

.. NEERAJ UP/ _ ‘
UPADHYAY, hereby authorised Shri Indra Singh RQP No.RPQ/DDN/ 078/

04- ;

e A
quantity & prepare Mining Plan & Mine

Closer Plan under rule 34(2) of amended rules of U.P. Minor Mineral Concession Rule

1963 1n respect of Sand Stone (Patiya, Gitti,Boulders) mining for an area of 2.50 acre in

Village- Bhagotidei, KhasraNo.-703, Tehsil- Chunar, District-Mirzapur, U.P. granted in favor of ki

SH. NEERAJ UPADHYAY S/O SH. HARISHANKAR UPADHYAY R/o Vill.- Patihata,

Teh.- Chunar, Distt.- Mirzapur !

I request, the Director, Directorate of Geology & Mining, Lucknow to make further

correspondence regarding modification and to collect the approved copies of the

aforesaid Mining Plan, the said recognized person on his following address:

Mr. Indra Singh

9-B/205 Vrindavan Yojana,

Rai Barely Road Lucknow-226029

Mobile No. 9415022193

Email: singhindra(iﬁ@gmajl.com
RPQ/DDN/O78/94-A

Lessee

._S\ s ‘?j‘t_mv'ﬁ/
Place: Mirzapur S e DY)
Date 17.05.2018 (NEERA
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CERTIFICATE

I Indra Smgh hereby certify that-

es and Regulatio

I. Itas also certified that the provisions of Mines Act, Rul gu NS made ther,,
herever specifj

under have been observed in the aforesaid Mining Plan and w p 1c PE”HISS:on

are required the lessee will approach the Director General of Mines Safety (DGMS).

5

2. Itis further certified that the aforesaid Mining Plan is prepared as per the COP‘eS,,EThE\_‘__

records and documents provided by lessee and information given as per discussions ha]fj Wit

7 o,
lessee and his representatjve, L 300
el

It 1s also certified that the information's furnished in the aforesaid Mining Plan é’ 3'1 ey

3

and correct to the best of my knowledge & belief and in case of default the

approval wtmfésfj
be withdrawn.

| INDRA SINGH
Place: Lucknow R.Q.PJ DDN1073I94-A
Date: 22.05.20;18 Name of -RQP Indra Singh

Registration No- RPQ/DDN/078/94-
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Proforma =3

CERTIFICATE

made there under
rule 34(2) of
and Stone

aNo.-

f Mines Act, Rules and Regulations

pave been observed in the Mining Plan with Mine Closer Plan under
ion Rule 1963 in respect of S

ed rules of U.P. Minor Mineral Concessi
e in Village- Bhagotidei, Khasr

SH. NEERAJ UPADHYAY

It s certified that the provisions 0

amend

(Patiya. Gitti.Boulders) mining for an area of 2.50 acr

istrict-Mirzapur, U.P. granted in favor of

=03. Tehsil- Chunar, Di
S/0 SH. HARISHANKAR UPADHYAY R/o Vill- Patihata, Teh.- Chunal,

pur and wherever specific permissions are required, the Lessee will apprc;a@ﬁ*the o FT

eral of Mines Safety. Further, the standards as prescribed by DGM’S rn T

1th will be strictly implemented.

Mirza

Director Gen

respect of miner’s hea

Lessee

?I\k&'-\ W'L—Mr

Place: Mirzapur
Date 23.05.2018 (NEERAJ UPADIYAY)
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Proforma _4

DECLARATION

Mining Plan with Mine Closer Plan under rules 34(2) of amended rules of U.P Minor

Mineral Concession Rule 1963 in respect of Sand Stone (Patiya, Gitti,Boulders) mining fo,

an area of 2.50 acre in Village- Bhagotidei, KhasraNo.-703, Tehsil- Chunar DlStHCt-erzapul-
(‘-’_,,"':h—é:::i_:‘\.\
UP. granted in favor of SH. NEERAJ UPADHYAY S/O SH. HARISHAIS(KAR\

UPADHYAY R/o Vill.- Patihata, Teh.- Chunar, Distt.- Mirzapur as been pifepazed i
full consultation with me and I understand its contents and agree to Implementthefsame

in accordance with law and in case of default the approval would be withdrawn.' 1

Lessee
N /
e T A

Place: Mirzapur
(NEERAJ UPADHYAY)

Date 23.05.2018
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Annexure- 111
Lab Report
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Ultro Lob

ULTRA TESTING

(An ISO 9001:2015, ISO 45001:2018,9518
Laboratory: C43, Sector-88, Phase-II]

Ph. No.: +91-9971912476, 935095223
E-mail: ultraresearchlab@gmail.com
Website: http://www.ultralabneida.com

TEST REPORT

Discipline/Group-Chemical/Atmospheric Pollution

Ambient Air Quality Analysis

Report Code: AAQ-22052023-02

Issued To

Issue Date :26/05/2023

: SHRI. NEERAJ UPADHYAY S/O SHRI HARI SHANKAR UPADHYAY

Project Name

Sample Drawn On
Sample Drawn By
Sample Description
Sampling Location
Sampling Procedure
Sampling Duration
Analysis Duration

Average Flow Rate of PM, (m3fmir -
7 [

Average Flow Rate of Gases (Ipm)
Sampling Instrument Used

: Sand Stone (Building stone) Mining,

Location:Araji No. 703, Lease Area-1.01 Hect.
Village: Bhagautidei , Tehsil- Chunar, District: Mirzapur, State: Uttar Pradesh

: 19/05/2023 To 20/05/2023

. UTRL

: Ambient Air

: Core Zone: Bhagautidei

: UTRL/LAB/SAMPLING/AIR/SOP
: 24 hrs.

: 22/05/2023 To 26/05/2023

1.30

Respairable Dust Sampler (PM 10), Fine Particulate Sampler (PM2.5) With

" Gaseous Attachment.

Ambient Temperature/Humidity . 36°C/48%
Meteorological Condition During Monitorin - Clear
TEST RESULT
S.No Parameters Test Method Result Units Limits as per NAAQS
| [Particulate Matter (PMyy)  [IS:5182 ( Part-23):2006 109.94 pg /m’ 100.0
2 |Particulate Matter (PM,5) |1S:5182 ( Part-24):2019 65.43 ug m’ 60.0
3 |Sulphur Dioxide (as SO,) [1S:5182 (Part-02):2001 16.13 pg /m’ 80.0
4 |Nitrogen Dioxide (as NO;) |1S:5182( Part-6):2006 26.88 ng /m’ 80.0
**End Of Report**
NAAQS-National Ambient Air Quality Standards,Central Pollution Control Board.Notification dated 18th Nov.2009
Note:-
1 The results given above are related to the tested sample, for various parameters, as observed at
the time of sampling. The customer asked for the above tests only.
2 This test report will not be used for any publicity/legal purpose.
3 The test samples will be disposed off after two weeks from the date of issue of test report, unless until specified by the
customer.
4 The Report can not be used as evidence in a court of law without the written approval of the lab.

For Ultra Teﬁti'ng & Research

(Authorlzed Sigﬂau@

aboratory




r (% :
ﬂ . (An ISO 9001:2015, 1SO 45001:2018
“ Ph. No.: +91-9971912476, 9350952231

E-mail: ultraresearchlab@gmail.com

Ultra Lab Website: http://www.ultralabnoida.com
TEST REPORT
Water Sample Analysis
Discipline/Group-Chemical/Water
Report Code : 'W-22052023-02 Issue Date : 26/05/2023
Issued To . SHRI. NEERAJ UPADHYAY S/0 SHRI HARI SHANKAR UPADHYAY
Project Name : Sand Stone (Building stone) Mining,

Location:Araji No. 703, Lease Area-1.01 Hect.
Village: Bhagautidei ,Tehsil- Chunar, District: Mirzapur, State:Uttar

Pradesh
Sample Description : Ground Water
Sample Packing : Sample Collected in PVC Bottle
Sample Drawn On 1 20/05/2023
Sample Drawn By : UTRL
Sampling Procedure : 18:3025 (Part-01)
Sample Quantity : 1.0 Litre
Analysis Duration : 22/05/2023 To 26/05/2023
RESULTS
As per IS 10500:2012
Kocraiakits Permissible Limit in the
S.No Parameter Test Method Results Units Lirpnit Absence of Alternate
Source
| |pH IS :3025 (Part -11): 2022 7.86 - 6.5-8.5 o
2 1S:3025(Part-04):2021 -
e Visual Comparison Method <50 | Hazen 2 13
3 [Odour 18:3025(Part-05):2018 Agreeable = Agreeable Apreeable
4 |Taste 1S:3025(Part-07):2017 | Agreeable - Agreeable Agreeable
5 siia IS :3025(Part- 10):1984
Turbidity Meoheloeis Masbad <0.5 NTU 1 5
6 Total Hardness [?:3025[Pan-21):2009 328.00 | 500 600
7 : 1S:3025(Part-40):1991
Calcium(as Ca) EDTA Titrimetsic Methad 57.60 mg/I 75 200
8  |Magnesium (as Mg) ;‘; Z"E fgg'l“?”ﬂ'ﬂ 44.71 mg/l 30 100
9 |Chloride(as CI) f{;";ﬁ:}fﬂeﬁj 9529 | mg/ 250 1000
; 3025 =53): i
10 Iron(as Fe) }I?lf)uﬁh;:a: rﬂizmdﬂhmi 0.23 mg/l | No Relaxation
T APHA 4500 F(D)
Fluoride(as F) o i i 0.48 mg/] ] 1.5
12 |Sulphate (as SO4) ‘Tsuf;’;f“’;;‘;i‘:’)f‘m 86.81 mg/| 200 400
13 [Total Dissolved Solid |5023(Part 16) 1984 633 mg/! 500 2000

**L:nd Of Report**

Note:-

1 The results given above are related to the tested sample, for various parameters, as observed at the time of sampling. The customer asked
for the above tests only.

This test report will not be used for any publicity/legal purpose.

The test samples will be disposed off after two weeks from the date of issue of test report, unless until specified by the customer

I'he Report can not be used as evidence in a court of law without the written approval of the lab.

For ULTRA TESTING & RESEARCH LABORATORY




“ ULTRA TESTING & 398%:
’ ‘ (An ISO 9001:2015, ISO 45001:2018, 1SO 140072045 €
"~ Laboratory: C-43, Sector-88, Phase-11, Noida,

Ph.: No.: +91-9971912476, 9350952231
E-mail: ultraresearchlab@gmail.com

Ultra Lab Website: http://www.ultralabnoida.com
TEST REPORT
Bacteriological Quality of Drinking Water
Report Code : M-22052023-02 Issue Date : 26/05/2023
Issued To © SHRI NEERAJ UPADHYAY S/O SHRI HARI SHANKAR UPADHYAY
Project Name :  Sand Stone (Building stone) Mining,

Location:Araji No. 703. Lease Area-1.01 Hect.
Village: Bhagautidei ,Tehsil- Chunar, District: Mirzapur, State:Uttar

Sample Description ¢ Ground Water
Sample Packing :  Sample Collected in PVC Bottle
Sample Drawn On : 20/05/2023
Sample Drawn By . UTRL
Analysis Duration : 22/05/2023 To 26/05/2023
RESULTS
As per IS 10500:2012
S.No Parameter Test Method Results Units Requirements
I |E.coli IS-1622 Absent E.Coli/100ml | Shall not be detectable in any 100
ml sample
2 |Total Coliform IS-1622 Absent MPN/100ml | Shall not be detectable in any100
ml sample

**End Of Report**

Note:-
1 The results given above are related to the tested sample, for various parameters, as observed at the time of sampling.
The customer asked for the above tests only.
2 This test report will not be used for any publicity/legal purpose.
3 The test samples will be disposed off after two weeks from the date of issue of test report, unless until specified by the
customer,
4 T'he Report can not be used as evidence in a court of law without the written apprgval of the lab.
l'/:-"{.‘f'-_;_é";—:\- ilx'_..‘_: N
M For ULTRA TESTING f. SEARCH LABORATORY
| TE CHNICAL (4] /
Checked By (Authorized Signatoriiy
'-.-\."""—— '~"0/
| ‘_:‘/

stxour services at all times.
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